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[

The Lok Sabha met at Eleven of the
Clock,

[MRr, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Security Paper Mill
4

Shrl D, N. Tiwary:
*196. { Shrl Raghunath Singh:
Shri Vidya Charan Shukla:

Will the Minister of Finance be
pleascd to state:

(a) whether a “Security Paper Mill”
is proposed to be set up at Hoshanga-
bad (Madhya Pradesh) in collabora-
tion with a British firm:

(b) the requirements of Security
paper in the country; and

(e) the rated capacity of the pro-
posed mill?

The Deputy Minister in the Minis-
try of Finance (Shri B, R. Bhagit):
(a) Yes, Sir.

(b) The current annupl require-
ments of the Security Press are about
2100 tonnes of currency and bank note
paper which are entirely imported
and about 6200 tonnes of other varie-
ties of security paper of which about
700 tonnes are also imported.

{c) The rated capacity of the Secu-
rity Paper Mill will be 2032 tonnes of
currency and bank note paper per
annum,

Shri . N, Tiwary: May 1 know
what will be the value of the import-

1036 (A1) LSD-1.

1024

ed paper? How much do we spend in
importing this paper?

Shri B. R. Zhagat: It is Rs. 16
crores, which is the value of the cur-

rency and bank nofe paper being im-
ported.

Shri D. N. Tiwary: By what time
will this mill go into production?

Shri B. R. Bhagat: This will be
commissioned by about September,
1964,

i TqAg fag - I | W
g f& 39 &1 A 9v9 gnm Ay dET &
o ot 3% %t femmm ¥ e
srar just like white hemp ?

il Wo To wmw : ¥q & fAT TH
g =ty % 23 ¥ ooy w7 FA4an)

Shri Vidya Charan Shukla: May 1
know if the Goveinment consulted
any of the Indian Paper manufac-
turers before entering into collabora-
tion agreement with the British firm

for the setting up of this security
paper mill?
Shri B. R. Bhagat: This matter

was considered and the process being
very highly technical and complicat-
ed, it was decided to set up this mill
by the Government, because it was
considered that no private firm was
willing to do it at that time.

Shri Warlor: May 1 know whether
this production of this paper mill will
be according to the demands of the
existing security press in India or
will the capacity be more than the
demands of the security press at pre-
sent existing?
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Shri B. R. Bhagat: Actually, it will
meet substantially the demands—not
the whole of it, but a very large por-
tion of the demand will be met.

Shri Yallamanda Reddy: When it
js with the collaboralion of the
British firm, may I know what sort of
security paper it is and what sort of
gecurity is there?

Mr. Speaker: The paper that is
manufactured will be used for secu-
rity purposes: not that sccurity is to
be contained in the paper.

Shri Yallamanda Reddy: When it
is in collaboration with the British
firm, where is the secrecy?

An Hon. Member: None
Shri ¥allamande Reddy: Exactly.
Mr, Bpeaker: Order, order.

Shri B. R. Bhagat: The collabora-
tors are today the suppliers of this
paper and security is involved be-
cause they are the only persons who
are supplying such paper. No other
person will be able to manufacture it.
That is the element of security.

Mr. Speaker: Next gquestion.

Bhri Harish Chandra Mathur: No.
197,

Mr. Bpeaker: 1Is that the seat
where I should look to the hon. Mem-
ber?

Dr. Ram Sobhag Singh: Newly
allotted seat.

Pakistani Dacoities in Indian
Yerritories

*19%, Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of gangs of dacoits
from Indian side who are harboured
or who reside in Pakistan side and
operate from there in Indian territory;

(b) whether this matter has been
discussed with Pakistan authorities
and if so, with what result; (

APRIL 28, 1982
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() whether & gang of Jag Mal has
recently energised and committed
several dacoities in Rajasthan; and

(d) whether a detailed statement of
crimes committed by these gangs
during the year 1961-82 will be laid
on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There are about 15 such gangs of
dacoits.

{b) The question of apprehending
and liquidating these gangs has been
discussed on a number of occasions at
the border conferences of police offi-
cers. The results so far have not been
very fruitful.

(c) Jag Mal Singh’s gang wus res-
ponsible for some dacoities in Rajas-
than during the month of March, 1962,

(d) The information is being collect-
ed and will be laid on the Table of
the House.

Shri Harish Chandra Mathar: May
I know whether the hon, Home Min-
ister has taken up this matter with
his counterpart on the other side,
instead of leaving it to the police
officers, and more particularly in
respect of the extradition of such
declared offenders?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): No, Sir. I have
not done so. The discussions have
been held at the officers’ level.

8hri Harish Chandra Mathur: This
question has been discussed at the
officers’ level for all these ten years,
and we have had no succcss. We were
assured in this House that the ques-
question regarding extradition was
being taken up with the other Gov-
ernment. May I know what progress
has been made in that regard, and
why the hon. Minister has not felt it
necessary to take it up at his ewn
level?

Shri Lal Bahadur Shastri: It has
already been szid that the progress
has not been satisfactory. But it all
depends on the climate, and 1 should
take it up only at an appropriate time
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when I think that I would be success-
fal.

Shri D. C. Sharma: Is it not a fact
that some of these dacoits from Pak-
istan trere in collaboration with Indian
citizens, and if so, has anything been
done to deal with these collaborators
firmly and effectively?

Bhrl Lal Bahadur Shastri: They
might be Indian citizens, but if the
hon. Member will use the term
‘Indian gangs of dacoits’, it would
perhaps be better. We are doing the
needful.

8hri D. C. Sharma: They might be
gangs of dacoits, but they are Indian
citizens.

=t Wo WMo frady : o ¥ FmTATY
TR ¥ aa A FomE g
FT ATH F FTI T THT AW T
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T 9HTT W aE A ¥

st wo Ao AN : § gurdh Eq=r
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A g A wr oy § ) W feE oW
Y Y w5 P shat Y R
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UFT g% §, IAF FAA 9T 2 AR
for 1 78 ovT a%, § W ow@
Bhri Hem Barua: In view of the
fact that these dacoits and smugglers
from Pakistan are having an easy
time at the border, and the news-

Papers have reported this morning
that at Hiranwali they came as far
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as flve and a half miles into our
territory, may I know whether our
police force stationed there has ever
tried to put a few bullets into their
chests?

Mr. Speaker: Has there been any
such encounter with our police?

Shri Lal Bahadar Shastri: 1 can-
not give the details, but I might say
that there were sbou! fifteen such
gangs of dacoits, and out of them, six
have been completely liquidated. So,
it will be seen that definite and posi-
tive action fis being taken, and we
shall continue to do so in future.

Shri Hari Vishnu Kamath: Is it
not a fact that Government has been
having talks with Pakistan about &n
extradition treaty or agreement for
the last five years or more, and if sc,
what are the reasons for the allergy
shown by Pakistan to this matter?

Shri Lal Bahadur Shastri: That
question should be put to Pakistan,
not to me.

Shri Harish Chandra Mathur: In
view of the fact that the Pakistan
Government have taken a very un-
helpful attitude, and we cannot expect
much from that side, may 1 know
what we are doing on our side to
strengthen the police patrol and to
take proper action in this matter?

Shri Lal Bahadur Shastri: The
Rajasthan Government have consider-
ably strengthened their police force,
and they have also taken definite
action to strengthen the border forces.
Whatever is needed will be done and
if the Centre is required to render
some assistance to the State Govern-
ment, we might consider that as well

Violation of Indian Air Space

Shri Bhakt Darshan:
*198. { Shri D. C. Sharma;
L Shri Balmiki:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that some
fresh incidents of violation of Indiam
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air space by Chinese aircraft have
teken place recently; and

(b) whehther the details would be
laid on the Table?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). No.
intrusion into Indian airspace by Chi-
nese aircraft has been reported since
Starred Question No. 36 was answered
in this House on the 15th March 1962.

Shri Bhakt Darshan: May I know
if this non-violation by Chinese’ planes
means cffective vigilance by our Alr
Force or does it signify any change in
the policy of the Chinese Government
itself?

Shri Krishna Menon: The question
is of a factual character, whether
there have been violations.

Mr. Speaker: The hon. Member may
draw his own conclusions,

- 8hri Hem Barua: May I know whe-
ther the attention of Government has
becn drawn to a counter-allegation
thade by China that our aircraft are
indulging in reconnaissance and haras-
sment flights on the troops of China
#tationed on the border and often be-
wond the frontier?

Mr. Speaker: The question is whe-
ther the Chinese have commuited any
further wviolation, and the hon. Mem-
ber is asking whether the Chinese say
that we have committed violations.

Shri Hem Barua; May I submit that
this is a related matter in view of the
fact that they are levelling a counter-
allegation against us?

Mr. Speaker: My only difficulty is
fthat there would be many matters re-
lated but they might be remaining at
a little distance from those that we
want to be answered herc in reply to
a specific question. We have to take
only those matters in a  particular
question which are very closely relat-
ed; otherwise, if the relations were to
be extended, there would be no end
to it

. 8hri Hem Barua: May I very hum-
bly submit—I am in your hands—that
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this is a matter which is inextricably
related to it? May 1 humbly ask
whether we would not make & diffe-
rence between a matter related and a
matter which iz inextricably related?

Mr. Speaker: Has he any other
question to put? —Shri Hari Vishnu
Kumath.

Shri Hari Vishna Kamath: With
regard to these air violations, is it 4
fact that China has recently propos-
ed to Government a new plan for joint
vigilance in the air space over the
border? If so, what are its details and
what is Government's reaction there-
to?

Shri Krishan Me=non: It is entirely
a different question.

Mr. Speaker: Yes, that is not re-
lated to this question

Shri M, R. Krishna; May I know
whether it is a fact that radar-con-
trolled anti-aircraft guns are not a
proper check to jet planes?

Shri Krishna Menon: [ regret I am
unable to disclose what is the capacity
of our air defences.

Shri Nath Pal: Have we Bny capa-
city at all?

Mr. Speaker; The question was whe-
ther they are competent to check that
or not. Can that much be answered?

Mr. Krishna Menon: How can I say
what is the adequacy of our defences
or what is their potential?

Sale of Prize Bonds

+
Shri Raghunath Singh:
Shri Subodh Hansda:
*200. J Shri Shree Narayan Dasx:
| Shri Basappa:
Shri Anjanappa:
Shri Mohan Swarup:

Will the Minisster of Finance be
pleased to state:

(a) whether the sale of prize honds
will be discontinued from July, 1962,
and
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(b) if so, the reasons for taking such
a decision?

The Deputy Minister in the Min-
isiry of Finance (8hrimati Tarkesh-
warl Sinha): (a) and (b). No, Sir.
It is not Government’s intention to
discontinue the Prize Bond Scheme.
What has been decided is that the
Prize Bonds which are repayable on
tst April, 1865, should not be on sale
after June 1962, and should be re-
plared by a fresh issue repayable
after the end of the Third Plan.

ot g fag : @ SrAAY SRar
fe s atem # w5 aw ferht @9
g & = o srsforer od & forr Y
= aF A Ag) foar & ?

sfraaly ATy fargy © 2 8%0-%2
¥ 0w 9w oy FOT 190 F WIS
are faw & o ges¢-%3 ¥ #F0w
yoygrEafaw ) NawIan
wiws Ag" & 5 fFa srsfoas fag agt
TR TFAT Yo ¥ Yo WA AT
AW AT W

Shri Vidya Charan Shukla: May I
know the reason why there hus been
such a steep drop in the sale of prize
bonds in the current year as coms=-
pared to last year?

Shrimati Tarkeshwari Sinha: There
are many reasons. One nof them pra-
bably is that the mnovelty of the
scheme has gone out. The second is
probably the inclusion o! unsold
bonds in the list of prizes. There are
various other reasons which we need
not go into during Question Hour.

Shri Subodh Hansda: May 1 know
whether it is not a fact that the sale
of prize bonds has gone down pre-
cisely because of the fact that in the
last two entries most of the prizes
have gone to unclaimed numbers?

Shrimatl Tarkeshwari Sinha: I
have already answered it. Some of
the bonds which are scheduled for
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sale are not sold and prizes which
accrue to them, as also prizes which
accrue to bonds sold during the period
of two months preceding a draw are
not eligible for being drawn. (That
is the reason why some of the prizes
go back. This does not mean that the
prizes eligible are not awarded and
justice is not done to the people who
are really eligible for ithe prizes under
the draw.

Shri Ramanathan Chettlar: Is it a
fact that the prize bonds are not as
popular as Government expected
them to be?

Shrimati Tarkeshwari Sinha: We
initiated the scheme with the hope
that the prize bonds would be popu-
lar, but we see the sales have fallen
and therefore one of the reasons for
these prize bonds being discontinued
is this that we are thinking of taking
more steps to make the prize bonds
which will be issued in future more
attractive.

Some Hon. Members rose—

Mr. Speaker: I find that every
time a supplementary juestion is put,
fresh Members and a larger number
are getting up.

Shri S. M. Banerjee: That is the
interest they are taking.

Mr. Speaker: That is the interest,
of course, but that creates difficulty
for me. If they rise at the first stage,
I can take note.

Shri S. M. Banerjee: After one
month everybody will go.

Mr, Speaker: I am glad there is
greater enthusiasm among new Mem-
bers, but I have alsn to accommodate
as many as [ can.

Shri §. M. Banerjee: Is it within
the knowledge of the hon. Depufy
Minister as to which numbers are
going to get prizes next time?

Mr. Speaker: Order, order. Next
question.
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I shall also read the answer in
English.

(a) and (b). Yes. There has been
a large increase of Muslim popu-
lation during the last 10 years. There
may be a number of causes for this
increass, but it may also be part]y
due to migration from East Pakisian.

(c) Measures which have been
taken and are being taken are the
following:

(1) prosecution and deportation
under the appropriate law.
(ii) strengthening the border out-
posts and checkposts;

(iii) increasing the mobility of the
border outpost personnel.

(d) Enquiries have been made
from the Government of Assam. The
information is stil] awaited.
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Shri Vidya Charan Shukla: May I
know if certain allegations have been
made by responsible persons of
Asgsam that the Government servants
in Assam have been taking a commu-
nal attitude in this matter, and if so
may I know whether these allegations
have been enquired into and what
facts have been found?

Shri Lal Bahadur Shastri: No such
allegations have been made and sent
to us. I do not know what statements
had been made in Assam., If any
such statement has becn made it ix
for the State Goverument of Assam
to deal with that.

Shri P. C. Borooah: May I know
whether any proposal has been sub-
mitted by the Government of Assam
for checking this infiltration? If so,
what steps Government have taken on
that?

Shri Lal Bahadur Shastri: Certain
proposals have come to us from the
Assam Government; and we have
agreed that those proposals should
be implemented. We have also said
that the Government of India will
give them the necessary financial
amsistance for the implmentation of
these proposals.

Shri Basumstari: May I know whe-
ther it is a fact that in certain quar-
ters in Assam It has been alleged that
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the present State Government is not
in a position to come to an actual
ascertainment of the infiltration and
what steps....

Mr. Speaker: The latter part of
the question was not clear. Will the
hon. Member kindly repeat the ques-
tion?

Shri Basumatari: May I know whe-
ther there is a complaint from certain
quarters of Assam that the present
State Government is not in a position
to ascertain the actual figures of in-
filtration and whether the Government
of India has taken any steps to as-
certain that so as to meat the com-
plaint?

Shri Lal Bahadur Shastri: 1t is true
that the Census figure were to be
calculated and looked into by us; and
it was difficult for the State Govern-
ment to give any exact fgure in this
regard. But, we have now got these
figures and we are sending the neces-
sary information, facts and figures, to
the Assam Government for their com-
ment,

Shrimati Jyotsna Chanda: I want
to know from Government as to when
they expect to get the number of
Pakistani nationals who acquired the
rights of Indian citizenship?

Shri Lal Bahadur Shastri: We can
get these figures; but I have not got
those figures here.

Shri D. C. Sharma: Is it not a fact
that the Pakistan Government is en-
couraging this infiltration into Assam
so that Assam becomes a Muslim
majority area, to be absorbed ulti-
mately into Pakistan?

‘Mr. Speaker: That won't be a fact
to be elicited. Shri Hem Barua.

Shri Hem Barua: May I know whe-
ther Government are aware of the
fact that in the process of screening
undue harassment is being caused to
those people who have migrated from
East Pakistan and have been perma-
nently settled in Assam?

Shri Lal Bahadar Shastri: Harass-
ment to those who have come from
East Pakistan?
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Mr, Speaker: Certain persons have
come here to this side. They have set-
tled down permanently and acguired
citizenship right also; but they ate
unecessarily being harassed by our
Government.

Shri Lal Bahadur Shastri: That is
not so. Those who have come with
valid permits are allowed to stay on
till the period mentioned in the
permit expires. But, i! they exceed
the limit, naturally, action will have
to be taken. We do not want those
people to stay on and exceed the
period for which they have been
allowed to come and stay here.

Coal From Pakistan
+

{ Shri D. C. Sharma:
*202. { Shri Indrajit Gupta:
{ Shri Morarka:

Will the Minister of
Fuel be pleased to state:

Mines and

(a) whether a proposal for impor-
ting low-grade coa] from West
Pakistan to meet the fuel needs of
brick kiln ‘industries in Punjab and
Rajasthan is under consideration:

(b) whether there is a shortage of
this type of coal in the country; and

(c) if so, the details of the propo-
sal?

The Minister of Mines and Fuel
(8hri K. D, Malaviya): (a) to (c).
There is no shortage of low-grade
coal for brick-burning purposes in
as much as there is adequate produc-
tion of this quality of coal. Shortages
in consuming centres in Punjab and
Rajasthan, etc.,, however, arise from
difficulties of rail movement, particu-
larly because brick-burning coal is
practically the lowest in priority for
the purpose of wagon allotment,

At the last Indo-Pakistan ‘Trade
Review held in December, 1061, the
Government of Psakistan made an
offer to export 10,000 tons of brick-
burning coal per month to northern
parts of India. The offer, howaver,
_eou‘ld not be accepted because of the
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comparative high
coal

cost of Pakistan

Shri D, C. Sharma: May 1 know
if any kind of coal, low, medium or
high grade, is being exported from
Pakistan to our country for the pur-
pose of meeting the coal shortage?

Shri K. D. Malaviya: So far we
have noi imported any coal from
Pakistan.

Shri Oza: Is the Government of
India negotiating with the Polish Gov-
ernment to import some coal?

Mr. Speaker: This questiom relates
to Pakistan.

Shri Morarka: What steps are the
Government taking to meet the re-
guirements of low grade coal in the
northern India, particularly the
Punjab and Rajasthan?

Shri K. D. Malaviya: Government
are having a fresh look at the ques-
tion of bringing coal f{rom mining
areas to distant areas. We hope that
soon the position will very much im-
prove. Just now all that I can say
is that emphasis is laid on the rail
movement with a view to see how
much we improve the transport of
coal by rail.

Shri K. R. Gupta: May I know that
the main difficulty in coal movement
for Rajasthan is due to the tranship-
ment from Dbroadgauge to metre
gauge?

Mr. Speaker: That is quite a
different thing altogether.

Shri S. M. Bamerjee: I want to
know if any detailed scheme is being
chalked out 1o see that coal situation
in the country and the scarcity con-
ditions in places beyond Mogalsarai
is mitigated?

Mr. Speaker: This is not & general
question; this relates to imports from
Pakistan. Next question,

Shri Shyam Lzl Saref:' T wanted to
ask some supplementary gquestians
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but I have not been able to catch
youy €ye, because a seat has been
sllotted to me here.

Mr. Speaker: I am sorry; I have
passed on to the next question. T have
laid down the rule that when I have
called the next gquestion, no attempt

should be made to go back to the last
question.

Shri Shyam Lal Saraf: I rose to
put a supplementary on some of the
important questions earlier also.

Mr. Speaker: There must be many
more very important questions.

Manufacture of Tractors in Defence
Factories

o+
*203 { Shri Subodh Hansda:
© 7\ Shri 8. C. Samanta:

Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal
{0 manufacture hand and garden
tractors used in ploughing in Defence
production factories;

(b) if so. in which factories these
will be manufactured;

(c) when the tractors will be first
available in the market; and

(d) what will be the price of such
tractors?

The Minister of State in the Ministry
of Defence (Shri Raghuramaiah): (a)
A proposal to manufacture Farmers
tractors in Ordnance factories is now
under consideration. A small tractor,
currently being manufactured by our
collaborators in Japan, is now under-
going performance trials to assess its
suitability in Indian conditions. Manu-
facture of this tractor in Ordnance
factories wil] be considered provided
the trials prove satisfactory and suffi-
clent demands for such a tractor are
forthcoming.

(b) to (d). Do not arise.

Shri Subodh Hansds: Sometime
back, the prototype of a tractor was
manufactured at Gazipur Ordnance
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factory. May I know whether this
tractor was tested and whether Gov-

ernment propose to manufacture that
type of tractor?

The Minister of Delence (Shri
Krishna Menon): That was not a
tractor; that was a power plough
which is used for different purpose.

Shri §. C. Samanta: May I know
whether the Food and Agriculture
Ministry made any request to manu-
facture such tractors? If not, what
tempted the Ministry to take to manu-
facture of such tractors?

Shri Krishna Menon: The reasons
are: this vehicle easily comes under
manufactures of our licencors.
Secondly, after due assessment and
evaluations are made they may meet
certain requirements and have
defence uses and thirdly, from the
State of Punjab there have been con-
siderable demand for this type of
tractor because of its low cost. We
are assessing it and have not entered
into any commitments. We are
making our evaluations and assess-
ments at present.

Shri Priva Gupta: Sir, we could not
follow.

Mr. Speaker: The hon. Minister may
give the answer more distinctly.

Shri Krishna Menon: I said that we
had no definite enquiry from the Food
Ministry but we have a number of
enquiries from State Governments,
for instance, from the Punjab, for
large quantities of them. If we go
into manufacture, it will be after
requisite assessment is made of its
use for certain purposes and certain
defence needs will also be met.

Shri Ramanathan Chettiar: May I
know what would be the total number
of tractors that are likely to be manu-
factured and whether it will meet
part of the civilian requirements?

Shri Krishna Menon: ‘If we make
them, it will be a large-scale pro-
duction,
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Pr. Govind Das: Is it not a fact
that the Shaktiman tractors are very
successfully built in the Gun Carriage
Factory at Jabalpur, and is it not
possible to get these tractors built
there at a low investment?

Mr. Speaker: It is a different ques-
tion.

Shri Tyagl: Another variety of
tractors with the collaboration of
some Japanese firm had already been
established in some of the Ordnance
factories. May I know what has hap-
pened to that?

Shri Krishna Menon: They are
earth-moving ones; they are not agri-
cultural tractors. They are, what you
call, bulldozers for making roads and
things of that kind.

Shri Birendra Bahadur Singh:
What is the urgent necessity for the
Minister of Defence to take up this
production which is different from
those that are necessary for defence?

Mr. Speaker: That is exactly what
the Minister has answered.

Shri Joachim Alva: The hon. Minis-
ter is aware that one gigantic com-
pany has been supplying jeeps to the
defence forces. It has just now
entered into an agreement with
another gigantic company for the
manufacture of tractors on a patent
from outside this country. What the
hon. Minister in effect says is that
the horse has run out of the stable,

Mr. Speaker: What is the question?

Shri Joachim Alva: From what the
hon, Minister said, it looks as if the
horse has run out of the stable. I
want to know why the Defence Minis-
ter could not have undertaken, during
all this time, the manufacture of
tractors at cheap and useful rates for
the consumers in India.

Shri Krishma Menon: Sir, horses are
of different colours.

Shri Harl Vishnu EKamath: Before
embarking on this new enterprise,
has a careful investigation been made
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into the matter of certain tractors
which were supplied to the Rehabili-
tation Ministry for the Dandakaranys
operation and which proved unservice-
able?

Mr. Speaker: It is not sbout all
tractors; only about the hand and
garden tractors.

Shri Hari Vishnu KEamath: B
their experience with that tractor was
unfortunate.

Mr. Speaker: In Dandakaranya,
there were huge tractors.

Shri Hari Vishnu Kamath: But
those tractors proved unserviceable.
The Rehabilitation Ministry proteste@
to the Defence Ministry in that matter.
Therefore, was an enquiry made?

Mr. Speaker: If we were to enter
into the gquestion of manufacture of
a tractor in all its aspects, that would
be too wide a question which is not
covered by this gquestion.

Shri Hari Vishnu Kamath: But the
performance of the Defence Ministry

in that respect has been unsatis-
factory.
Shri Krishna Menon: [ deeply

regret that the Question Hour is used
for making allegations These are not
facts. Those tractors are under pro-
duction at the rate of one per day,
and they are still under use; we can-
not meet the demand in the country
for this purpose.

8hri Hari Vishnu Kamath: What
is the allegation there? It was raised
to in the last Lok Sabha.

Shri Hem Barua: What is the
allegation?

Mr. Speaker: He said that they are
being produced at the rate of one per
day and they are being utilised for
the purpose.

Shri Hari Vishnu Kamath: But how
many of them proved unserviceable
and why did they prove unservice-
able. I want to know whather an
enquiry has been made at all into
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this matter. The Ministry’s past per-
formance was unsatisfactory.

Mr. Speaker: That they are unsatis-
factory is denied.

Shrl Hem Barua: While this ques-
tion was put by Shri Hari Vishnu
Kamath, you did not in your wisdom
describe it as an allegation, whereas
the Defence Minister has described it
-as an allegation.

Mr. Speaker: Did I say that it was
.an allegation?

Shri Hem Barua: You did not, in
your wisdom, say that it was an alle-
gaticn made by Shri Hari Vishnu
Kamath, whereas the Defence Minis-
ter is allowed to make a statement
saying that it was an allegation made
by Shri Hari Vishnu Kamath. So, 1]
just want to raise a point of order,
namely, whether a Minister can over-
ride the Chair

Mr. Speaker: No Member can over-
ride the Chair. But every Member
<an give his reactions and if I accept
them 1 will just give my opinion. If
I do not, I might ignore them. How
<an you say that he has over-ridden
me?

Shri Hem Barua: That was the
impression we got.

Mr. Speaker: Then they got the
wrong impression.

Shri Hari Vishnu Kamath: May I
request you to say whether you accept
that charge of the Minister that it is
an allegation? It is a question of
fact.

Mr. Speaker: I am only concerncd
with the question that is just before
me. It is about the hand and garden
tractors. I told the hon. Member that
it was too wide a question that he
was putting. If he had just acted on
my advice this trouble would not
have arisen at all. Next question.

" Shri Warl Vishnu Eamath: {t is no
trouble,
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Shri Krishna Menon: I do not know
whether you passed on to the next
question.

Shri Nath Pai: The Minister wanted
to say something: he might enlighten
the House.

Mr. Speaker: Every hon. Member
as well as a Minister may have some-
thing more to say sometimes, but if 1
do not feel the necessity, 1 pass on
to the next question.
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I shall read the answer in English
also.
(a) No, Sir.
(b) Does not arise,

oft fargfar forar - fegeama & g T
& s & foeet gfaed 3 e
¥ faramdt o1 FT WA T @R FAET Y
¥ ¥ w7 Yy w9F A% @i I qEEAr
t | gaw wdw frandf & off T
# ara g g fe ey werk ¥ fod
w1 g famr wAr wgew wE
e ag?



1045 Oral Answers APRIL 28, 1982 Oral Answers 1046

. Mr. Speaker: Becuuse many of the
Members are new, I might repeat a
warning which 1 have already given.
Whenever a Member is spesking, my
ayes, ears and mind are all focussed
an him, If another hon. Member
passes in between, he snaps that
communication altogether and I feel
hurt. Therefore, they ought to take
care in future.
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Shrimati S8avitrt Nigam: Is the hon
Minister aware that a suggestion was
given in the Advisory Council that
the Education Ministry should con-
struct inexpensive darmitories for the
poor Students, Is that suggestion
going to be implemented in the near
future?

Dr. K. L. Shrimali: [ do not know
to which Advisory Council the hon,_
Member is referring.

Shrimati Savitei Nigam: Delhi
State Advisory Council.

Dr. K. L, Shrimali: I am afraid I
do not have any knowledge about it;
this matter will have to be looked
into.
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Shrimati Renn Chakravartty: Is it
known to the Minister that in the
States from the times of the British,
there were subsidised hostels both
in the women's colleges as well as in
the universities, which charged much
less than what Is supposed to be the
minimum as stated by the hon. Minis-
tart May I know whether this policy
of subsidised hostels for poor students
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will also continue now that we are
free?

Dr. K, L. Shrimali: This question
related to Delhi University and I was
answering for Delhi University. The
hon. Member is raising the gquestion
about all other States; she will have
to give me separaie notice, because I
do not have all the facts as to how
many subsidised hostels there were
formerly and what their practices are
now. But as far as the Government
of India are concerned, we have
introduced the scheme of scholarships
and we are trying to cover all intelli-
gent and poor deserving scholars, so
that economic measures may not stand
in the way of their education. That
scheme has already been launched.
The State is giving them full expenscs
for maintenance and for the hostels
also. So, the problem which the hon.
Member has in view is partly covered.
The scheme of scholarship will be
exiended as we have more resources
at our disposal.

Heavy Electricals Ltd. Bhopal

+
e9ps. J Shri S. M. Banerjee:
'\ Shrimati Maimeona Sultan:
Will the Minister of Steel and Heavy
TIndustries be pleased to state:

(a) whether agreement reached
between the Chairman of the Heavy
Electricals Ltd., Bhopal and workers
representatives on the 12th March,
1962 has been fully implemented; and

(b) if not, the reason for the same?

The Minister of Steel and Heavy
Industries (Shri C. Sulkramaniam):
(a) and (b). Action is being taken on
the agreed minutes of discussions
recorded on 12th March, 1962 after
consultations between representatives
of the workers of Heavy Electricals
Limited, Bhopal, and the Chairman
of the Board of Directors. A state-
ment in this regard is laid on the
Table of the House. [See Appendix
1, annexure No. 34]. '
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Shri 5. M. Banerjee: In the state-
ment it is said under the heading
‘Dearness Allowance”:

“The entire dearness allowance
had already been merged in the
revised pay. In addition, follow-
ing the recent increases sanctioned
to Government of India employees
similar increases have been
announced.”

I want to know whether it is a fact
that only Rs. 5 and Rs. 10 up to a
salary of Rs, 400 has been sanctioned
and it is less than what a Central
Government employee is getting in
addition to merged pay?

Shri C. Sobramaniam: It has
already been stated that when the
scales of pay were fixed the cost of
living was taken into account and on
that basis the scales of pay were
fixed. Therefore, therc was no justi-
fication for a separate dearness allow-
ance then. But since the cost of
living has gone up since then, in
accordance with the decision of the
Government of India in respect of
their employees we have given this
extra dearness allowance.

Shri §. M. Banerjee: May I know
whether it is within the knowledge
of the hon. Minister that even after
the merger of the dearness allowance,
in accerdance with the report of the
Pay Commission another slab of dear-
ness allowance has been recommended
just now—that is, Rs. 5 and Rs. 10. I
want to know whether the employees
of the Heavy Electricals did not get
any dearness allowance when other
Central Government employees got
it?

Shri C. Subramaniam: As a matter
of fact we could have split the scales
of pay into pay and dearness allow-
ance If an employee was in the scale
of Rs. 150 it could have been shown
as Rs. 140 pay and Rs. 10 dearness
allowance. But that would have
served no purpose. That is why when
the scales of pay were fixed the cost
of living during that period was taken
into account and the scales fixed on
that basis. Now that there is a further
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increase in the cost of living we have
given this extra allowance.

Shri Bhagwat Jha Azad: The state-
ment says that a new scale of pay
has been introduced for the LT.I.
diploma holders who had received
training in the training institute at
Bhopal and not others. May I know
why there is this discrimination?

Shri C. Subramaniam: That is a
different question. The LTIl trainees
have undergone two years training in
the Bhopal training institute. In view
of the extra qualification obtained
the scale of pay has been fixed. If
there are other categories in other
factories with similar qualifications,
we may consider them.

Shri K L. Bao: May I know by
how many years has the manufacture
of heavy electrical equipments such
as traction motors and thermal and
hydro generators, which is the main
object of this factory, been delayed,
and whether the recent strike has
caused any further delay?

Shri C. Subramaniam: Every strike
causes delay, and perhaps that is the
intention in striking work.

Shrimati Vimla Devi: May 1 know
whether it is a fact that there is no
grievance settlement committee or
joint council at present; if s0, how
the grievances are discussed and
settled?

Shri C. Subramaniam: That is one
of the points raised during the discus-
sions, and we are in consultation with
the State Government and also the
Labour Department of the Central
Government to institute this com-
mittee.

Shri Daji: Sir, I seek your protec-
tion. The question has not been fully
answered. The guestion has two
parts. We want to know......

Mr. Speaker: 1 thought the hon,
lady Member was satisfied with the
answer given. She does not complain.

Shri Daji: Any Member can seek
your protection.
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Mr. Speaker: He can put another
yueston and not complain. .

Shri Priva Gupta: May 1 know
wnether the employees of the Heavy
Electricals, Bhopal, arc treated on par
with Central Government employees.
or not, and whether the Central Pay
Commission’s report and the rules laid
down for the purpose of calculation
of dearness allowance are applicable:
to them on a par with other Central
Government employees?

Shri C. Subramaniam: It jis an.
autonomous corporation, and certainly
we take into account the principles.
which apply to the Central Govern-
ment employees.

-

Shri Priya Gupta: Whether the
service conditions......

Mr. Speaker: Order, order. Unless
the hon Member is first identified he
should not begin to speak. 1 have
called the hon, Member to order once
or twice before also.

Shri Daji: Is :* a fu~! that the
workers have observedq a “production
fortnight” and have increased the
production considerably after the
agreement to wipe away the loss sus-
tained during the sirike period?

Shri C. Subramaniam: 1 want
notice. I do not have the actual facts
with me just now.

Suggestions of International Finance
Corporation

+
J Sbrl Warlor:
7\ Shri Vasudevan Nair:

Will the Minister of Finance be
pleased to state:

*208.

{a) whether Government have re-
ceived any suggestions from the
International Finance Corporation to
simplifly ithe procedure concerning
the participation of foreign capital
in private Indian industrial enter-
prises; and

{b) if so, the reaction of Govern-
ment thereto?
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The Deputy Minister in the Minis-
try of Finance (BRrimati Tarkeshwari
Binha): (a) No, Sir.

{(b) Does not arise.

Shri Warlor: Is it not a fact that
the Vice-Chairman of the Inter-
national Finance Corporation while in
India discussed this matter with in-
dustrial interests in India and he
made a statement in the press to the
effect that such and such proposals
were made and the Finance Ministry
are accepting those proposals?

Shrimati Tarkeshwari Sinha: When
the WVice-Chirman of International
Finance Corporation was in India, he
had a general discussion on the broad
terms and conditions for the partici-
pation of foreign capital of IFC in
India. The proposal which has been
made in the gquestion was not dis-
cussed.

Shri Warlor: The specific question
is whether he has suggested any sim-
plification of the procedure from that
which is obtaining at present.

Shrimati Tarkeshwari Sinha: I have
already answered that.

Shri Warior: What are the specific
suggestions that he has made?

The Minister of Finance (Shri
Morarji Desal): The discussion that
took place was very informal. The
suggestions were also very informal.
No formal suggestion has been made
by the Bank or the Association,
Therefore, it will not be possible to
say anything about those suggestions
at this stage,

Shri Daji: Will the Minister inform
us whether the Government is con-
sidering the relaxation of the existing
rules for giving any concession to the
foreign investors in our country as a
result of these discussions?

Shri Morarjl Desal: This does not
arise as long as we do not receive any
formal reference from the Association.
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‘Arjun Award’ to Sportsmen

*208. Shri Birendra Bahadur Singh:
Will the Minister of Education be
pleased to state:

(a) whether Government have de-
cided to institute an ‘Arjun Award”
for outstanding sportsmen;

(b) if so, the details of the Award;
and

(e) what criterion Government
have adopted in giving away the
award with details of personnel to
advise Government on this matter?

The Minister of Education (Dr, K.
L. Shrimal): (a) Yes, Sir,

(b) The award, which is in the
form of a scroll and a souvenir, is for
honouring outstanding sportsmen who
are considered “the Sportsmen of the
Year” in their respective games.

(c) The criterion is outstanding con-
tribution to enhance the glory of the
game, Selections are made on the
basis of recommendations obtained
from the Sports Federations concern-
ed. A Sub-Committee of the All-
India Council of Sports tenders ad-
vice o Government from time to
time in the matter.

Shri Birendra Bahadur Singh: May
I know whether the awards were
made this year in consultation with
the different associations?

Dr. K. L. Shrimali: I have already
stated that the seleclions were made

by Sports Federations.

Shri Birendra Bahadur Singh: May
I know whether the award for cricket
was made in consultation with the
Board of Cricket Control?

Dr. K. L, Shrimali: All the selec-
tions were made by the Federations.

Shri Nath Pai: May I know whether
awards have been given for meritor-
jous and distiguished service in the
field of sports in the past and who
are the winners of them? May I also
know whether the winner of the first
gold medal in 1928 for leading the
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hockey team successfully, who is an
hooourable and distinguished Member
of this House, is the only member
who has been excluded so far?

Shri §, M. Banerjee: Why?
Shri Nath Pai: I did not say “why”.
Shri 8. M. Banerjee: [ said “why".

Dr, K, L. Shrimali: As far as these
awards are concerned, these have
been instituted only this year and
this is the first time that the awards
have been made, and the selections
have been made by the Sports
Federation. And it is not always thc
technique in game but their contri-
bution to the game that is taken into
aceount.

Mr. Speaker: The hon, Member
desires to know whether retrospec-
tive effect would be given to the
award to an hon, Member of this
House.

Dr. K. L, Shrimali: I am afraid, it
is not possible to give retrospective
effect to it.

Shri Barrow: May 1 know if the
name of Shri Wilson Jones, the first
Indian amateur billiard champion was
considered or is being considered?

Dr. K. L, Shrimali: Which game
did he represent?

Shrl Barrow: Billiard.

Dr. E. L. Shrimali: Billiard was not
considered as one of the games for
award,

Shrl H, N. Mukerjee: In view of
fact that this award is made also to
outstanding women sportsmen, may [
know what Government's reaction is
to the idea of having another alter-
native award like Chitrangada award?

Dr, E, L. Shrimati: This is for men
and women both.

Shri Hem Barua: Why is this award
particularly ‘Arjuna Award’ because
.Arjuna was not a sportsman; he was
a warrior?
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Dr. X, L. Shrimali: Arjups was the

greatest sportsman of the Mahabharata
period.

Some Hon, Members: No.
Shri Hem Barua: May I submit....

Mr. Speaker: Probably there is
difference of opinion as to what a
sportsman is. Therefore, we need not
fight on that. Shri Tyagi.

Dr, K. L, Shrimali: The spoms of
Mahabharata period are famous and
Arjuna was famous for them.

Shri Hem Barua: May I submit. ...

Mr. Speaker: I have given him an
opportunity. At least when there are
questions about sports, hon. Members
should show that spirit of sportsman-
ship.

Shri Tyagi: Have Government
made out a list of sports and games
which will be taken into consideration
in qualifying for this award?

Dr. K. L, Shrimall: Yes, Sir.  For
this award the list was: weight-lifting,
women's hockey, swimming, athletics,
table tennis, rifle shooting, sgquash
boxing, badminton, golf, football,
hockey, lawn tennis, basketball, gym-
nastics, cricket, wrestling, wvolleyball,
cheas and polo.

Shri Tyagi: Sir, there is a supple-
mentary arising out of the answer to
my gquestion. For women's hockey
how will Arjuna be justified? It may
be Draupadi.

Mr. Speaker: Now he is entering
into an argument.

Shri Nath Pal: May I ask ohe ques-
tion? It is far from me to be appear-
ing to be advocating the cause of any
hon. Member, but swely the hon.
Minister is aware that Shri Jajpal
Singh led the first team which won
the gold medal in hockey. The claima
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of all others have been duly award-
ed in the fitness of things by way of
encouraging sports, This is a right
step. But why ie Shri Jaipal Singh
still not qualified for that honour?

Mr, Speaker: This is only a sugges-
tion for action and that has been
made. .

Shri Vidya Charan Shokla: What
criterion was followed in selecting
games which will be eligible for these
awards?

Mr. Bpeaker: Should we go into
these minor details?

Sbri Vidya Charan 8hukla: Sir,
table tennis has been included in the
list. Why has billiards not been in-
cluded?

Dr, K. L. Shirimali: The criterion
was overall performance on and off
the fleld and the players should have
made the largest contribution.

Mr. Speaker: He wants to know
why these games only have been
selected and not others.

Dr. K, L. Shrimali: Most of the out-
door games have been selected and
indoor games have been left out
except one or two.

Mr. Speaker: Next guestion.
Some Hon, Members rose—

Mr, Speaker; Order, order. He
said that outdoor games have been
selected mostly.

Shri Jaipal Bingh: Sir, before you
€0 to the next question, may I submit
one thing because my name hag been
dragged in? I think I ocan en-
lighten this House about this
whole question. These Arjuna awards
have been  started this year.
Previous te this year there were other
awards by other names and designa-
tions. As ] am a member of the All-
Indja Council of Sports, I would like
1o tell this House that I cannot very
well award myself whatever award it
is. But guite apart from that the All-
India Council of Sports has still to
camplete the list of gparts and games
that should be recognised by it. My
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hon. friend, Shri Barrow, raised the
question of billiards. Other han. Mem-
bers seemed to be agitated as to why
chess should be one of the games to
be recognised, I would ask the hon,
Members to look into the Encyclopae-
dia Brittanica to find out why chess
has to be included.

Mr. Speaker: That should be
enough, I think.

Vijnan Mandirs

*209 Shri Basappa: Will the Minis-
ter of Scientific Research and Cultu-
ral Affatrs be pleased to state:

(a) whether the results of the work
of Vijnan Mandirs have been publish-
ed; and

(b) how many new Vijnan Mandirs
have been established in the rural
areas?

The Deputy Minister in the Minis-
try of Scientific Research and Culin-
ral Affairs (Dr. M, M. Das): (a) The
results are not published, However,
an Assessment Committee recently
studied the working of the Vijnan
Mandirs and submitted a report, a
copy of which has been placed on the
Table of the House.

(b) So far 41 Vijnan Mandirs have
been established, out of which 3 were
set up during 1861-62 in rural areas.

Shri Basappa: May I know whe-
ther the results of these Vijnan Man-
dirs have proved beneficial to the ag-
riculturists in the rural partg and, if
so, whether any assessment has been
made as to whether agrioultural.pro-
duction hag increased on account of
the implementation of the results of
these Vijnan Mandirs?

Dr. M. M. Das: The Assessment
Committee have said that statistics an¢
go-called assessment are of no use in
the case of these particular institutions.
The Assessment Committee of Parlia-
ment that was set up in the year 1658
submitted their report 10 months ago.

Sari Basappa: What further efforts
are made to assess them properly?
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The Minister of Scientific Research
and Cultural Affairs (8hri Humayun
Kabir): If the hon. Member will look
into the scheme, these Vijnan Mandirs
are primarily educational institutions.
Their main purpose is to create a
scientific temper in the rura! areas,
and incidentally help them by actual
service, The Assessment Committee,
therefore, suggested that it would not
be very proper to judge them by im-
mediate resutts. This kind of scienti-
fic changes shows over a very long
period,

Shri Birendra Bahadur Simgh: May
1 know whether the Vijnan Mandirs
are not on the same analogy of those
that were started in Madhya Pradesh
by the late Chief Minister Dr. Ravi
Shankar Shukla?

Shri Hamayun Eabir: We are not
aware of any Vignan mandirs started
by the late Dr. Ravi Shankar Shukla.
There were some Vidya mandirs. That
was only a question of nomenclature.

Shrimati Saviri Nigam: May I
know how many such Vignan mandirs
are going to be established in other
States during the Third Five Year
Plan?

Shri Hamayun Kabir: It depends
very largely upon the initiative and
enthusiasm of the State Governments.
I have been inviting the State Govern-
ments to establish as many as possible,
at least one in every district. Some
States have responded; others have
not.

Bhri B, C. Samanta: May I know
whether any fee is charged for soil
study by farmers jn the Vignan man-
dirs?

Shyi Humayun Kabir: No fees are
charged,. We do not undertake any
very elaborate studies either. It is
preliminary investigation which is
earried out in the Vignan mandirs.

Dr. M. 8, Aney: What is the rhini-
mum cost required..

Me. 8 r: The venerable Mem-
Ber, Without “waiting for my ‘eye, puts
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the question. Yes; he may put it
now.

Dr. M. B. Aney: What is the mini-
mum cost required for starting a
Vignan mandir?

Skri Humayun Kablr: Vignan
Mandirs are started under a co-opera-
tive scheme between the Central Gov-
ernment and the State Governments
and certain voluntary agencies, The
State Government andjor the wvolun-
tary agencies are required to provide
built-in space, generally about 1400
square feet of built-in area. The Cen-
tral Government provide the equip-
ment. The Central Government also
provide the recurring expenses. The
equipment costs roughly about
Rs. 16,000 and the recurring empen-
ses are about Rs. 12,600 per year.

Shri Daji: Is the Government aware
that the scheme of education in the
Vignan mandirs is not proving very
helpful and hence the scheme is not
very attractive?

Shri Humayun Kabir: I do not know
how the hon. Member has drawn this
conclusion. There is no scheme of
education in the Vignan mandirs
Vignan mandirs are educational insti-
tutions. They create a scientific tem-
per. There are popular lectures, but
no regular classes are held there.

Mr. Speaker: Next question.
Shri A, K. Gopalan: No. 210.

The Minister of State in the Minls-
try of Home Affairs (Shri Datiw): I
may correct the answer so far as the
last two lines are concerned, after
‘territories’.

Third Degres Metheds used by Palice

+
210 Shri A, K. Gepalan;
"\ Shri Kuahan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any proceedings were
initiated by Goverrmemt agmingt puolice
persoanel resorting to third degree
methods in police lock-ups and stations
under the Government of Inda; and
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(b) if so, how many?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Proceedings were initiated
against nine police personnel during
the past three years in respect of
the Union Territories.

Shri A. K. Gopalan: Has it come
to the notice of the Goverrment that
there have been third degree methods
used in other places in India as a
result of which there have been
deaths in lock-ups?

Shri Datar: Here, we are concerned
with the Union Territories and the
total number given is nine,

Bhri 8. M. Banerjee: May I know
whether the hon. Minister’s attention
has been drawn to the recent inci-
dent in Allahabad where a man has
been tortured to death in police lock-
up?

Mr, Speaker: Here, we are referring
to Union Territories.

Shri S. M. Banerjee: I know. This
report was sent to them also.

Mr, Speaker: It might have been.
The question refers to Union Terri-
tories,

Shri S. M. Banerjee: Is not the
Central Government formulating a
rule....

Mr, Speaker: Would the hon. Mem-
ber open out the whole country and
expect an answer from the Minister?
Bbri Hari Vishnu Kamath.

Shri Hari Vishnng Kamath: Has the
attention of the Minister been drawn
to the observations made by the Alla-
habad High Court regarding Indian
police—] baelieve it was by Justice
Mulla, now retired—and it 80, what

iz the Government's reaction to those
observations?

Mt. Spesker: This iy a
Question altogether. The question
was about thirg e
Union T _uaﬂtl‘ee methods in
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Shri Harl Vishnu Eamath: With
regard to Indian police, the Allahabad
High Court has....

Mr. Speaker: Did that judgment
make any reference to any Union
Territory?

Shri Harl Vishnu Kamath: Indian
police

Mr. Speaker: That would be diff-
erent.

Shrl Hari Vishnu Kamath: On a
point of order, Sir, does not India
include Union Territories also?

Mr. Speaker: 1 would never say
that the Union Territories are differ-
ent from the Indian Union. They are
included in it, and they are a very
essential part of it. But when one
specific question is taken up, the
scope is limited to what we want to
enquire in respect of them. If that
question were to be opened more
widely, then, perhaps, it would not
be possible to get answers and elicit
the information required. That was
what 1 wanted to say.

Shri Daji: In those cases, may 1
know what action was taken against
the responsible police officers who
were found responsible for such
actions?

The Minister of Home Affairs (8hri
Lal Bahadur Shastri): The number of
such cases was very few. The neces-
sary action was teken. In one case,
departmental action was taken. In
the other case, in which a number of
policemen were involved, they were
immediately suspended, and they in-
cluded an inspector of police as well
as a sub-inspector of police. They
were suspended and prosecuted But
1 do not know what to say, and for-
tunately or unfortunately, they were
acquitted by the High Court,

Shri A. K. Gepalan: May I know
whether any amendment of the Cri-
minal Procedure Code or other laws
is contemplated by Government so
that the officer who is responsaible for
these things may be punigshed?
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Shri Lal Bahadur Shastrl: I do not
think that it is necessary to make any
such amendment.

Mr. Speaker: It was not due to any
defect in the law, but the High Court
acquitted those men,

Shri Namblar: It was a question of
personalities.

WRITTEN ANSWERS TO QUES-
TIONS

Welfare of University Students

*199, Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
University Grants Commission had
some time back asked universities in
India to prepare and submit a scheme
for the welfare of youth and offered
to meet a part of the expenditure in
the event of implementation of such
schemes;

{b) if 80, the names of universities
as have implemented this scheme; and

(c) the grants given to each of
them by University Grants Commis-
sion for this purpose?

The Minister of Education (Dr.
K, L. Shrimali): (a) No, Sir.

(b) and (c). Do not arise.

Women Teachers for Third Plan

*207. Shrimati Maimoona Suolan:
Will the Minister of Eduostion be
pleased to state:

(a) whether the Central Advisory
Board of Education had in their Ses-
sion held at Jaipur in January this
year recommended the inclusion of
proper schemes for increasing the
output of women teachers in the Third
Five Year Plan; and

(b) if so, what schemes, if any,
have since been prepared for the pur-
pose?

The Minlster of Education (Dr,
K. L. Shrimall): (a) and (b). A state-
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ment js laid on the Table of the
House.

STATEMENT
(a) Yes, Sir.

(b) The recommendation of the
Board was sent to all the States and
Union Territories for consideration and
implementation.

The schemes already taken up by
States for this purpose include the
construction of quarters for women
teachers, conducting condensed cours-
es for adult women, grant of atipends
to women teachers and organisation
of continuation classes. -

The following schemes suggested by
the National Council for Women's
Education for increasing the number
of women teachers were also recom-
mended to the State Governments for
acceptance and implementation § in
addition to those already takem up
in the 2nd Plan:

(i) Opening of new training insti-
tuticns;

(ii) attaching of training sections
for women teachers to girls
secondary schools;

(iii) reservation of seats for
women in Co-educational
training institutions;

(iv) giving financial assistance to
girls from rural areas to go
in for training;

(v) pre-selection of tralnees at |
the secondary stage; and

(vi) development of middle school
and secondary education for
girls,

Pakistan Loan due f{o India

*211, Shri BRamanathan  Chettiar:
Will the Minister of Finance be pleas-
ed to state:

. .{a) the amount of logg due o Indis
by Pakistan, both pre-Partition ond
post-Partition (separately) on 3lst
March, 1962;
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(b) the amount of interest accrued
thereon till 31st March, 1862; and

(c) what steps, if any, have been
taken to effect recovery of both the
principal and the interest?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). The
exact amount due as principal and in-
terest from Pakistan relating to the
pre and post-Partition periods has
not yet been finally determined.

(c) This question has been the sub=
ject of prolonged negotiations bet-
ween the two countries. But so far,
it has not been possible to arrive at
an agreed settlement.

Fertiliser Factory at Gorakhpur

[ 8hri Sinhasan Singh:
epys. J Bhri Mahadeo Prasad:
" ) Dr. Mahadeva Prasad:

| Shri D. C. Sharma:

Will the Minister of Steel and Heavy
Industrles be pleased to state:

(a) whit progress has been made
in the sctting up of the fertilizer
factory at Gorakhpur and when the
factory is expected to start produc-
tion:

(p) whether there ig any change in
the site of the factory originally pro-
posed; and

(e) if so, what site has been selected?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Specifications for the plant and
machinery have been finalised and
transmitted to the Japanese Consor=-
tium who will supply the plant and
equipment. The Japanese Consortium
is expected to send its offer sometime
next month. The factory is expected
to start production after four years
from the date of award of contract.

(b) NWo.
{c) Doex mot arise.

Study of Financia] structure of
Industries

*218. Shrimati Renuka Ray: Will the
Ministar of ¥inance be pleased to
mtate:

(a) whether it is a fact that the
Governor of the Reserve Bank has
suggested that there should be g study
of the financial structure of industries
to understand the type of assistance
that should be made available; and

(b) if so, have any steps been taken
to conduct such a study?

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a)
It is understood that in a speech deli-
vered before the Bureau of Industrial
Statistics, Calcutta, on March 23, 1962,
the Governor of the Reserve Bank
made a reference to the financial
structure of industries in India and
the agencies for supplying Iong-term
finance to industries and expressed
the hope that the members of the
Bureau might undertake a study of
the subject in a scientific manner.

(b) It is not known to the Central
Government whether the Bureau has

taken any steps to conduct such a
study.

Manufacture of Transistors

{ Shri M. R. Erishna:
*214, { Shri Subodh Hansda:
[U!Skri 8. C. Samanta:

Will the Minister of Defence be
pleased to state:

t®) whether the tranaistor com-
mranity receiver set manufactured in
the Bharat Electronics, Bangalore has
been tested and approved for further
manufacture; and

(b) what will be the number of
community transistor sets proposed
to be manufactured in Bharat Electro-
nics Limited during 19627

The Minister of State in the Minis-
try of Defence (Shri Raghu Ramaish);
(a) The transistorised community
receiver sets developed in the Bharat
Flectronics 14d., are under:oing trials.

(b) The Bharat Electronics Lid, has
potential to manufacture such sets to
meet any volume of demand that may
be reasonably anticipated. No esti-
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mate of numbers in regard to manu-
farture can be given until the trials
#ite completed and the demand i
khown.

Coal Shoriage in Delhi

*215. Shri E. Madhusudan Rao: Wil
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is a fact that Delhi
brick kilns have been facing hardships
due to nor-availability of coal; and

(b) if so, the steps taken by Go-
vernment in the matter?

The Minister of Mines and Fuel
(8hrli K, D. Malaviya): (a) and (b).
The movement of brick burning coal
to Delhi suffered some setback during
December, 1961, and January and
February, 1962 due to Goa emergency
ang subsequent severe cold weather
and foggy conditions. The position
has since returned to normal and 422
wagons of slack coal were despatched
to Delhi during March, 1962 as against
their quota of 375 wagons. The over-
all quota of Delhj now is 2244 wagons
per month which was also the actual
movement during 1961. Government's
effort would be to maintain this order
of movement.

Alloy and Special Steel Plant

*216. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether Government have
taken a decision to set up an Alloy
and Special Steéel Plant;

(b) if so, where it is to be set up
ang at what cost;

(c) what will be its production
capacity; and

(d) what action has taken to im-
plerment this decimion?

The Minister of Defence (Bhri
Krishha Mendn): (a) Yes, Sir. Go-
vetnmeht have mede & decislon in

wineiple on such a profest.
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(b) and (c). It is not in public in-
terest to disclose details.

(d) The plan project is being active-
ly pursued.

Chinese Nationals

Shry Vidya Cbaran Bhukia:
*217. < Bhri Raghunath Singh:
| Shrl P. C. Boroosh:
| Shri Bishwanath Roy:

Will the Minister of Home Affalrs
be pleased to state:

(a) how many Chinese nationals
who were asked to quit India because
they engaged themselves in subver-
sive activities, have left India - upto
date:

(b) how many of them are still in
India; and

(c) what ig being done about them?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)

Beventy-one.

(b) Twenty-seven,

(¢) They are being proceeded
against under the provisions of
Foreigners' Act, 1946.

Imported Cigarettes for Navy Sold
in Delhi

218, J Bhri Burendransth Dwivedy:
* "\ 8hri Raghunath Singh:

Will the Minister of Defemce be
pleased to state:

(a) whether it is a fact that large
quantities of jmported cigarsttes
bearing the incription, “For In
Ships bnly” are being sold in New
Delhi;

(b) if so, what is the make of these
imported cigarettes;

(¢) how much quantity of these
cigareties has been sold by wendors in
New Delhi 8o far; and



1067 Written Answers VAISAKHA 6, 1884 (SAKA) Written Answers 1068

(4) since when Government have
been given linece for the import of
these clgarettes?

The Minister of Defence (Shri
Krishna Menon): (a) to (d). Govern-
ment have seen only a press report in
this connection. Government is making
inquiries,

Kiriburu Iron ore Project

*219. Shri Morarka: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the names of the consultants
appointed for the Kiriburu Irom-ore
project;

(b) what are their qualifications;

(c) the total fee payable to them:
and

(d) the manner of determining this
fee?

The Minister of Mines and Fuel
(S8hri K. D. Malaviya): (a) The Japan
Consulting Institute of Tokyo was
appointed on 31-1-59 as Consultants to
the National Mineral Development
Corporation Lmited for the Kiriburu
Project,

(b) to (d). For appointing consul-
iants for this Project, in 1958, enqui-
ries were made from a large number
of irms and as many as 26 firms res-
ponded. After careful exammiation of
technical competence of each party
for the particular work to be done as
well as comparison of the fees demand-
ed the Japan consultanting Institute
was finally selected. This Institute has
support both of the Japanese Govern-
ment as well as principal private in-
dustrial concerns in Japan; its em-
Ployees had developed large scale
iron-ore mines in other countries. The
total fee payable, determined as a
Tumpsum at the time the quotations
were obtained, is Rs. 168 lakha—of
which Rs. 658 lakhs are payable in
rupees And the balnce in Yen

Copyright of Indian Writers in
Pakistan

*220. Shri H, N. Mukerjee: Will the
Minister of Scientific Research and
Cuiltural Affairs be pleased to state:

(a) whether his attention hag been
drawn to recent reports of large scale
infringement by Pakistan of copyright
owned by numerous Indian writers
of West Bengal;

(b) whether it is a fact that
Pakistan refuses to abide by the
rules and conventions of the Interna-
tional Copyright Union;

(c) whether the UNESCO Con-
terence has agreed on certain copy-
right conventions to which Pakistan
also is a party; and

(d) whether Indian holders of
copyright have no protection from
infringement by Pakistan?

The Minister of Scientific Research
and Cultural Affairs(Shri Humayua
Eabir): (a) and (b). No, Sir. But some
alleged infringements have been re-
ported.

(c) Yes, Sir.

(d) It is open to owners of copy-
right to institute legal proceedings
against the offenders.

Supply of Drinking Water at
Kiriburn Project

*221, Shrimati Renn Chakravartiy:
Will the Minister of Mines ang Fuel
be pleased to state:

(a) whether it is a fact that there
is no regular supply of drinking
water at Kiriburu Project since 1959;
ang

(b) what is the source of water
supply?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) No.

Arrangements for supply of drink-
ing waler to the base camp of the

project, situated at the foot of the hill
where the deposits are situated, were

completed in September, 1959, Ar-
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rasgements for water supply at the
camp at hill' top were completed in
April, 1960. The drinking water is
chlorinated before supply.

(b) The source of supply for the
base camp is the Bhundjar Nala; and
for the hill top, the Beruli nala.
Domestic water supply for the Kori-
buru township, which is under cons-
truction, will be from the river Karo.
Necessary works are under way

Production of Defence Material and
Equipment

*222. Shri Harli Vishnu Kamath:
Will the Minister of Defence be
pleaseqd to state:

(a) the names or description of
items of defence material and equip-
ment that are now being manufac-
tured indigenously;

(b) the items that are still import-
ed;

(c) whether India can attain a
position of self-sufficiency in so far
as her defence needs are concerned;
and

(d) if so, by what year approxima-
tely?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). It is
not in the public interest to disclose
this information.

(e) and (d). It is the constant
endeavour of the Defence Production
Organisation to make the country
self-sufficient in the matter of Defence
requirements as speedily as possible.
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Oil Exploration in Punjab
*224, Shri D. C. Sharma: Will the
Minister of Mines ang Fuel be
pleased to state:
(a) whether it is a fact thai there
has been delay in the execution of oil
exploration programme in Punjab;

(b) if so, the reasons therefore; and

(c) action taken to avoid any fur-
ther delay in the matter?

The Minister of Mines and Fuel
(8bri K. D. Malaviya): (a) Ns, 8ir.

(b) and (¢). Do not grise.
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Ferro-Msnganese Industry

ghrl Sabodh Hansda:
*225. {Shﬂ 8. C. Samanta:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether the Committee appoint-
ed by Government to study the various
problems of the ferro-manganese in-
dustry in India has submitted its
report;

(b) what were the special referen-
ces made to the Committee; and

(e) if it has not submitted its re-
port when it is expected?

The Minister of Sieel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Bir.

{b) The msain terms of reference to
the Committee are:

(i) study of ways and means of
ensuring regular supply of
raw materials of requisite
quality;

(ii) consider the gquestion of rail-
way freight for movement of
raw materials and finished
products;

(iii) study the economics of produc-
tion with special reference
to cost of transport of ore,
power costs, manufacturing
process, use of bye-products,
etc.; and

(iv) study problems relating to
export ang marketing abroad
of the ferro-manganese,

(c) By July 1962.

AVRO-743

*226, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state what further progress has been
made with regard to the manufacture

of Defence (Shri Raghuramaiah):
'l'he‘ﬁm Kanpur puilt AVRO-748 has
beeni flown and is undargoing flight

and evaluation tests. Work on the
manufacture of the 2nd, 3rd and 4th
aircraft is in progress.

Rourkels Steel Plant

*221. Shrimati Maimooma Sulian:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is fact that some
Indian firms have offered to partici-
pate in the second stage construction
programme of the Rourkela Steel
Plant;

(b) it so, how many firms have so
offered their participation; and

(c) what is Government's decision
thereon?

The Minister of Steel and Heavy
Indusiries (Shri C. Subramauniam):
(a) Yes, Sir.

(b) Nine.

(c) The offers are at present under
consideration of Hindustan Steel
Limited.

Kiriburn Iron Ore Project

*228. Shri Morarka: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the up-to-date progress made by
the Kiriburu Iron-ore Project;

(b) whether the railway lines and
port facilities have also been deve-
loped; and

(c) the total amount spent on such
developments out of Japanese credit
of 8 million dollars and the Ameri-
can credit of 20 million dollars?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) The work
in the Kiriburu Iron Ore Project has
made satisfactory progress and the
project is expected to go into produc-
tion ag scheduled by the beginning of
1984, when ore export to Japan from
this mine is to commence.

(b) Of the new railway links, the
line between Sambalpur and Titlagarh
is expected to ba ready for goods
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traffic by December, 1982 and the line
from Bimlagarh to the loading point
at Kirjburu by March, 1983. Work on
improvement of facilities at Vishakha-
painam is expected to be completed
‘by the target date when ore export
from this mine is to begin.

(¢) The Japanese credit in Yen of
‘the equivalent of 8 million U.S. dol-
lars is for the purchase in Japan of
machinery and equipment for only
the mining project. Orders of a total
-value of Rs. 1'85 crores have been
placed so far on varjous suppliers in
.Japan against the credit.

The U.S. credit was for the foreign
-exchange cost of the railway and port
tacilities. The Railways have already
entered into commitments worth $13
million; drawals in respect of the port
work will also commence soon as con=-
tracts have already been concluded
for the additional berths and are
-about to be concluded for the ore
-loading plant.

Bokaro Steel Plant

Shri H. N. Mukerjee:
Shri A. K. Gopalan:
Shri Kunhan:

*229. { Bhri D. C. Sharma:
Shri Morarka:
Shri P. R. Chakraverty:
Shri Vasudevan Nalr:

Will the Minister of Steel and
“Heavy Indasiries be pleased to sta'e:

(a) what is the stage now reached
in the negotiations over the Bokaro
-Steel Project with U.S. participation;

(b) whether it is a fact that Gov-
.ernment have agreed to the U.S. Com-
pany participating also in manage-
_ment, and if so, to what extent;

(c) when is the first blast furnace
expected to go into production; and

(d) what is the amount of finished
-stee] estimated for production by the
-plant during the Third Five Year Plan
period?

The Minister of Steel and Heavy
gnGusiries (Shri C. Subramaniam):
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(a) and (b). Consultations are still
going on with the US. Agency for
International Development on the
question of U.S. finance for Bokaro,
but no finality has been reached. I
hope to be able to make a further
statement on the subject at a not very
distant date.

(c) The date when the firsi blast
furnace is expected to go into pro~
duction depends on how soon the aid
negotiations are finalised.

(d) In the document relating to the
Third Five Year Plan a credit of 03
million tons of steel from Bokaro has
been taken during the Plan periad.

Steel Plants

230 Shri Hari Vishnu Kamath:
'\ Shri Basappa: .

Will the Minister of Steel and

Heavy Industries be pleased to state:

(a) what stage of development and
production of the steel plants at
Bhilai, Rourkela and Durgapur has
been reached;

{h} the quantum of production per
day in each of the plants at present;
and

tc) the target for each of them
during the current year?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) In Bhilai all the units have been
commissioned. In Rourkela a]l units
except the third coke oven battery
and three lines of the tinning plant
have been commissioned. As regards
Durgapur, all units except the blast
furnace No. 3 have been commission-
ed.

(b) the avarage productlon in the
three projects per day during March
1882 was as follows:

Rourkela Bhilai Durgapur

_g“-uin;
I 1600, o1 2,135
S by S
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(c) The target fixed for the pro-
duction of pig iron and steel ingots
Yor the year 1D62-83 is as follows:

Rourkela Bhilsl Durgapur

Pig Iron 1080,000 1030,000 875,000
Steel 850,000 800,000 750.000

The rated capacity of each plant is
1 million ingot tons of steel.

Manufacture of Tanks

*281. Shri 5. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) what progress has been made
regarding manufacture of Tanks in
the Ordnance Factories; and

(b) whether a separate factory has
been set up?

The Minister of Defence (Shri
Krishna Meanom): (a) Government has
entered into an agreement with M/s.
Vickers-Armstrongs (Engineers) Ltd.
of the United Kingdom for their
technical collaboration in the manu-
facture of tanks. Detailed planning
of the factory buildings has been com-
pleted in consultation with the col-
laborators. Construction work on
the main Factory building is expected
to start very shortly. Procurement
action for necessary plant and eguip-
ment is well in hand,

{b) Yes, Sir.
Violation of Foreign Exchange cases

*232. Shri H. N. Mukerjee: Will the

Minister of Finance be pleased to
state: .

(a) whether there has been in re-
cent months a sizeable increase in
cases of violation of foreign exchange
regulations;

(b) whether it is a fact that the Re-
serve Bank at Calcutta has been
hoodwinked by foreign exchange
manipulators who have succeeded in
Dlacing lakhs of rupees worth of

::rdelm exchange in the blackmarket;

(¢) if so, what steps have been taken
in the matter?

The Deputy Minister in the Minis-
try of Fimance (Shri B. R. Bhagat):
(a) to (c). The information is being
collected and will be placed on the
Table of the Sabha.

Yarakala and Eradl Communities

183, Shri E. Madhusudan R=ao: Will
the Minister of Home Affatrs be plegs-
ed to refer to the reply given to
Unstarred Question No. 1316 on the
S5th December, 1981 and state:

(a) the nature of decision taken in
regard to classification of Yarakala
and Eradi communities of Telangsna
area in Andhra Pradesh at par with
such tribes in the State; and

(b) the dctails thereof?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): (a)
No decision has yet been taken in the
matter.

(b) Does not arise,

Drilling in Jawalamnkhi

184. Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleas-
ed to refer to the reply given to Un-
starred Question No. 976 on the 14th
August, 1961 and state:

(a) whether drilling operation work
at Jawalamukhi has been re-started;
and

(b) it so, since which date?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

OH Exploration in Cambay and Kalol

{ Shri D. C. Sharma:
" Shri Morarka:

Will the Minister of Mines and Fuel
be pleased to state:

185.

(a) the latest position with regard
to the progress of the exploration
work in the Cambay and Kalnl Oil
flelds; and

(b) the details thereof?
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The Minister of Mineg and Fueal
(Shri K. D. Malaviya): (a) and (h).
2% exploratory wells have been drill-
ed so far in Cambay and two mors
wells are being drilled currently. Of
the 25 wells drilled at Cambay, 10 are
gas producing, 2 oil bearing and 8 dry.
The other 5§ are being tested. In
Kalol, three wells have been drilled
so far. The lowest favourable horizon
has been tested in all the 3 wells and
has been found to contain oil.

Cement Factory in Andhra

188. 8hri E. Madhusudan Rao: Will
the Minister of Steel and Heavy In-
dastries be pleased to state:

(a) whether there 1z any proposal
for setting up a cement factory ir
Andhra Pradesh; and

(b) if so, its location, estimated
cost and the time by which the work
will commence?

The Minister of Bteel ang Heavy
Industries (S8hri C. Bubramantam): (a)
and (b). Two licences under the In-
dustriea (Development and Regula-
tion) Act, 1851 have been granted to
private parties for setting up a ce-
ment factory each in Vizianagaram
tehsil, Visekhapatnam district and at
Bhongir, Nalgonda district. Preli-
minary work on both the factories has
already commenced. The factory in
Vizianagaram tehsil 13 expected to go
into production in 1964 and that at
Bhongir in 1865. Each factory is
estimated to cost about Rs. 25 to Rs. 3
crores.

Pay Scales of Primary Teachers

187. Shri E. Madhusudhan Rao: Will
the Minister of Education be pleased
to state:

(a) whether there is any proposal
to increase the scales of pay of the
primary teachers in the country; and

(b) if so, the details thereot?

The Misister of PEducation (Dr.
K L. S8hrimal): (&) and (b). The
States prepare thelr own schemes for
the improvemeut of the emslumeats

APRIL 28, 1062
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of primary School teachers and such
gchemes form part of the State sactor
of the respective Plans. There is no
overall Scheme for ' the whole of the
country.

Lists of Schednled Castes and Sche-
duled Tribes in Mysore

189. Shri §iddiah; Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the Government of
Mysore have recommended to the
Union Government to revise the lists
of scheduled Castes and Scheduled
Tribes in that State;

(b) if so, the names of the commu-
nities which are proposed to be in-
cluded in or deleted from, the lists
of Scheduled Castes and Tribes;

(c¢) the reesons for the revision of
the lists;

(d) the population of each of the
communities which are proposed to be
included or deleted, according to the
census of 1861; and

(e) when the proposal to revise the
lists, was sent by the State Govern-
ment to the Union Government?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): (a)
Yes, Sir.

(b) Since the proposals are still
under examination it will not be in the
public interest to divulge the recom-
mendations made by the State Gov-
ernmenits

(c) The lists are proposed t0 be re-
vised in order to eliminate mistakes
either by way of inclusion in or ex-
clusion from the Schedules.

(d) The figures of population on the
basis of the 19681 cemsus have not yet
become available,

(e) The proposals werg received in
January 1960
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Report of Censmissioner for 8.C. and
ST. for 1960-81

190, Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased te
state:

(a) whether the Commissioner for
Scheduled Castes and Tribes, has pre-
sented his Report for the year 1860-81;
and

(b) if so, when it will be laid on
the Table?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar):
{a) Yes, Sir.

(b) It is proposed to lay it on the
Table of the House during the current
Session.

Scheduleg Castes ang Scheduled
Tribes

191. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) what are the Schemes formu-
lated for the welfare of the Schedul-
ed Castes and Scheduled Tribes in the
country under the Central Sector and
State gsector during the Third Five
Year Plan; and

(b) the amount allotted for each of
the Schemes for Scheduled Castes and
Tribes seperately?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Two statements giving the
requisite information are laid on the
Table of the House, [See Appendix T,
annexure No. 35}.

Welfare Schemes for the Scheduled
Castes and Scheduled Tribes

192, Shri Siddiak: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether there are any signifi-
cant changeg in the Welfare Schemes
for the Scheduled Castes and Schedul-
ed Tribes in the Third Five Year Plan
-n the Central Sector and State Sec-
tor; and

(b) if so0, the details thereof?

The Minisier of State in the Ministry
of Heme Affairs (Shri Datar): (a)
Yes.

(b) The Central Settor of the Third
Plan for the welfare of Scheduled
Castes and Scheduled Tribes is res-
tricted to certain schemes of national
priority in respect of which an even
pace of development on an intensive
and uniform scale is desirable for the
entire country. These schemes are
shown in the statement. [See Appen-
dix I, annexure No, 36].

All India Bar Council

163, Shri Raghunath Singh: Will
the Minister of Law be pleased to
state whether Government are con-
templating to establish an All India
Bar Council and a unifled bar asso-
ciation?

The Deputy Minister in the Minis-
try of Law (Shri Hajarnavis): Steps
are being taken for the establishment
of the All India Bar Council in accord-
ance with the provisions of the Advo-
categ Act, 1961, and the rules made
thereunder. The Bar Council of India
is to comsist of the Attorney-General,
ex-officio, the Solicitor General, ex-
officio and one member to be elected
by each of the fifteen State Bar Coun-
cils from among its members. Out of
the fifteen members to be elected to
the All India Bar Council, fourteen
persons have already been elected.
Election by the remaining Bar Coun-
cil is also likely to be completed in
the near future.

There is no provision in the Advo-
cates Act requiring the formation of
a unified Bar Association and Gov-
ernment doeg not, therefore, contem-
plate taking any stepg in this behalf.

Prohibition

o4 Shri Shree Narayan Das:
194. 9 Shri P. C. Borovah:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the various State Gov-
ernments have by now responded to
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the suggestions made by the Planning
Commission for extepsion of prehibi-
tlon in their respective areas on the
condition that the losses incurred by
the various States would be met by the
Centre to the extent of 50 per cent;

(b) it so, the nature of response re-
ceived from various State Govern-
ments; and

(c) the progress made by them dur-
ing the last financial year?

The Minister of State In the Minis-
iry of Home Affairs (Shri Datar): (a)
to (c). The Government of Punjab
have agreed to introduce total prohi-
bition by the end of Third Plan on the
basis of the Central assistance offered,
provided Delhi would take the lead.
The Government of Mysore have ex-
tended prohibition with effect from
1-7-1961 to Mandys Distriect and
Mysore City and Taluk and have askcd
for Central assistance of Rs. 22-5 lakhs
for 1961-62 on account of 509 share
of the estimated loss of exciee reve-
nue.

2. The Governments of Mysore
{for other Digtricts), Uttar Pradesh,
West Bengal, Madhya Pradesh, Bihar
and Kerala have asked for 1009, Can-
tral assistance to meet the loss in ex-
cise revenue plus the cost of enforce-
ment and rehabilitation. The replies
from other State Governments are
awaited.

Spreag of Literacy

195. Shrl D. N. Tiwary: Will the
Minister of Education be pleased to
state:

(a) whether Government have taken
note of the reconmendations of ex-
perts from various countries who met
at Parig in the third week of March
about the Establishment of demonstra-
tion centres all over the world for the
rapid spresd of literacy;

{b) whether such centres are pro-
posed to be apened in India in the
near future; and

(c¢) it 20, their number?

. Yhe Minisler of Kducation (Dr, K.
L. Shrimall): {a) The Government
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haz not yet received fromr Unesco tne
recommendations made by experts in
the matier.

(b) and (¢). Do not arise.

Assistancy for Water Supply and
Sanitation Projects

196, { Shri Rameshwar Tantia;
| Shri Liladhar Kotokl:

Will the Minister of Finance be
pleased to state:

(a) whether Government propose’
to explore ways and means of securing
assistance from the United Nations
Fund and the International Develop-
ment Association for water-supply an@
sanitation projects;

(b) if so, whether Government have
formally or informally approached the
Internations] Aid-giving organisations
therefor; ang

{c) if so, with what result?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Govern-
ment have approached the Interna-
tiona] aid-giving organizations and
aid-giving countries for the totality of
the foreign exchange requirements
for Third Plan projects and pro-
grammes, These requirements take
into account the water-supply and
sanitation projecty included in the
Plan.

The aid promised by the Interna-
tional Developmeni Association for the
first two years of the Plan is already
more than tully coversd by Irrigation,
Power, Transport and Communica-
tions projects and there is, therefore,
no possibility of any aid being awvail-
able for water-supply and sanitation
projects from that source. The U.N.
Special Fund has agreed to provide
assistance to the extent of $324,100 Zor
the project for Survey & Investigation
of Potable Water Supply & Sewerage
Scheme of Greater Calcutta which has
been sponsored by the Government of
West Bengal
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Vhit by Werlg Bank Expirts

Shrl 8. C. Samanta:
™ Shri Subodh Hannda:
* Shri M. L. Dwivedi:

Shri P. C, Borooah;

Will the Minister of Finance be
pleased to state:

(a) whether the World Bank and
ID.A. experts who visited India re-
cently agreed to give substantial finan-
cial assistance for a detailed and tech-~
nically accurate sssegsment of the
country’s power potential; and

(b) if so, when the detailed survey
wil] commence?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). No
financial assistance has been asked for
from the World Bank or the I.D.A. for
conducting a survey of power require-
ments in the country. There is al-
ready a programme of long-term sur-
vey in operation in India on a nation-
wide basis since 1955. The results of
the survey are made use of for for-
mulating the future power programme
of the country.

Basic Education

188 Shri Bibhutl Miskra: Wil] the
Minister of Edncation be pleased to
state:

(a) the amount of expenditure in-
curred by Government on basic edu-
cation during the period from 1947 to
March, 1862;

(b) the total number of persons who
have received basic education go far;
and

(c¢) the profession in which they
have been employed?

The Minister of Education (Dr. K,
L. Shrimall): (a) to (¢). Statements
are laid on the Table. [See Appendix
1, annexure No. 37].

Text Books

199, Shri 8. M., Baperjee: Will the
Minlster of Rdncatiom be pleased to
state: ’

(a) whether changing of text books-
in schools every year has made edu-
cation expensive; and

(b) if s0, what steps have been-
taken to avoid such changes?

The Minister of Educatiom (Dr.
K. L. Shrimali): (a) The frequency
of change differs from State to State:
but generally a text book is not
changed in less than three years.

(b) Does not arise.
Shortage of Coke and Coal in U.P.

280, Shri 8. M. Banerjee; Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether shortage of eoal and
soft coke still prevails in U.P,;

(b) whether some industrial units
are likely to be closed down in Kan-
pur because of shortage of coal; and

{c) if so, the steps taken by Goav-
ernment?

The Minister of Mines and Fuel
(Bhri K. D. Malaviya): (a) The move-
ment of coal and soft coke to U.P.
suffered some  set-back  during
December, 1981 and January and
February, 1962 due to Goa emer--
gency and subsequent severe cold
weather ang foggy conditions, The-
position has since returneg to normal
and 9650 wagons of coal and coke
were despatcheq to UP, during
March, 1962 as against 8483 wagons
despatched during January, 1862 and
7988 wagons during February, 1982

( (b) and (¢). The Government
have received mo Specific report
about the likely closure of mills In
Kanpur, but whenever reports re=
garding low coal stock position are
received, immediate action is taken
to rush supplies and avert closure.

Separation of Judiclary From
Exeoutive

201, Shri S. M. Banerjee: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether any further progress
has been made with regard to mepa-
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separation of judiciary from the Exe-
cutive; and

(b) if so, details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{8) and (b). Information iz being col-
lected from the State Governments
and will be placed on the Table of
the House.

Class IV Staff of Survey of India

202. Shri 8. M. Banerjee: Will the
Minister of Sclentiic Research and
Cultural Affairs be pleased to state:

(a) whether uniforms and liveries
for 1981 have not yet been supplied
to the Class IV staff of Survey of
India, Dehra Dun;

(b) if so, the reasons for the delay;
ang

(c) the steps taken by Government
in the matter?

The Deputy Minister in the Minis-
try of Sclentific Research ang Cul-
tural Affairs (Dr. M. M. Das): (a)
Supplies have been made to all,
except for shoes to 16.

(b) and (c). Full quota awaited
from the suppliers, who have been
reminded.
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Deovelopment of Housing Plots
§ in Delhi

205. Shri P. C. Baroesh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is a scheme to
develop about 5,000 bousing plots by
the middle of the néxt year in Dethi;
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AW if a0, whail by the cdst of the
sdvame and where these plois would
be develepbtl; and

{c) how these plots will be disposed

The Minister of State in the Min-
istry of Heme Affairs (S8hri Datar):
{a) to (c). Attention is invited to the
statement laid on the Table of the
House on 23rd March, 1961, in reply
to the notice under Rule 187 from
Shri P. G, Deb. The staiement con-
tains details of a scheme for the ac-
quisition, development and disposal
of about 8,000 acres of land in Delhij,
which was drawn in pursuance of one
of the main recommendations of the
Committe€, referred to in the above
statement, that the Government
should acquire all vacant land
within the urbanisable limits of Dalhi.
develop the same in accordance with
pre-determined ideas about the
nature and extent of the desired
future development anq put on the
market every year a minimum of
5.000 plots.
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Teachers Education
208. Shrimati Maimoona Sulitan:

Will the Minister of Eduacation be
pleased (o state:

(a) whether the Central Advisory
Board of Education in their session
held at Jaipur in January this year
recommended the appointment of a
high powered committee to examine
the problems of teacher education in
all its aspects;

{b) if so, whether the committee as
recommended has been appointed;

(e¢) whether this Commttee has
submitted any report; and

(d) if so, what arec the main pe-
commendations thereof?

The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Sir,

(b) The matter is under considera-
tion.

(¢) and (d). Do not arise.
Targets 0f Enrolment in EBducatiohal
Institutions

2909, Bhrimati Malmoona Sulism:
Will the Minister of Edmcation be
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pleased to state:

(a) whether the Central Advisory
Board of Education had recommended
in their session held at Jaipur in
January this year that the targets of
enrolment in educational institutions
be revised for each State, and for the
country as a whole; and

(b) if so, what action has been
taken to implement this recommen-
dation?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) The matter has been already
taken up with the Planning Com-
mission.

Levy of Excise Duty on Radio sets

210, Shrimati Maimoona Sultan:
Will the Minister of Finance be
pleased to state:

(a) whether Government had
recently received any representation
from the All India Radio Merchants’
Association or any other Radio Mer-
chants Association protesting against
the levy of excise duty on Radio sets;

(b) if so. what were the main points
of objection made out by them; and

(e¢) what is Government's decision
thereon?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Yes, Sir.
Three representations were received
early this year from Radio Mer-
chants’ Associations of Delhi and
Amritsar requesting mainly for (i)
changing the pattern of levy of excise
duty from ad valorem rate to speci-
fic duty; (ii) simplification of excise
procedure for the small scale manu-
facturers; and (iii) exempting from
excise duty small units manufactur-
ing 300 radio sets or less annually.

(c) The resquests at (i) and (ii)
have been partly granted. Optional
specific rates of excise duty have been
fixed for wireless sets of different
categories and a simplified procedure
has been evolved and put into opera-

APRIL 34, 1962
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tion. It has not, however, bean pos-
sible for the Government to accept
the request at item (ili) above,

femeit & wgrom Wy west & a? &
o s Wt fawfor
U oft wo WTo fzadt : wT fen
ot og wary ®Y o w9 fF
(%) w1 feesht F Towrdy wgTaEn
T @6 TRl ¥ gEe AaT wrEh 8
farrfeat a3 wwar % &7 fear w2
we

(&) afs 3@ 7 =Y fear &, &t
©F w|qEOT £ 7 -

foreT st (ﬂcﬂo ®To M)
(%) ¥@R arO Femar wra faedt
¥ et ¥ gufed -1 ¥ gt
FaR aaw mrEnr Y fawifori #1 F@i-
fram & faar &1

(&) wwa ad Fzar
Aliowance to Ex-Ruler of Bastar

212. Shri Birendra Bahadur Singh:
Will the Minister of Home Affairs be
pleased to state:

(a) what monthly allowance is
presently being given to the ex-Ruler
of Bastar, Shri Pravin Chandra Bhanj
Deo; and

(by) whether this allowance also
includes some share for the wife of
the ex-Ruler or a separate allowance
is given to her?

‘The Minister of State in they Minis-
try of Home Affairs (Shri Datar):
(a) Rs. 2,000.

(b) No separate allowance is given
to the ex-Ruler’s wife.

Free Food and Clothing for Primary
School Children

213. Shrl Kunhan: Will the Minister
of Education be pleased to refer to
the reply given to Starred Question
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No. 230 on the 22nd February 1961
and state:

(a) whether proceedings of the All
India Education Conference held in
Kanpur on 2Bth December, 1860
recommending, inter alia supply of
free food and clothing to primary
school children have now been receiv-
ed;

(b) if so, what is Government's
decision in the matter; and

(c) whether a copy of the report
will be laid on the Table?

The Minister of Education (Dr.
K. L. Shrimali): (a) The resolutions,
but not the proceedings of the Con-
ference, have been received; there
is no recommendation regarding the
supply of free food and clothing to
Primary school children,

(b) Does not arise.

(c) Copics of the resolutions of the
Conference are available in the Parlia-
ment Library.

Attapadi Tribal Development Block
in Kerala

214. Shri Kunhan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) what was the amount set apart
for the Attapadi Tribal Development
Block in Kerala for the year 1961-62;

(b) how much of this allotment has
been utilised and for what purposes;
and

(¢) what are the reasons for the
shortfall in achievement?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Rs. 2 lakhs. This is in addition
to an average allocation of Rs. 240
lakhs per year by the Ministry of
Community Development and Co-
operation.

(b) and (c). The required informa-
tion has been called for from the
State Government and will be laid on
the Table of the House when receiv-
eod.

Amgistant Commissioner for Scheduled
Castes and Scheduled Tribes

215, Shri Achathan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether an Assistant Commis-
gsioner for Scheduled Castes and
Scheduled Tribes was functioning in
Kerala State with Trivandrum as
Headquarters and whether the post
and office were abolished subsequent-
ly;

(b) 1f so, the reasons therefor; and

(c) whether there is an Assistant
Commissioner functioning at Madras
now, for both Madras and Kerala
States?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes,

(b) The region of Kerala was too
small to justify the appointment of
a separate Assistant Commissioner
for Scheduled Castes and Scheduled
Tribes.

{c) Yes,

Legislation on Compulsory Education

216. Shri Basappa: Will the Minis-
ter of Education be pleased to state:

(a) whether a Model legislation to
make attendance of Children at
school compulsory has been framed
by the Centre.

{(b) whether the States have been
asked to be guided by such Model
Legislation; and

(c¢) if so, the latest position in this
respect?

The Minister of Edacation (Dr.
K. L. Shrimali): (a) to (c). A State-
ment is laid on the table of the
House.

STATEMENT

(a) and (b). A model legislation on
compulsory primary education has
been already drafted by the Govern-
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ment of Indis in comsuitation with
the State Governments and sent to
them for guidance.

(e) The latest position regarding
enactment of new laws on compud-
sory primary education in different
States is as follows:—

In the following States new laws
regarding compulsory primary edues-
tion have been passed in 1080 and
1961 to replace older ones.—

(1) Punjab in 1960.

(2) Andhra Pradesh in 1961.
(3) Gujarat in 1861

(4) Madhya Pradesh in 1961,
(5) Mysore in 1961.

In the «case of Assam, Bihar,
Jammu and Kashmmir, Maharashtra.
Orissa, Rajasthan and Uttar Pradesh,
the question of enacting new laws is
under the consideration of the State
Governments,

In the States of Kerala, Madras
and West Beneal, the State Govern-
ments feel that no action is called for
in this respect.

Coal Quota for Andhra

J Shri E. Madhusudan Rao:
\ Shri Venkatasubbaiah:

Will the Minister of Mines and Fuel
be pleased to state:

21,

(a) whether it is a fact that the
Andhra Pradesh Government have
lodged a protest recently with the
Government of India for curtailing
the quota of coal by 50%; and

(b) if so, the decision taken by Gov-
ernment in the matter?

The Minister of Mines and Fwel
(8Bhri K, D. Malaviya): (a) Previously,
the quotas for coal were far in excess
of the rai] transport capacity avail-
able. It was felt that it would be in
the Interest of the consumers to make
& realistic allocation which can be ex-
pected to be actually moved, so that

ADRN. W, 1982
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the consumers can properly plan the
working of their units. The quetas -of
all the States, including Andhra Pra-
desh, for 1982 were accordingly re-
vised in order to match them closely
with the rail transport capacity avail-
able. The guota of Andhra Pradesh
was fixed at 1147 wagons per month
against their allocation of 1806 wagons
per month during 1961. The State’
Government represented against this
revision.

(b) The quota of Andhra Pradesh
has since been already increased to
1800 wagons per month.

Teacherg for Third Five Year Plan

218. Shri E. Madhusudan Rao: Will
the Minister of Education be pleascd
to state:

(a) the estimated number of teachers
and lady teachers that will be requir-
ed in different categories of schools in
the various States during the Third
Five Year Plan period; and

(b) the steps taken by the Govern-
ment in the matter to ensure adequate
availability of teachers.

The Minister of Education (Dr. K.
L, Shrimall): (a) A statement is laid
on the Table of the House. [See Ap-
pendix I, annexure No. 38]. Sepa-
mate figures for lady teachers are not
available.

(b) The plans of the State Govern-
ments include schemes for expansion
of existing training institutions, us
well as, opening of new institutions.
As far as the Central Government is
concerned, four regional training eol-
leges are being set up to meet the
demand for teachers of practical sub-
jectg in the multipurpose schools. Cen-
tral assistance on 100 percent basis is
being given for State development
schemes relating to “Training of Tea-
chers’. To meet the shortage of
Women teachers, special schemes eg.
opening of institutions for the train-
ing of women teachers, increasing the
intake capacity of exisling institutions,
attaching training sections to second-
ary schools, provision of part-time
training, grant of financial assistandt
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to girls Meva yura] awess to becowne
teachers eic., are also being assisted on
100 percent basis.

Everest Expedition

219, Shri P. C. Boroocah: Will the
Minigter of Scientific Research and
Cultural Affairy be pleased to state:

(a) whether Government have given
some aid to the recent Indian Everest
Rapedition;

(b) if so, how much and in what
form; and

(c) what was the composition of the
team?

The Minister of Scientific Research
and Caltural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) A sum of Rs. 5:00 lakhs bas
been paid to the Indian Mountaineer-
ing Foundation in the form of a grant-
in-aid for meeting expenditure on the
Pverest Expedition.

(¢) The composition of the team is
as under:—

1. Major John Dias—Leader.

2. Instr. Lt. M. S. Kohli—Deputy
Leader.

3. Capt. A. B. Jungalwala,

4. Capt, Mulk Rasj.

5. Chief Yeoman of Signals, K. P.
Sharma.

8. Fit. Lt. A. K. Chaudhry.

7. Capt. M. A. Soares.

8. 8hri C. P. Vohra.

9. Shri Sonam Gyasto.

10. Dr. A. N, D. Nanavati,

11, Shri Gurdian Singh.

12. Shri O. P. Sharma.

13. Shri Hari Dang.

14 Shri Suman Dubey.

Friendship University, Moscow

228. Shri Namblar: Will the Minis-
tar of Sclentific Restarch ang Cul-
tural Affairs he pleased to state:

(a) whether sending of Indian stu-
dents to the Priendship Univerrity of
‘Wossow (Luzmmbg Universily) has
‘Whrtedy

(b) if so, how many have buen al-
ready sent;

(c) whether it was decided that
only for post-graduate studies, stu-
dents would be sent to this University;

(d) whether the Government of
U.S.SR. stipulated any such conditlon;

(e) what is the minimum age and
minimum edurational i i
that the Government of U.S.SR. sti-
pulated for admission; and

() the authority that make the
selections?

The Minister of Scientific Rescarch
and Cultural Affairs (Shri Humayan
Kabir): (a) Yes, Sirn

(b) 24.
(c) and (d). Nep, Sir.

(e) Government of India, in consul-
tation with the Soviet authorities have
prescribed the following quaiifications:

Minimum age—I19 yeals.
Minimum gualifications—

(i) For first degree Courses—

First Class Bachelor's Degrez in
Science.

{it) For Post-Graduate Courses
in specified fields—

Master’s Degree in  Chenustry,
Mathematics, or Humanities
and Bachelor's Degree in
Mechanical Engineering,

(£) The selection is made by Selec-
tion Committee set up by the Fov.
ernment, one for Science and Techno-
logy and the other for Humaniues.

Archaeological Finds at Eran near
Bangor
221 J Shri D. C. Sharma:
* \_Shri Raghunath Singh:

Will the Minister of Seclentific Re-
search and Culturaj Affairs be pleas-
ed to state:

(a) whether the excavations at Eran
near Saugor in Bhopal have ylelded
some archaeclogicel fAnds;
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(b} it so, the details thereof; and
(¢) the historical value of the finds?
The Deputy Minister in the Ministry

of Scientific Research ang Cultural
Affairs (Dr. M, M, Das): (a) Yes, Sir.

(b) The excavation of the site dur-
ing the year 1860-61 has revealed four
periods of habitation starting from
chalcolithic to late mediaeval period
The important finds were painted pot-
tery, terracotta animal figurines, beads,
punch-markeqd and cast tribal copper
Coins, Coins of Ramgupta, the Naga
Dynasty and the Indo-Sassanian rules,
and iron objects etc.

(¢) The excavation hag established
a sequence of Culture from the chalco-
lithic period onwards and has placed
it on a sure foundation, especially in
regard to the historical period where
coins of different dynasties have also
been found.
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Public Importance
W syrar-fawr  (qosfers) & mar
wegfasmal # sgam-foar  (Ca#-
fewm) , arekzary Wit ww@ (Fawar-
fezamr) & afrsw fear s &
wrifes  fowar & weams) & fag
forac ty wfw, tee ¥ i o
¥ wafy w1 § | weqifqwrat & fag
fafec ¢ wdw, (esR & o wTE oY
vafg s1 & 1

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ACQUISITION OF LAND FOR NAMRUP
FerTiLizErR ProJecT

Shri Rishang Keishing (Outer
Manipur): Under rule 187, I beg to
call the attention of the Minister of
Steel and heavy Industries to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The situation arising out of the
proposed eviction of about 700
families by the authorities of
Ferlilizer Project,

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam): I
should first like to point out that as
land acquisition, compensation and
resettlement are within the primary
competence of the State Government
it would be proper and appropriate to
treate this matter as being one of con-
cern to the Assam State Legislature
rather than to Parliament. Never the
less, I should like to make the follow-
ing statement,

2. The calling attention notice refera
to two projects in Namrup. One is the
Thermal Power Project which is being
implemented by the Government of
Assam, The other is the Fertilizer
Project under the Fertilizer Corpora~-
tion with which I am directly con-
cerned,
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3. Dispersal of industry is one of
sbe basic principles of our industrial
policy. Dispersal is needed in order
to distribute uniformly, as far as may
be, prosperity, employment and rising
standards of living. State Govern-
ments are usually anxious to secure
the sitting of industrial projects
within their borders. It is obvious
that the larger industrial projects
cannot be established in any given
area unless facilities such ag land,
water and communications are made
available, Sometimes land has to be
acquired and people occupying such
land have to be displaced. But
compensation is aways paid and
every endeavour is made to resettle
the displaced persons. Some hard-
ship, however regrettable, is inevi-
table Agitation and obstruction
only delay the implementation of
projects. In extreme cases there may
even have to be an abandonment of
a project in one State and its location
in another.

4 In the interests of food produc-
tion it has been decided that a consi-
derable number of fertilizer factories
should be established. It has been the
general desire that at least one ferti-
lizer factory should be established in
each of the States during the Third
Five Year Plan. Accordingly it is pro-
posed to builq a Fertilizer faclory at
Namrup in Assam.

5. Out of 1000 acres of land earn-
marked for the fertilizer project. 173
acres belong to the State Government
and the remaining 827 acres to private
parties. The Government land has
already been taken over by the Cor-
poration. Of the private land only
about 10 acres have been acquired
and thig has been done with the full
consent of the owners. About 330
acreg belong to the Dilli Tea Estate
who had originally agreed to make the
land available to the Fertilizer Cor-
poration for construction of houses.
However, after the Corporation start-
ed construction work, the Tea Estate
appeared to charge their mind and
obtained an injunction from the Assam
High Court restraining the Fertilizer
€orporation from building on the land.
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Construction work has, therefore, been
completely stopped.

6. Qoming to the demonstration
referred to by the Hon'ble Members,
my information is that on the 22nd
April 1962 a meeting of persong occu-
pying the land proposed to be acquired
for the Power Project and the Fertili~
zer Project was convened by a local
political worker. It is reported that
the meeting was attended by hardly a
dozen persons, lasted no more than
about 5 or 6 minutes, and dispersed
peacefully,. The market in the area
was open and operating normally. It
ig evident from these facts that there
is no great feeling against the pro-
posed acquisition. There have been
no evictiong and there is no current
cause for any suffering or hardship,
It appears that the proposal for acqui-
sition is being made use of for minor
political ends.

7. The number of families who
may be affected by aquisition of land
for the fertilizer project is 148, No
family has so far been displaced. The
land will be acquiredq by the State
Government under due processes of
law and compensation will be paid in
accordance with law.

8. As far as I could ascertain at short
notice, the demands put forwand om
behalf of the occupiers of the land are,
firstly quick payment of compensation
to the affectedq families; secondly
immediate resettlement after displacé-
ment and thirdly employment in the
fertilizer project, The first two
demands are the direct concern of the
Assam Government, ag the legal obli-
gation of the Fertilizer Corporation
would be completely discharged when
they deposit the Compensation money
as assessed by the Land Acquisition
authorities. We would desire to enjoy
possession of the acquired land in an
atmosphere of harmony with the local
people and will do everything within
reason to gecure such conditions. As
regards employment, the policy of the
Fertilizer Corporation is to give pre-
ference to persons affected by land
acquisition, other things being equal
In fagt, every effort will be made to
find suitable employment for them by
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giving special attu:ﬁoqmﬂlcwnin:'
of local people and, in particular,
people ‘who, by being dispossessed of
their and la are liable to
suffer loss and privation.

13.08 hra.
PAPERS LAID ON THR TABLE

NOTIFICATIONS UNDER ALL INDIA
Servicks AcT

The Minister of State in the Minis-
ey of HWome Affairs (Shri Datar): I
beg to lay on the Table a copy each
the following Notificationg under sub-
section (3) of section 8 of the All India
Bervices Act, 1951, making certain
amendments to Schedule III to the
Indian Administrative Service (Pay)
Rules, 1954:—

(i) GSR., No. 1463 dated the
16th December, 1961.

(ii) G.S.R. No. 1464 dated the 16th
December, 1961.

(iii)G.S.R. No. 77 dated the 20th
January, 1962,

(iv) GS.R. No. 101 dated the
27th January, 1962.

(v) G.S.R, No. 157 dated the 10th
February, 1962,

(vi) G.S.R, No. 187 dated the 17th
February, 1962.

(vii) GS.R, No. 225 dated the 24th
February, 1862

(viii) G.S.R. No. 228 dated the 24th
February, 1862

[Placed in Library. See No. LT-28/63])

NOTICATIONS UNDER LOK SABAVAK
SENA AcCT AND NAvY AcT

The Minister of State in the Minis-
txry of Defence (S&iri Raghuramaiah):
I beg to lay on the Table:—

(i) a copy of the Lok Sahaysk
Sems (Amendment) Rules,
1981 published in Notiflcation
No. S\R.O, 257 dated the 9th
September, 1861, under sub-
spction (2) of section 11 of

the Jok Spharek Benma Aek
1056, [Rlgced in Likxary, See
No. LT-39v6a)}

(i) a copy each of the following

Notifications under section 185
of the Navy Act, 1857:—

(a) The Navy (Dispoeal of Pri-
vate Property) Regulations,
1961 publisheq in Notifioa-
tion No, 8.R.0, 388 daed the
30th December, 1961. [Placed
in Library, See No, LT—

30 182).
{b) The Navy (Authorised
Deductions) Amendment

Regulations, 1961 published
in Notification No. S.R.O.
390 dated the 30th Decem-
ber, 1961. [Placed in
Library, See No, LT—31 ..-‘62,1

(¢) The Maintenance of Wives
and Children (Rate of
Deductions  from pay)
Regulations, 1862 published
in Notification No. S.R.O.
468 dated the 10th February,
1862 as corrected by S.R.O.
No. 89 dated the 10th March,
1962,

[Placed in Library, See No. LT-32/62.)

NoTiFicaTioNs UNDER CENTRAL Excraes
AND SALT AcT AND SEA CusToMSs AcCT

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
[ beg to lay on the Table—

(i) a copy of Notification No.
G.S.R. 387 dated the 3ist
March, 1962 making certain
further amendment to the
Customs ang Centiral Excise
Duties Export Drawback
(General) Rules, 1860, under
sub-section (4) of section 43B
of the Sea Customg Act, 1878
and section 38 of the Central
Excises and Salt Act, 1944,
[Placed in Library, See No.
LT-398/82.]

(i) a copy of Notification, No.
G.S.R, 388 dated the 3is
March, 1082 containing coer
rigendugn to SR, Noa I8
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38 of the Central Excises and
Salt Act, 1844, [Placed in
Library, See No, LT—33/62.]
(iil) a copy each of the following
Notificationg under sub-sec-
tion (4) of section 43B of the
Sea Customs Act, 1878:—

(a) G.S.R. No. 389 dated the
81st March, 1962.

(b) G.S.R. No. 390 dated the
Slst March, 1962,

(¢) G.S.R, No. 381 dated the
31sy March, 1962.

(d) G.S.R. No. 392 dated the
31st March, 1962

[Placed in Library, See No. LT-
34/62])

(iv) a copy of the Central Excise
(Fifth Amendment) Rules,
1962 published in Notification
No. G.S.R. 383 dated the 31st
March, 1962, under section 38
of the Central Excises and
Salt Act, 1944, [Placed in Lib-
rary. See No. LT-35/62]

NoTiFicaTioNn UNDER EssentiaAL Com-
MODITIES AcCT

The Deputy Minister in the Minis-
try of Food (Shri A. M. Thomas): I
beg to lay on the Table a copy of Noti-
fication No. GSR 485 dated the 18th
April 1862 under sub-section (8) of
section 3 of the Essential Commodities
Act, 1955. [Placed in Library, See
No. LT-36/62].

NOTIFICATIONS UNDER REPRESENTATION
oF THE PropLE AcT

The Deputy Minister in the Ministry

of Law (Shel Hajarmavis): I beg to
lay on the Table:—

(i) a copy each of the following
Notifications under sub-sec-
Hon (3) of section 28 of the
Representation of the People
Act, 1950, meking certain
amendments to the Registra-
tion. of Electory Rules, 1906:—
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mittees
(a) SO. No, 2315 dated the 21st
September, 1981,

(b) S.0. No. 2791 dated the Jth
November, 1981.

{Placed in Library, See No. LT-
36/62.]

(ii) a copy of the Conduct of Elec-
tions (Amendment)Ryles, 1942
published in Notification No.
S.0. 597 dated the 27th Feb-
ruary, 1962, under sub-sec-
tion (8) of section 168 of the
Representation of the People
Act, 1951.

[Placed in Library, See No. LT-
38/62.1

12:08 hrs,
ELECTIONS TO COMMITTEES

CovwciL UNDER INSTITUTE oF TECHNO-
LoGcY Act

The Minister of Scientific Research
and Cultura! Affairs (Shri Homaywn
Kabir): I beg to move:

“That in pursuance of section
31(2) (k) and 32(1) snd (4) of
the Institute or Technology Act,
1961, the members of Lok Sabha
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Coun-
cil, 10 be established under sec-
tion 31 (1) of the said Act, for the
triennium commencing from a
date to be notified by the Central
Government”.

Mr. Speaker: The question is:

“That in pursuance of section
31(2) (k) and 32(1) and (4) of
the Institute of Technology Act,
1861 the members of Lok Sabhe
do proceed to elect, in such manner
a; the Speaker may direct, two
members from among themselves
to serve as members of the Coun-
cil, to be established under sec-
tion 31(1) of the said Act, for the
triennium oommencing from a
date to be notified by the Central
CGovernment”,

The motion wag adopted.
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«GoverNINe COUNCIL oF INDIAN ScHOOL
or Mmxs

‘Shri Humayun Kabir: I beg to move:

“That in pursuance of paragri-
phs 4 and 5 of the late Ministry of
Steel, Mines and Fuel Resolution
No. 315(1) /57-MII dated the ith
May 1957, as amended from time
to time, the members of Lok Sabha
do proceed to elect, in such manner
as the Speaker may direct, one
member from among themselves
to serve as a member of the Gov-
erning Counci] of the Indian
School of Mines, Dhanbad”.

Mr. Speaker: The question is:

“That in pursuance of paragra-
phs 4 and 5 of the late Ministry of
Steel, Mines and Fuel Resolution
No. 315(1) /57-MIII dated the 4th
May 1957, as amended from time
to time, the members of Lok Sabha
«do proceed to elect, in such manner
as the Speaker may direct, one
member from among themselves
to serve as a member of the Gov-
erning Council of the Indian
School of Mines, Dhanbad”,

The motion was adopted.

12,10 hrs,

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

Mr, Speaker: Now we take up the
genera]l discussion of the Railway
Budget. We have already spent 14
hours 556 minutes. We will have ano-
ther hour now, and then the Minister
would reply.

Shall I call upon the Minister? No
Member iz prepared to speak? Yes,
‘the hon. Member there.

Shri C. K. Bhattacharya (Raiganj):
Would you kindly give me some time?

Mr. Speaker: 1 will see. If I can,
«<ertainly.

APRIL 38, ise2
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Skri P. R. Chakraverti (Dhanbad):
I thank you for the opportunity given
to me to speak on the Railway Budget.
It is with a heavy heart that I have
to make a reference to the grim tra-
gedy that occurred in Dhanbad on the
23rd. It presents a picture of a dismal
character and one has to go deep into
the matter to see how such catastro-
phes can be averted,

1 would draw the attention of the
hon, Minister through you to the fact
that the people of Dhanbad had been
pressing for some convenient system
so that these difficulties might be over=-
come. It is a long-standing grievance,
They had been left in a state of uttar
helplessness, and that has been evi-
denced by this tragic occurrence. Na-
turally one feels that the accident
which happened may be due to cer-
tain extraneous causes, may be due to
certain human failures, but one cannot
leave the matter at that. 1 understand
Dr. Kunzru has been appointed chair-
man of a committee to look into rail-
way accidents, and I would prefer to
leave it to that committee. But this ac-
cident happened in all its ghastliness
and, as was mentioned by the Minister,
that already 18 persons died within
a few hours of the tragic occurrence,
and may be there are some more
casualties in the offiing. Naturally, I
would again press on the Government,
and especially the Ministry of Rail-
ways, to examine this aspect of the
question and see how far these catas-
trophes can be averted.

Dhanbad stands in a very unenvia-
ble position. A mere headquarters of
a subdivision, it had been recognised
a subdivision, it had been recognised
to be the headquarters of the district
after the transfer of Purulia, the for-
mer district headquarters to Bengal.
The people in Dhanbad did not foresee
that so much importance would come
to be attached (o this town, Today, it
is interspersed with railways all
through, and so many lines and by-
lines have been coming up that at the
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entrance to the town itself, the traffic
have to wait one hour or so to let the
train pass. You will be amused to
know that when the ex-President of
the Indian National Congress—in fact,
two of them—visited the place and
had to be taken over the line, I was
feeling rather hesitant whether 1
should request themm to take this
much trouble on my score. I thought
1 would rather withdraw from the
election than see some unhappy in-
cident taking place in my consti-
tuency.

Sir, this grim tragedy has presented
itself in all its ghastliness. The dan-
gers inherent in the existing system
had been laid before the Government
s0 many times, but they had been left
unattended to. Let us take the lesson
today and see how far we can improve
on this system.

The area which I claim to represent
is a rich centre of coal production.
Naturally, T shall be interested in the
question of the movement of coal
which happens to be the generator of
80 per cent of the energy resources in
the country. I find that the estimate
which has been made of coal produc-
tion has been suffering from a short-
fall.

The target of 60 million tonnes,
which had been fixed for the Second
Five Year Plan, has not been reached
even after the lapse of one year of the
Third Five Year Plan. So, it today
the colliery owners come with a chal-
lenge that from the private sector they
are determined to raise production and
reach the target we find there is a
handicap and that is caused by the
lack of transport facilities,

Just now we had been discussing
the question of the import of coal from
other countries beyond the frontiers
of India to supply our requirements
80 far as the brick kilng are concern-
ed. We forget, at the same time, that
production potentialities are there in
the country; and if there is any han-
dicap, it is because of the lack of trans.
port facilities,
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It is no doubt a happy augury that
the Minister in charge of Railways has
come with his rich experience and wis-
dom from the Ministry of Steel, Mines
and Fuel, and the figures which had
been placed before the country by the
Ministry of Steel, Mines and Fuel,
may be fairly quoted here for the in-
formation of the House. Production
taget had been assearssed at 97 million
tonnes at the end of the Third Five
Year Plan as quoted by them the re-
quirement of rail transport had been
calculated on the basis that in the
year 1961-62, the average number of
wagons per day will be 7183, for 1982-
63, 8561, for 1963-64, 9,610, for 1964-65,
11,502 and for 1985-68, 12,339. But this
has been calculated on the assumption
that the target will be 97 million ton-
nes.

But the Planning Commission has
now come out with its own figures;
and it has pointed out that the figure
might be raised conveniently to 104
million tonnes. Naturally, the colliery
owners or the mine managers come
forth with a statement—and every
year they are reiterating their own
statement that there is shortage of
transport—and that shortage of trans-
port still continues to be the biggest
hurdle in the progress of the coal in-
dustry. Paucity of transport has in-
variably adverted the tempo of coal
Production and frustrated all efforts
at boosting it up. It is up to the Mi-
nistry of Railways now to see that
this challenge from the side of the
colliery owners and the producers of
coal is met; and it there is any short-
fall. it has to be duly compensated for.

Sir, the report has made a reference
to the amenities the Railways are giv-
ing to the passengers. So much discus.
sion has taken place so far as this
question of raising the fare is concern-
ed. But, one thing is lost sight of
When we claim to compare with other
countries of the world, that the third
class compartment as it functions to-
day is changed invariably into a con-
demned cell whenever there is heavy
rush with no chance of going in or
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coming out. 5o myach of congestion is
thare. Nobady is there to keep say
check. II attempts are made to relieve
this congestion or overcrowding in the
third clasg compartments, it is then
only, that we can be justified in em-
hancing the fares. How does the ques-
tion of rise in fare come in the face
of this grim picture? There is an old
saying that God comes to us without
any bell Even if 1000 bells are rung,
thousand trumpeis are blown and if
1000 conch shells herald the advent of
God himself,—and my friends on the
other side also will enderse this—even
for Gods’ sake, We cannot
allow the admission of God
into the third class compartment.
If it is so, we must first ensure that
the people who are today huddled to-
gether in small compartments have at
least a little comfort, say, sitting ac-
commodation. Why should they be
packed the luggages and bundles litte-
red irregularly? If it is a question of
comparsion of the fares here with fares
obtaining in other parts of the world,
we must take into account that in
those parts one has not to squeeze
himself into the compartment as such

That rings me to the question of
self sufficiency, mooted by the Minis-
try of Railways, The other day, in
reply to a question the Minister of
Railways suggested that they were
thinking of exporting our products
such as locomotives, whether steam,
electric or diesel, and passenger coa-
ches. We are trying to build equipment
g0 that we can be self-support-
Ing Before we supply our urgent re-
quirements, how can we think of ex-
porting coacheg as has been hinted at
in the report? We should first see that
more third class coaches are made
available so that at least sitting ac-
commodation is ensured to the peo-
ple who go in the trains.

With regard to gtaff and labour wel-
fare, it bas been mentioned that be-
eatisa the Railway happens to be the
greatest employer, more than 11 lakhs
e working under them, they should
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congider this matter carefully. We
must net forget that under very crtlal
circumstances, rather

circumstances 30 mahy fwetors infesr-
vened some of the rallway employees
had participased in the ‘General Strike,
as it was called But it was not a soe-
cessful strike. Still disciplinary and
all forms of sction had been taleem.
May 1 implore the Railwey Ministry
through you that it is high time to
see what circumstances compelled
them to go in for that form of uncon-
stitutional behaviour and find out whe-
ther today they are in a position to re-
view their cases in the name of huma-
nity so that we may have better um-
derstanding and co-operation from
these people who will be joining us
in a common endeavour—namely
the building up of the Nation.

Shri Mahlda (Anand): Sir, I have
mixed feelings about this Railway
Budget. 1 am a traveller by third
class over a number of yvears but I
have preferred to walk rather than
travel in crowded compartments. I
would like to compare the manage-
ment of our railways with the mana-
gements of cinemas. In the case of
cinemas we buy a ticket and we get a
seat. But in the case of railways, we
buy a ticket but we are not even as-
sured of a seat. Many of our trains
are overcrowded and people are hang-
ing on doors and are sitting on top of
coaches. People risk their lives and
travel about this way and it is easier
to commit suicide by hanging on doors
and sitting on roof of coaches,

An Hon. Member: Did you try?

Shri Mahida: I have; I have gat on
the top of a coach when I wanted
some years back to go to some place.
That was a narrow gauge train and
the speed was only about ten miles
per hour. I was disgusted with this
sort of overcrowding; that is why for
the last fifieen years or so whenever
I had to travel gbout in Gujarat, T fait
I would rather walk. I underteck this
long railway journey to Delhi but had
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it been nearer I would have preferred
to walk down rather than geo about in
these overcrowded compartments. If
the cinema people can give you seats
on payment why cannot our national
railways? Whenever we see OVercro-
wding in the third-class compartments,
people of all parties, of all the ranks,
rich and the poor alike, shout at the
Government, 1 request the hon, Mi-
nister for railways to travel at least
once a year in these overcrowded com-
partments and find out the opinions of
the third clasg travellers. He will see
them voicing their feelings. So, I sub-
tait that he may travel by third class
before enhancing the railway fares.

1 will also submit that the region
from which I come is a backward area.
I request the rajlway authorities to
connect the southern region of Guja-
rat with Madhya Pradesh. 1 request
them to exitend the railway from
Chhota Udepur in the Baroda district
to Kukshi which is in Madhya Pra-
desh. It takes about 300 miles to go
round from Chhota Udeur to Indore,
but it will be only 80 miles or so from
Chhota Udepur to Kukshi, on the way
to Indore. That will open up new re.
gions in the hinterlan and hence
the trade between Gujarat and
Madhya Pradesh,

1 will alse request the railway au-
thorities to connect Vishvamitri station
on the narrow gauge to the DBaroda
station by narrow gauge to facilitate
passengers travelling from the narrow
gauge to the broad gauge. Today, we
have to get down at Vishvamitri or
Pratapnagar and go in {axies and
tongas to catch a train at Baroda sta-
titon. 1 request the authorities to
pay attention to this long-felt need of
the people,

I congratulate their railways for
building new stations and for having
third class air-conditioned trains and
for such other facilities which they
are offering, but I see no reason why
they should enhance the third class
fare. 1 submit that the needs of the
third class passengery ghould be heard
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in this House. The Ballway Minister
may enhance the fares of other passen-
gers but not of the third class passea-
gers. That i3 my only submission.

dfwt WO (W)
W AEIEE, WA wAR i ¥ oWy
TR AAT AT IH I WA AT AN A
wi £ off @ | sy fafae & @
fir frg® <@ a¥ § oy W23w & foge
§C O W ITE A Y T A
fir dTez ¥ TR a% A Ay ¥ weww
T F a7 % 9T A T Wi
Bfr F1 WERE ¥ Iw wR
Ft = 98 for 0 w0 wEw SO
78 & f& wor ¥ T ¥ gw
gaTt weg 2w ¥ &€ WAt A § W
weifad gaard & T f ) F 3
ey S & 9 ad e oW
s e faar e 9w e g
T F1 wifeart &y Nifwa fear mor
¥ 1 37 & § A1 -wifeandy | oft @
&\ sfeanfadi & ama 3ot i wam
nw

AAAG g WE &Y T T WA
¢ fr g o9 T faurr v wfes
¥ afir S797 F1 g@ gfawr ot
agfaad 2 7% | A O TR AN
s &7 FifEy

AT OF GWTE ¢ AN ARy ¥ fw
&g &3 aff ¥ gum sfgamt & o
fesdt @ & S g A WX s
fagr a1+ ot & At & fag
ar s ==t gt gf @, afEw fee i
Yo fadea & f wigemdl & ot fesd
T & 99 WX A FT IH TGAT AW
s AT Wi 1

w gfoma 3 aF sare w figoyy
@A G Y, W F X KN
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wgea & Fragw v&N s ag oF ¥
& | T A A & sy ageph
qiw Frar 5T W T o feafa §
T TC N FIC I o ww U
T ATEA W AfT I TR A R
o 7% 219 ¥ v frmrear @ Wi g
T ¥ e warar g ! g T Wy
A EET § IA WK WY W W
¥ W IW g A § ) S w1
FAT &) wwar & W IAH! ¥ qgeaa
& T B

& Wiy wgey & Frdaa s Tl
# 5 & 0% € QT 98 ¥ # aHHS
a f zowge & gt feadt EwTe
a@ ¥ I AT dT@T A TN
g &rm fF At «F & a9 7@
> mfrdi w1 fee safon @R
Fefrs FEIET oA 2 |

WSy §AW TH FTH 4G WE §
it 9% yAwE F IGCETE AT
wifgw WX g7 A=Y w1 gEE FLAT
wifgy fF agt & sni N #47 Wa-
g § AgT 9A STET w wwedr
¥ AT WTAEE ¢ 1 F WA @ g
fis Y@t o W T A ® ' W
TR FT AT § o3 39 TEA § qG X
T WA AT R I T FA A
wifrr F41  weE ¥ wew q@ TR
TR ATEA W K AW W GfaEr W

e AT |

Shri C. K, Bhattacharyya: Mr Spea-
ker, Sir, I would begin my speech by
paying a compliment to the railway
workers, Many things have been said
about them, but in my contacts with
them, I have found them courteous,
conaiderate and helpful. I do not think
it will be said that I bave formed an
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exaggerated impression about them.
At least in the case of those low-paid
workers with whom we come into con-
tact during our constant travels in
railways, I found them so and I must
pay them the compliment I feel they
degerve,

Next 1 come to the question of in-
crease in fare. Coming just after the
elections, it leaves a bad taste in the
mouth. That would be one of the main
considerations 1 would urge before the
Minister. It is not quite correct to say
that there has not been any increase
during the last 10 or 20 years in rail*
way fares. When the passenger fare
tax was added to the passcnger fare,
that meant an increase in the passen-
ger fare. So, it ought to be ac-
cepted that there has been increases
in the passenger fare from September,
1957, It is now for the Minister to con-
sider whether, having increased the
fare in September, 1857, there should
be another increase now in 1962.

In fact, the Railway Convention
Committee report says that when the
passenger fare tax was imposed, the
figures for the year showed a sizeable
net railway surplus—Rs.  20.22 crores.
So, the passenger fare tax was impos-
ed when there was a surplus. With that
surplus, the passenger fare tax was im.
posed and that was subsequently con-
verted into the fare itself, after the
Railway Convention Committee report
in 1960. So, the position now is, there
has been an increase in the fare in
1957. The question is whether there
should be another increase now. In
fact, the Financial Commissioner of
the Railways in his review submitted
to the Convention Committee has ac-
tually admitted that it was practically
a substitute for an increase in fare,
This is what he says:

“The levy has limited the scope
for raising passenger fares and
there has, therefore, been no in-
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crease in the passenger fare during
the period 1956-1861."

So, this levy was in a way accepted
as an increase in the passenger fare.
After that, there ought to be second
thought whether an adition should be
made to the burden already imposed.
I had gone through the arguments ad-
vanced by the Railway Minister. In
fact, I had taken the pains to go
through the arguments put forward
by the then Finance¢ Minister, Shri
T. T. Krishnamachari. It was he who
put forward the Bill for the passenger
fare tax not the Railway Minister.
The arguments that Shri T. T. Krish-
namachari used when urging for the
adoption of the Bill to impose the pas-
senger fare tax an the arguments that
the hon. Railway Minister has wused
for increasing the fares now are ex-
actly the same.

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama.
awamy) The whole of that amount goes
to the State Governments.

Shri C, K. Bhattacharyya: I am com-
ing to that. The arguments that have
been once used by the then Finance
Minister for imposing the passenger
fare tax have ceased to be effective
after the tax was imposed and should
not be repeated and used now by the
Railway Minister to impose another
set of tax under the same ar-
guments. ] would request him to go
over the arguments now,

The hon. Deputy Minister just now
said that the entire proceeds go to the
State Governments. I agree. But that
is no consolation to the passengers
who pay. Whether it goes to the State
or to the Central Government, how
does it affect the passengers differen-
tly? The passenger has to pay out of
his pocket al the same, whether the
State takes it or the Centre takes it.
For the passenger it is no consoclation
at all that it js not the Railway Minis-
ter who takes the money out of his
pocket, it is the State which does these
things. I would urge before the hon,
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Minister to consider whether there
may be any change in his attitude
the imposition of these new fares.

I have stated something about the-
workers. I have come to know that
there is a number of grievances from
which they suffer. One particular
grievance I should point out, which
was referred to in some of the spee-
ches, is about their not getting inter-
views. In one of his speeches, I think,
Shri Jagjivan Ram, when he was the
Railway Minister, stated that he was
prepared to hear any worker who
would come to him to state his grie-
vances. In fact, the Estimates Com-
mittee in their recommndation No.
57 (b) in the Twenty-fourth Report
stated:

“The Railway Ministers, mem-
bers of the Railway Board, Gene-
ral Managers and heads of depart-
ments should set apart some time
to give a hearing to persons who
might like to represent their cases
and draw attention to matters
which might not otherwise reach
them.”

This was the recommendation of the
Estimates Committee, and in the con-
text in which the word ‘“should” is
used, I should say ‘should” means
“must”. In fact, the granting of such
an interview to the workers who
might approach these dignitaries of
the railway department should be re-
garded as something like obligatory,
and the workers when they actually
want to aproach them to lay their
grievances before them should be al-
lowed to have an interview and state
what they want to say. But from
what I have come to know, workers,
in spite of repeated requests, do not
get such an interview, and interviews
are avoided in cases in which such
interviews should have been granted.
At least in the cases which I went
through, I thought such interviews
should have been granted.

There have been some references
about the working of the unions and’
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they related to the grievances of the
workers. In fact, what I have come
to know is that it is not a fact that
the unions always work in the inte-
rest of the workers. I myself came to
know certain facts. In a case g rail-
up?” He said: “The union will no® take
uniong approached me. As a news-
paper man he aproached me to bring
out his grievance in the papers, that
he had been superseded in promotion
in his department. I asked him: “Why
don’t you ask your union to take it
up?” He said: “The union will not take
it up because the authorities of the
union are themselves interested in the
supersession and the supersession has
been brought about by an arrangement
between the officials of the union and
the boss of the department.” Because
the union will not take up the case,
he approached me so that he could
ventilate it in the paper. I said that
it is exactly what I am not going to
do. When the unions prove effec-
tive even in bringing out a strike,
they should be able to take up these
cases.

In conclusion, I should gtate that I
come from an area which suffers chro-
nically from want of railway commu-
nication. I have repeatedly stated in
this House, and I say it again. The
constru~tion of the Malda Sililguri
broad-guage line has been regarded as
such an important event that jt has
been referred to in the President’s
Address in March last. I do not know
whether it has been brought to the
notice of the President that the con-
struction of this line is going to defeat
and frustrate the object with which it
was proposed to have been construct-
ed. When the Railway Minister broa-
ched this proposal in this House, he
stated that the line was meant for
‘opening up’ the West Dinajpur distriet,
and that is exactly what it has not
done. The line has by-passed West
Dinajour and has been diverted to go
to Kishanganj in Bihar. I believe
‘this diversion has cost the railway ad-

_APRIL"26, 1962

' Budget—General 1118
Discussion

ministration not less than Rs, 20 lakhs.
The line was diverted to Kishanganj
and was made to pass through a fringe
between West Bengal and Bihar. And
it is a sight for the gods to see that
while the major part of the district
suffers from want of railway commu-
nication, in this fringe of Bihar and
Bengal the metre-gauge, the broad-
gauge railway lines and the national
highway are running side by side, It
is a strange sight and anybody would
feel surprized why all these three have
been put together at one border of the
district when the major portion of the
district goes unattended.

I cocme from Raiganj and
though the distance from Raiganj to
Calcutta is about 250 miles, it requi-
res 22 to 24 hours to come to Calcutta
from my constituency and another 24
hours for coming from Calcutta to
Delhi From this you can imagine and
appreciate my difficulty.

Shrimati Renu Chakravartty (Bar-
ackpore): What about Balurghat?

Shri C. K, Bhattacharyya: My sug-
gestsion is that this line mav be con-
nected with the present headquarters
of the District of Balurghai and the
prospective headguarters at Raiganj.
Another practical suggestion that I
make is that at least the 30 miles of
metre-gauge from Barsoi to Raiganj
may be converted into broad-gauge to
relieve the difficulties of the people
living in that area,

Shri Nesamony (Nagercoil): Mr.
Speaker, the increases in freights and
fares proposed in the budget have
been subject to severe criticism as
unwarranted and rigorous. There are
proposals even to drop them altogether
or reduce them and, in some cases,
exemptions have been proposed in the
case of foodgraing and season ticket
holders. It is true that this increase
in freights and fares would lead to an
increase in the cost of essential com-
modities and, consequently, of the
sales tax also. 1 wonder whether a
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substantial portion of the dearness
allowance now proposed to be paid
‘would not be offset by the rise in
prices.

But there is one other aspect of the
matter which has to be considered.
"The railways are our national assets
and we are now engaged in the task
of rehabilitation, replacement and
expansion of this national asset, lest
it should stagnate and deteriorate and
lose its utility. In a developing eco-
momy burdens will have to be borne
for we are engageq in a national
effort a mighty effort, to fulfil the
‘physical targets of the Third Plan.

The planners themselves had indi-
cated that at each step the Third Plan
‘will demand dedicated leadership at
all levels, a higher standard of devo-
tion and efficiency from the public
services, widespreaq understanding
and participation by the people and
‘willingness on their part to take their
full share of responsibility and bear
larger burdensg for the future. Priva-
‘tions are, therefore to be undergone
and tightening of the belts is neces-
sary so that everyone should take his
share in the burdens and participate
in the supreme nationa] effort. Rich
:ang poor alike would have to conrti-
‘bute his mite in the shape of fresh
taxation towards this mighty effort.
Viewed in that light, I submit that
‘there is nothing to grudge at this fresh
taxation,

1 wish to bring to the notice of the
hon. Minister of Railways one matter
of special importance to the Kanya-
‘kumari District which I represent. A
line connecting Tirunelveli to Kanya-
‘kumari, the land’s end of India, has
‘been spoken of by several hon. spea-
kers in this House. This ling is in-
tended to open out Kanyakumari Dis-
1rict and the western portions of Tiru-
nelveli Disrict which are backward in
‘the matter of industrialisation. When
-we approach the planners or the Rail-
‘way Ministry we are told, “You have
no big industries. It is not of a stra-
tegic importance. Why should a line

235(Ai)LSD—4.

VAISAKHA 6, 1884 (SAKA)

Budget—General 1120
Discussion

be constructed?” When we try to set
up industries, we are told, “There are
no easy means of communication and
it is very difficult to start an indus-
try.” That is a peculiar position in
which the backward area has been
placed.

There have been two factories which
have been exploiting the mineral
sands, both ilmenite and monazite, on
the cost of Manavalakurichi in Kanya-
kumari District. One of the com-
panies has closed down mainly for
want of proper means of communica-
tion. The other company, though a
nationalised concern, might close
down at any moment if there are no
easy means of communication by
which the product could be transport-
ed from Manavalakurichi to Chavara
or to any other exporting centre.

Proposals have been made now to
start in the district a co-operative spin-
ning mill, a paper mill and a cement
factory at Valliyoor in the Tirunelveli
District. These schemes of industria-
lisation have been held over because
there are no proper means of commu-
nication in this area so that these in-
dustries could be started.

There are very small industries
which we have in that area. Fishing
is one of the industries on the coast
of Kanyakumari District. Now it has
been mechanised because of the infro-
duction of pabuloo boats. We are los-
ing our market in Ceylon now mostly
because of the difficulties in the mat-
ter of transportation of dry fish which
we produce on the coast of Kanya-
kumari District.

The*dollar-earning produce, such as,
rubber and tea, produced in this area
cannot compete in the open market at
Cochin with other products because
we have no railway communications to
transport these goods. The area is
famous for its handloom fabrics and
ag there are no proper means of trans-
port for exporting these goods they
cannot be sold at competitive rates
outside.
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There had been monopoly produc-
tion of salt in the old Travancore
‘State. * This salt cannot be sold at
competitive rates outside for want of
proper lines of communication. So, I
submit that even the very small indus-
tries that we have are being smother-
ed and, at the same time, thers is no
possibility of starting big industries in
that area.

We speak of national integration
-and of the extended India from Kash-
mir to Kanyakumari, but this area
shut in between the Western Ghats
and the Arabian Sea remains isolated,
as it were, mostly from the rest of
India. From the point of national
integration this area has to be opened
up by these lines of communication.
It hag now become a tourist centre
who flock there to see the rising and
the setting Sun and pilgrims flock
there to worship in the temple at
Kanyakumari.

In the recent elections the omission
‘of this line has been made capital of
by a political party in Madras State,
because they said that the exclusion
of this line was done because some
other area in India is to profit by
it. This found material for their poli-
tical propaganda and by such propa-
ganda a party in the Madras Legisla-
ture has emerged with strength. It is
up to the Centre and the Railway
"Ministry to take the winds out of the
gails of this propaganda and see that
this backward area is opened up.

Again, it is said that the Kanyaku-
mari district cannot claim to have that
big political pul] as Virudhunagar and
Salem and that in the near future we
cannot contemplate the opening of
this line. But the Railway Board in
its recommendation, which is found in
a foot-note in the Third Five Year
Plan, has recommended this as the fifth
in the list. I submit that a few
months ago the area was surveyed,
the lines were aligned, and even the
stations on the line were fixed. But
to our surprise it has been dropped in
the Third Plan. I submit that the
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Railway Ministry will take full cog-
nizance of this matter and see that
this is a much-needed thing from the
time of the Shencottah-Quilon rail.-
way line. At the time that the Shen-
cottah-Quilon railway line was
opened, this line, that is the Tirunel-
veli-Kanyakumari railway line was
also surveyed. The then State Gov~
ernment had to choose betiween the
Shencottah-Quilon railway line and
the Tirunelveli--Kanyakumari railway
line. The State Government chose the
Shencottah-Quilon railway line and the
Tirunelveli-Kanyakumari line was
neglected even from that time. So
this is not a new demand but a demand
which has been standing there for
more than fifty years. I request the
Railway Ministry to reconsider their
decision, because we are told by the
hon. the Deputy Minister that there
is no possibility of any extension of
the line during the Third Plan period:
I request that this decision may be
reviewed and this line may be takem
up during the Third Plan period.

Mr, Speaker: Shri B. N. Mandal.

Shri Dhaon (Lucknow): May T
know whether I will get any chance
of speaking in this debate? I have
been waiting al] this time.

Mr. Speaker: There are chits that
are being received by me from all
sides, and I appreciate and admire
that there is so much of enthusiasme
among the Members whe have come
that they want to take this opportu-
nity of speaking in this very first
discussion. First, the answer to the
gquestion asked by the hon. Member
is that I cannot give any assurance at
any time that I can call a particular
Member or not. But I can give this
much of consolation to those who have:
been sending their chits that when
we take up the Demands for Grants:
in respect of Railways and when
time is devoted to the Railway Board,
that is almost a projection of this:
general discussion and everything can
be said there. Therefore, I would be
able to accommodate all those who
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. Shri Thimmaiah (Kolar): The Gov-
ernment of India and the country
'have accepted the objectives of the
establishment of a socialistic pattern
-of society and alse the prevention of
.the concentration of wealth. If these
principles should be followed, I think
that the railways should be devélo'p-‘-
ed uniformly throughout the country.
T have often expressed herée the feel-
ing of the southern people that as far
as the development of railway lines is
-concerned, the south is neglected and
it is not equitably treated by the Gov-
ernment of India and the Planning
‘Commission. I submit that if we have
10 see that the people of the country
are emotionally integrated, anq they
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develop that feeling of unity, then
railway lines should be provided
equitably throughout the country, and
the people should feel that they are
treated equitably by the Planning
Commission and the Government of
India.

I am one of those who agree that
the railways have made wonderful
progress during the past few years.
In 1960-61 they have shown a surplus .
of nearly Rs. 32 crores, in spite of the
fact that there was a partial strike by
the Central Government employees.
That is really a wonderful progress.
The freight carried during these years
has increased in the Second Plan
period by about 68 per cent, from 114
million tons to about 154 million tons.
That is also a good progress. Of
course, the railways deserve our con-
gratulations for this, whatever may be
the other mistakes they may have
committed.

In 1961-62, in spite of the fact that
they have to pay a higher percentage
of dividend to the general revenues,
and they have to pay an increased
contribution to the Depreciation Fund,
and also in spite of the fact that they
have to pay the passenger fares tax
to the State Governments, and in
spite of the fact that there was an
increase in the dearness allowance,
they have shown a surplus of about
Rs. 16.48 crores, which ig really an
appreciable amount. In spite of all
this, I do not know why the Railway
Ministry feels that it has to increase
passenger fares and freight rates.
The reason given by them is that they
cannot take a loan from the general
revenues, and at the same time, they
have t® meet the increased dearness
allowahece to their employees. My
submission is that they have paid
dearness allowance in 1961-62, and if
I remember aright, dearness allowance
has come into force at the new rates
from 1st April, 1961. So, I do not
know how this argument holds good
that they have to increase passenger
fares and freights in order to meet
the increased payment of dearness
allowance. I have no objection if the
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fares and freights are raised because
in a developing economy where the
nationa] income hag increased in res-
pect of the industrialists and the
business community, those people are
capable of paying a higher rgte. But
in the case of the common man who
has to travel in the third class, there
is no justification for raising the pas-
senger fares, which would prove to be
a burden on him.

Shri Priyva Gupta (Katihar): Al
big men travel in sleeper coaches of
third class nowadays.

Shri Thimmaiah: There are other
sources and other means which can
bring increased earnings as far as
passenger traffic is concerned.

For example, ticketless travelling is
still going on a small scale. If we
tighten up the machinery, and if
we ensure that the travelling ticket
examiners are a littfle more vigilant,
and they are a little more enthusiastic
in their work, and if we pay them
also travelling allowance at the same
rates as the guards are paid, then
they will show more enthusiasm in
their work and they wil] see that
ticketless travelling is completely
stopped.

Another means which can bring a
little more revenue js the strict en-
forcement of the rule regarding pur-
chase of platform tickets. In some of
the big stations, if you go and see you
will find that men may come and go,
into the platform and out of it, but the
ticket collector wil] simply be stand-
ing at the gate for ever, without
checking the tickets at all. Why
could we not enforce the purchase of
platform tickets in all stations and in
all big cities and towng compulsorily
and see that the revenues of the rail-
ways are increased?

Shri Priya Gupta: We should also
inculcate a civie sense amongst the
public to purchase platform tickets.
It is not an one-way traffic, but a
two-way traffic. (Interruptions),
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Mr. Speaker: Order, order. I find
that ‘ticketless travelling’ seems to go
on inside the House also. Some Mem-
bers are making observations ever.
without their being called.

Shri Thimmaiah: As it is, you will
fing that if there are a hundred pas-
sengers travelling, there will be two
hundred people to send them off at
the railway stations. If these people
are all made to purchase platform
tickets, then that would bring some
revenue to the railways; this amount
may not be so high as the increased
passenger fares which the passengers
will have to pay for years together.
There is also a lot of leakage in the
goods-sheds. The goods clerks are
playing havoc, and they are earning
as much money as ig equal to the
salary of any big officer. Those clerks
want to be in their respective places
all along, they do not want to be
transferred at all, because they have
pocketed all the big businessmen who
come there for the wagons, and who
want to keep their goods in the goods-
sheds, without paying anything for
that purpose. If you could plug
these loopholes, and if you see that
these things are properly checked
and eliminated, then you can get more
revenue for the railways, and there
will then be mo room for increasing
passenger fares.

I would say a word now about the
Bangalore city railway station. The
building of the city railway station
in Bangalore is such an outmoded:
and old type of building that it should
no longer remain there. Bangalore:
city is now becoming an international
tourist centre, Still, Government do
not care to see that a beautiful build-
ing is erected in place of the old:
type of building.

I know that the Genera] Manager of
the Southern Railway was very en-
thusiastic about it. I do not know
what he has done in this regard. I
think the Deputy Minister of Railways
might know more about it. I hope:
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that some initiative will be taken by
the Railway Minister and something
will be done in regard to this matter.

Next, I come to the question of the
representation of Scheduled Castes in
the Railway Administration. We are
very happy that when Shri Jagjivan
Ram was in charge, he tried to imple-
ment the reservation grder, as far as
the recruitment of the Scheduled
Castes in the railways was concerned.
I hope and trust that the new Minis-
ter in charge will continue to do so
and see that the reservation order is
implemented properly.

As far as reservation in respect of
promotional vacancies is concerned, I
think the Supreme Court has given
its judgment in this matter and has
upheld the reservation order in res-
pect of promotional vacancies also.
Naturally, the unrepresented and
suppressed communities try to ecla-
mour for some representation in the
government services, but the vested
interests feel a little bit prejudiced
and they feel a little bit annoyed. But
I am very happy that the Supreme
Court has given a judgment in our
favour. I would only request the
Railway Ministry not to show any
extra favour to us—as loyal citizens
of this country, we are bound to obey
the Constitution, and the judgment of
the highest court in the land—but to
implement the reservation order as
per the judgment of the Supreme
Court.

While requesting the Ministry to do
so, I might caution the hon. Minister
a little. However much he may be
sympathetic and he may be enthusi-
astic to implement this reservation
order, there may be practical difficul-
tieg in the actual administration;
while the Minister may be sympathe-
tic, the officers may not be so sym-
pathetic, and they may delay the
implementation of the reservation
order and see as far as possible that
the Scheduled Caste people are not
promoted. Therefore, I would request
the hon. Minister to be very vigilant
and see that the promotional vacan-
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cies are correctly ascertained by each
railway and this reservation order is
correctly implemented in respect of
those vacancies. I gubmit it is only
justice that I request from him and
not extra favour for the Scheduled
Caste people,

One thing more and I have done.
Formerly, during the First Lok Sabha,.
in 1952, there was a chart provided
to each Member showing how many
vacancies were there and how many
Scheduled Caste candidates were
appointed. After that year, we do
not have any statistics about the
Scheduled Caste employees working,
how many were recruited, how many-
were promoted and so on. I request
the hon. Minister to make this state-
ment available to us at least fromr
next year showing the number of
vacancies and the number of Schedul-
ed Caste people appointed to those
posts.

Ay e (Frehie) ¢
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Shri Krishnapal Singh (Jalesar): I
will not take much time of the House.
I have only iwp points to make. One
relates to a railway line connecting
Mathura, Brindaban, Bajna, Keher
and Aligarh. This proposal is a fair-
ly old one. I think it came before
this House in 1924 or 19825. It was
accepted. It is a very important pro-
posal, Mathura is an important pil-
grim centre; so also is Brindaban, If
this new line is constructed, it will
certainly relieve congestion on the
existing railway. I hope the hon.
Minister will kindly consider this
proposal favourably.

The other one relates to a branch
railway line which has already been
constructed, I mean the one from
Barhan to Etah viz Jalesar. This rall-
way line i not serving any useful
purpose for the simple reason that i
takes about twice as much time to
travel by that railway to Agra from
Etah as it does by a bus. This has
not been connected to sny important
rallway station. I am told, and told
on very good authority, that most of
the passengers who travel by this
raflway, by the trains which rm on

very few bona fide travellers or pas-
sengers on this railway line. What I
wish to suggest is that this One may
be extended either to Kashganj or to
Fatehgarh. Then it will gerve a very
useful purpose. Otherwise, a time
may come when Government may
have to remove this line as was done
in the case of some other branch
lines,

Lastly, I would like to protest
against the increase in rallway fages,
especially of the third class passen-
gers, I do not think this increase is
justified, and I hope the Minister will
accept the suggestion which has been
made by so many Members on the
floor of the House.

This is all that I wish to say, and I
hope that the hon  Railway Minister
will take these points into considera-
tion.

Mr, Speaker: Shri Jedhe.

Shri M. R. Erishna (Peddapalli)
rose— -

Mr, Speaker: Even though notes
might have been sent to me, the hon.
Membersg have to give me some indi-
cation by rising at least a little so
that I may know that they are pre-
pared to speak.

1 have called the other hon. Member.

Shri Jedhe (Baramati): Mr.
Speaker, Sir, I am very grateful to
you for giving me an opportunity to
speak on the Railway Budget.

Mr. Speaker: Because the hon.
Member rose.

Shri Jodhe: It is a praiseworthy
thing that the Indiasin raliways ave
glving more and more amanities . to
the railway users, and I also congra-
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consistant with the growing economy
of Indlm, the railways are making
more improvements.,

The railway budget is one-third of
the general budget of India, and day
to day it will increase. It will increase
because of the development of indus-
tries, and rise traffic of passengers
and goods, Despite these prospacts, 1
Aam afraid that the proposal to raise
the freight rates and passenger fares
envisaged in this budget will hit hard
the common people. One can pay a
little more if necessary provided there
is not so much overcrowding.

Let me give a few figures to show
ihbe increase in the passenger traffic
of the railways since 1956, From
iries, and rise in traffic of passengers
has increased gradually at the rate of
64 million per year, and this naturally
causes more overcrowding in the
passengers. 50, I request the Minis-
ter in charge to make arrangements
to make trave]l more comfortable for
the third class passengers,

13.35 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

1 have had much experience of this
overcrowding in third class. Due to
this overcrowding, the TTIs cannot
check the travellers, they cannot gei
into the compartment. Because of
this many ticketless travellers are
travelling and the Government is
losing more revenue from that. There
is a system by which each TTI is ask-
ed to collect a certain minimum
quota from the ticketless passengers
in a month. They collect this in one
or two days, and are at ease for the
remaining 28 days of the month.
Therefore, 1 request the hon. Minister
to make proper arrangements to see
that there is a daily minimum fixed
quota, in which case there will be an
inecrease in these collections.

1 sm only sorry that the railway
udministration has not been able to
do much to make the journey of the
averafe passenger comforiable. As
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the hon. Minister has told us, 85 per
cent of the third class passengers do
not travel beyond 50 miles. I suggest
that a trial may be made by iatroguc-
ing short distance shuttles in all parts
of India so as to reduce this over-
crowding,

This overcrowding is noticeable
particularly in some months, especial-
ly during the vacation time, when the
students go to their homes and when
they return. The Minister and the
railway administration should take
steps 1o reduce overcrowding during
this period particularly, and to make
the journey more comfortable to them.

Overcrowding should not be dis-
missed as a petty complaint. It has
been a nuisance to the public for
years and years. People have been
moaning and groaning because of
overcrowding, though probably Gov-
ernment feels that they have become
used and habituated to it. Let me
quote one incident that happened last
year near Mathura. This overcrowd-
ing has many times led to very bad
and grave consequences. When we
read reports of accidents in the news-
papers we feel very uneasy that
though our country is developing so
much, the railways are not able to
take care of the passengers. The pas-
sengers do not get space in third class,
and they even travel on the roofs of
the railways and loose their lives,
Therefore, it is not a petty thing; and,
I would suggest the introduction of
shuttle trains for distances of 50 and
100 miles to reduce overcrowding.

1 am sure the responsiblity for such
loss of human life cannot be easily
denied by the railways. Last year, I
read somewhere in the newspapers
that our hon. Deputy Minister was on
a tour of the south and that he was
glad to travel in the third class with
many comforts. I suggest that fhe
Deputy Minister should undertake
such travel as a common Dassénger,
Then, he will know where and how
the shoe pinches. I would suggest the
appointment of a committee to study
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this question of overcrowding and
make sguggestions to the Ministry so
that they can do something for the
benefit of the third class passengers
who find it very difficult to travel,

Now, I will turn to some grievances
from my constituency. There was a
proposal for the free supply of water
from the Dhond Municipality accord-
jng to the agreement but the matter
ig still pending and the hon, Minister
is Tequested to look into it

Maharashtra is developing indus-
trially. If we go into the statistics of
new lines, we find that the railways
introduced about T68 miles of mnew
lines during the last 5 years. Out of
shat not a single line has been intro-
duaced in Msharashtra. 1 would request
the hon. Minister to give some new
lines to Maharashtra to cope up with
its industrial development.

A word about the railway pension-
ers, Government want to give extra
dearness allowance to the railway
employees and for that purpose Gov-
ernment are raising the fares of pas-
sengers. For the last 3 or 4 years the
railway pensioners have been asking
for the dearness allowance. They
have served the nation and the public.
I would reguest the hon. Minister to
consider their cases also and give
them whatever he can with retrospec-
tive effect.

Regarding the fares for travelling
between Poona and Lonavala, I
would say that it causes injustice to
the persons travelling between these
fwo places. Shuttle trains are run-
ning regularly 4 to 6 times a day; and
that mrea is an industrially develop-
ing area. If the workers do not pay
or cannot pay, it is because they are
Dot satisfied with the fares charged.
As compared with the fares charged
for the journey between Bambay and
Kalyan. the charges for this distance
aré high and the workers are finding
it difeult for them to pay these fares.
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Mr. Deputy-fipeaker: The haon.
Member's time is up.

The Minister of Rajlways (Shri
Bwarsn Singh): Mr. Deputy-Speaker,
Bir, 1 fee] greatly honoured in that
I have had the privilege of listening
to this debate for the last 5 days. As
many as 656 hon. Memberg have parti-
cipated in this debate. 1 would not
venture comparisons; but I have an
assaciation with this hon, House last-
ing over about 10 years and it is nof
essy for me to recall another occasion
when as many as 65 hon. Members
might have participated in a debate of
this type. Anyway, it iz most wel-
come, particularly because we have
got a large number of our new col-
leagues and it has afforded me an
opportunity, soon after taking over
this department, of knowing the views
of the hon. Members belonging to
various political parties and coming
from various parts of the country.
There is not a single State the repre-
sentatives of which have not parti-
cipated in this debate. From different
corners of the country, hon. Members
have given much detailed considera-
tion to this rather complex and =a
little specialised subject, and have
made valuable suggestions,

The House is aware that my col-
league, the Deputy Minister, Shri
Ramaswamy, has already intervened
in the debate; and, on account of his
longer association with the railway
administration, he has placed valuable
information before this hon, House. I
would venture to place before the
House my submissions with regard to
the financial picture of the railways.

This is important in any Budget
discussion; but, this is of even gremter
importance now, because my Budget
proposals include proposals for an
increase of freight on goods and an
increase in pessenger fares. Tt s,
therefore, proper that I should place,
befoge this hon, House and the coup-
try, the financial arrangements that
are there in the railwav set-up. Tt
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is all the more necessary because cer-
tain bhon. Members have tried to
create an impression as if there are
aspects in the Railway Budge: which
do not put torward the picture cor-
rectly. One hon. Member was good
enough to use an expression that
there was a great deal of confusion
in the Railway Budget. I think that
the expression was not justified. But
there are certain broad aspects which
it is necessary for this hon. House to
keep in mind while discussing, at
the present stage, the Budget as a
whole. It is a common place that, in
any budget proposals, the outgoings
have to be justified. What is the
account on the expenditure side? Is
it fully explained? This explanation
becomes all the more important when
there are proposals for additional
levies in the form of increase in the
freight rates and additions to passen-
. ger fares. Therefore, let us first exa-
mine what is contained on the expen-
diture side and whether there is any
scope for cutting down the expendi-
ture under any of those heads. The
operational expenditure has not been
disputed in any seriousness by any
quarter of the House. Something has
however been suggested, though
vaguely, with regard to three impor-
tant items and it is therefore neces-
sary for me to make my statement in
regard to these: provision for depre-
ciation reserve fund, contribution to
the general revenues and contribution
to thr development fund. It is a
matter of vital importace for us to
consider whether the expenditure on
these counts is legitimate and proper.
1 have ventured in my budget speech
10 state the basis for the calculations
and for the provisions. The position
Is quite simple. The Railway Con-
vention Committee, & committee on
which some Members of this House
served with such great distinction,
went into the the financial affairs of
the railways in comsiderable detail.
They examined the various aspects,
the capital-at-charge, the liability to
Pay to the general revenues, surplus
nDecessary to make contributions to
the development fund, contribution to
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the depreciation reserve fund, etc,.
and made certain proposals. The
report of that committee was consi-
dered in great detail by both the
Houses of Parliament, and the recom-
mendations were approved by resolu-
tions of both the Houses. Therefore,
I have said, primg facie, that it is a
good basis, and if I may add, a bind-
ing basis which should be the yard-
stick for making any assessment with
regard to the provisions under these-
three counts. I do not want, however,
to confine myself only to quoting this.
resolution of Parliament. although
that is a wvalid enough reason. Sug-
gestions were made that some savings
could be made under any of those
heads. For instance, it was suggested:
by such an experienced Member like
Shri Frank Anthony, that contribu-
tions to the general revenues could’
be avoided and it was again suggested
by some hon, Members that provision
in the depreciation fund should not be-
made to the extent adopted. They
suggested also that the Committee
had made recommendations that loans
could be obtained from the general
revenues and that this possibility
should have been explored and addi-
tional revenues should not have been

raised.

Let us see the position with regard
to the depreciation fund. At the
outset I may say that depreciation
fund at present is not the usual type
of depreciation fund created in the-
initial stages when any new under-
taking or a new industry is started
the balances in which are still to be
utilised at some distant time in the
future for replacements. But so far
ag the Railways are concerned, it is a
matter of prime importance that con-
tributions to the depreciation reserve
fund of the order mentioned in these-
proposals are actually provided. It is
neceasary to have a look at the out-
standings and the outgoings fraom this
fund over the last few years, and that
will make the picture clear. The'
withdrawals from the fund sgince-
1959-58 taking also the revised esti-
mate figure of 1061-62 and the Budget:
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estimate figure of 1962-63, average
Rs 83 crores annually. This level of
drawals in the period of 57-68 to
£0-81, against an annual accretion of
only Rs. 456 crores to the fund, involv-
£d drawing down of the previously
accumulated balances in the fund
with the result that the balance in the
fund et the end of the Second Plan
period was barely Rs. 20 crores. This
is an important fact to be kept in
mind. What is the type of expendi-
ture that is incurred from this fund?
Apart from the cost of petty works
net exceeding Rs, 25,000 lakhs charg-
£d to the revenue under the heading
‘open lines works—revenue’, the pro-
vigion by contribution from revenue
annually for dcpreciation in respect
of the steadily expanding railway
assets is an obvious charge. The
average annual provision of fRs. 70
«rores in the third Plan period was
approved by Parliament, as I have
already mentioned, on the recommen-
dation of the Railway Convention
‘Committee, 19680, the year-wise ap-
propriation being Rs. 65 crores, Rs. 67
crores, Rs. 70 crores, Rs, 73 crores and
Rs. 75 crores, against the earlier pro-
vision of Rs. 45 crores made annually
during the period from 1955-56 to
1960-61. The increased provision is
Just sbout suMcient to meet the cost
of replacement of the wom-out
‘assets, programmed, as being neces-
'sary during the third Plan period.

14 hrs.

In making this provision, allowance
‘naturally has to be made for the
‘present-day high prices at which the
new assets have to be acquired in
replacement of the old ones. The
<harging of the entire replacement
cost to the deprecistion reserve fund,
‘which is built up from revenues, is
only legitimate, ag there iz no addi-
tion to the total railway assets, The
.annual expenditure from this head
consists mainly of replacements and
‘these replecements, '] repeat, do not
increass the oversil assets of the rail-
-ways. Therefore, they are a legitimate

3
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charge on revenues, and a provisicn
on that score is inescapable,

More than one hon. Member men-
tioned the oldage coaches, wagons,
tracks which require renewal and
other equipment which require res
placement. Those replacements are
essential to maintain the efciency of
the railways, and it 1is, therefore,
necessary that we should squarely
meet this responsibility of finding
money for these replacements; this is
the purpose of the depreciation ree
serve fund,

Shri Hanumanthalya (Bangalore
City): The hon. Minister was pleased
to say that the increase in prices in
regard to assets has been taken into
consideration. Has the hon. Minister
taken into consideration the tendency
that has now been started as a result
of increasing the wage structure in
the railways?

]

Shri Swaran Singh: I must con-
fess that I go not qQuite catch the point.
It is a fact that the replacement cost
now is higher as compared to the
initial expenditure incurred when any
particular rolling stock or other item
was acquired. This additional price is
a composite result of various factors
including wage increase, increase in
prices and a number of other factors,
It is qQuite obvious that the cost of
replacement today is higher as com-
pared to the original cost of acquisi-
tion. That i{s why the contribution to
the depreciation reserve fund has also
to be of a higher order.

The next item is ‘“contrtbution to
general revenues. We have to exa-
mine whether there ix any escape
from this and whether it will be sound-
finance to ignore this. My submission
is that contribution of #:R5 per cent.
calculated on the total capitel at
charge is a proper minimum return
on capital. Let us not forget that
rallway assety are increasing. There
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the order of Rs. 295 crores on capital
assets,

Shri U. B, Trivedl (Mandsaur):
As a matter of information, will the
hon, Minister be able to say how the
capital at charge today is calculaied?
Ig it calculated with g modern valua-
tion or is it be'ng calculated at the
old rate?

Shri Swaran Singh: [t is easy for
me fo answer that, but I will suggest
to the hon. Member one thing. He
is an experienced Member: we have
been calleages in the first Lok Sabha.
I might tell him that all these things
are given in the report of the Con-
vention Committee. The way in which
the caleulation is made is alsc men-
ticied there. If, after going through
it, there is any further point which
requires elucidation, I am at his
service, Let us start from the fact
that the capital at charge as given in
the report of the Convention Commit-
tez, which has been arrived at after
a very great deal of theought, is the
correct fgure to proceed with, Let
us remernber, at the same time, that,
the total asseis are much more. The
capital at charge has o be dist nguish-
ed irom the value of total assets.
Th's obligation to pay 4°25 per cent. is
in relation fo the copital at charge,
ang nooi to the total zssets, This is
the point whick I might clarify, he-
cause there was srme confusion, at
the time of the discussion, over
this iszue. This cap'tal at
charge is rezily in a way the
equity capital of the railways, if I
may borrow an expression from the
campany law concept. Scme return
on equity is not only expected but
fully justified. Let it be remembered
that, for the capital which the rail-
ways employ to create new assets for
development, no separate interest is
paid. Where do we get capital? We
get capital from the general resources
of the country from the general loans
that are ra‘sed in the country. There-
fore, the payment of 4-25 per cent
on capital at charge is a legitimate
return which we should not grudge.
If we have an overall view with
regard to the interest at which loans
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are raised these days, if we keep in
our mind the rates that our country
has to vay for certain foreign lozns
which, in many cases, are even higher
rated that 4-25 per cent, this con-
tribution of 4:25 per cent on capiial
at eharge is clearly s legitimate charge,
a proper charge and—if I may say
so—a fair charge, and the Parliament
in its wisdom has approveg this.
Therefore, thiz is the view that we
sheuld take with regard +to this
ma'ter,

A suggestion has been made that we
could declare a meratorivm with re-
gard to these confributions., 7This is
an attractive suggesiion, bzcause, ac-
cording to certain ways of thinkng, to
do away with the llabilily io repay is
regarded as a virtue. ¥But the Govern-
mond, of India hag buili a ceriain re-
putation with regard to selvency and
financial ethics, and it is not custom-
ery for the Government of Indiz to
escape its liabil'ty to pay interest on
capital which it raises.

Shrl Hari Vishan Hamaih (Hoshan-
gabad): Keep it up.

Shri Swarnn Singh: Now that I
have the support of Shri Hari Vighnu
Kamath, 1 feel sirengthened.

Shri FHavi Vishnu Bamath: 1T said,
“keep it up”

Shri U, M., Trivedi: You have ad-
mitted in the White Paper that the
sclvency is at stake.

Shri Swaran Sipgh: Ves; that is
why this siep for additional revenues
has been taken. I was submitiing
that this payment at this rate is a
legitimate charge. The railways are
not only a utility service but also a
commercial underiaking; and judged
cn gn% principle of from any ward-
siick, payment of an obligatory return
which is 4:25 per cent in this parti-
cular case, on the capital at charge
cannot be regarded either as exces=
sive or unreasonable, .

What is the aiternative if a mora-
torium is declared? What is the re-
su't of that? Does that add to the
resourcas of the country as a whole?
That is the guestion for which we
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should find an answer in all serious-
ness. It does not add to the resources.
On paper you might say that we are
not contributing, and therefore we
are not earning; that we are consum-
ing that which does not exist. But
who foots the bill? The general reve-
nues, and the general resources of the
country, bear that burden, and if you
do not increase the resources here, you
increase the resources somewhere else
by taxation or by some other method.
Thercfore, this charge is absolutely
inescapable,

Let us now come to the develop-
ment fund for which there is a pro-
vision of about Rs. 23 crores to be
made from the annual surplus, What
ig the type of expenditure that is in-
curred from this fund? The essential
thing that has to be borne in mind
with regard to the expenditure from
this fund is that this expenditure
creates assets which do not directly
earn any fresh or addtional revenue.
Therefore, the current revenues are
rightly charged with regard to this
amount. A brief mention of the type
of activities financed from this will
convince the House that this is g type
of expenditure which should be in-
curred from current revenues.

The development fund js built from
the normal railway surplus, and 1s
designed to meet the cost of work for
providing amenities to railway uscrs,
the cost of staff welfare work indivi-
dually costing more than Rs, 25000,
as well as operating improvements
found necessary from time to time,
such as improvements in signalling,
train gontrol equipment ang other
safety measures, improvement in
watering arrangement, etc., Which can-
not be assessed as directly securing a
financial return., These works legiti-
mately should be financed from reve-
nue surpluses, as they pertain directly
or indirectly to operatng efficiency.

The programme of expenditure on
works chargeable to the development
fund in the third Plan involves an-
nually Rs. 23 crores, which is about
the same ag in the second Plan period.
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The House will gppreciate that a cur-
tailment of such essential expenditure
is not advisable, as indeed was em-
phasised by the Railway Convention
Committee, The ploughing back of
surplus revenue to finance such works
is in keeping with the normal trends,
even according 10 current commercial
practices.

It has been mentioned by one hon.
Member opposite that the Railway
Convention Committee had suggested
that we could have recourse to bor-
rowing from the general revenue, and
therefore we could have resorted to
borrowing and not Increased the
freight rates or passenger fares to
meet this obligation. That is on the
face of it an attractive suggestion, but
we have to keep in mind whether, in
the case of a loan which means res-
ponsibility to repay, responsibility to
service the loan, ang responsibility to
pay interest, such responsibility could
be undertaken with regard to expen-
diture of this type. I have already
mentioned that this expediture does
not increase the revenues as such
directly, and therefore there is no pos-
sibility of repaying either the inter-
est charges or servicing the loan or
the repayment of the loan if you book
it under this head. Therefore, this
type of expenditure can be incurred
only from the current revenues.

The recommendation of the Conven-
tion Committee that a loan could be
taken is an enabling provision where-
by amounts can be advanced if the
expenditure is of a magnitude that
there is possibility of its repayment
in the next few years or in the near
future. But we are convinced, as we
are, after careful examination of all
factors, that the type of expenditure
which is visualised from this fund is
not such as would generate new reve-
nue which would enable us to pay
either the interest charges or repay the
loan. Loan might be a paper transac-
tion. but it would not be a sound fin-
ancial transaction. Therefore, I can-
not think of borrowing for financing
an activity of this type. This exhausts
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all the heads on the side of expendi-
ture. There is the normal expenditure
on operational side, contribution to
the depreciation reserve fund, contri-
bution to the development fund, and
contribution to the general revenues,
which is nothing but payment of in-
terest on capital at charge another ex-
pression for equity capital, which vests
in the President or the people of the
country.

If that is the financial picture on the
expenditure side, how to balance it
now on the revenue side? The Esti-
mates leave a deficit of Rs. 23 crores,
which hasg to be c¢overed. Are there
any other methods by which we can
cover this? The suggestions that there
should be a moratorium, or that we
should have a loan or we should not
repay what is due from us, etc are
not sound suggestrons. But certain
other things have been suggested on
the floor of the House, and I will end-
eavour to examine them with a
view to find out if any of those sug-
gestions is feasible or if there is any
other method which, if adopted, would
obviate the necessity of resorting to
increase of passenger fares or [reight
rates. 1 have carefully listened to the
various suggestions, and I have already
made my submission with regard 1o
two such suggestions. Two or three
more are left,

One of the suggestions vehemently
made by more than one hon. Member
opposite was that the pay of officers
getting more than Rs. 1,000 should be
cut down and the savings thus effect-
ed would enable the railways to fore-
go this additional revenue. I am sure
that, if those hon. Members—both of
them are new—care to glance through
the various figures, they will soon find
that arithmetic does not help them,
because with all the eloguence, you
cannot alter the facts of arithmetic.
Arithmetic was the expression by
which my friend, Shri Nambiar, swore
when he said that two and three will
always make five. That was a new
expression; usually we say, two and
two always make four. It is inter-
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esting to find if this produces any im-

pact by way of saving.

I have ascertained the total number
of Class I and Class II officers in the
railway administration, including the
Railway Board. Their number is bet-
ween 4.000 and 5000 and their total
pay Bill is of the order of Rs. 5 crores
or Rs. 6 crores a year. Even among
these Class T and Class IT officers. every
one of them js not geit ng more than
Rs. 1.000. Many of them would be on
grades which start from Rs. 400 or
500. When their total b.ll is of the
order of Rs. 5 crores or Rs. 6 crores
only  you cannot do anything with re-
gard to this. It will never give you
anything of the order of the deficit
of revenue account, which is to be
covered. If you decrease gazetted offi-
cers’ salaries, or even if you abolish
certain posts, which some of the new
Members can suggest only in their en-
thusiasm, and which can never be a
practicable proposition, still it will
never give resources of the order that
we find necessary in these proposals.

Shri K. Pattnayak (Sambalpur):
It may not meet the whole of the
deficit; it could meet a part of it.

Shri Swaran Singh: I am glad that
the hon. Member has slightly modified
his suggestion. 1 do not know whe-
ther he is the hon. Member who made
that suggestion.

Shri K. Pattnayak: I did not say
it would be adequate to meet the en-
tire deficit, but it would be one of
the sources,

Shri Swaran Singh: It is a very
paltry source, and 1 have no intention
to tap it. The figures I have given
would show that it does not lead us
anywhere, We must remember that
the railway administration is manned
at these levels by highly trained peo-
ple, and some of our bright young
men, luckily for the country, are still
forthe »a:ing and offer themselves for
employment in the railways. There
js a very strict and rigorous com-
petitive examination which is held on
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an all-India basis, and the entrants to
the superior services of the Railways,
I am happy te report to the House, are
bright young men who get very inten-
sive training on the engineering and
technical side, transpurtation and ad-
ministrative matters. It takes fairly
a long time for them really to atiain
that efficiency which s so necessary
for running the railway administra-
tion efficiently. Somectimes, 1n our
enthusiasm. we fall into the tempta-
tion of not fuily apprec-alt ng the very
vital role that 1s played by officers
who run these huge underiakings at
various levels 1 would appeal to the
House that we should not ignore that
these are heave responabil+ties that
are undertaken bv them at all leve!s,
and they reguire cucouragement rather
than this casual mention wh c¢h does
not y'eld anv resu't but which un-
necessarily would shake these person-
nel and homper them in the discharge
of their onerous responsibilities.

Therefore Sir. this suggeston that
was made is not frasible, 1s not a prac-
tical suggestion: nor does il yield any
resulis and it has therefore o be dis-
carded. The reason why sucn a sug-
gestion is made is obv.ously ar a sort
of 1 should say, plea which they put
forward in order perhaps to dilute the
feeling that is like'v to go round in
the country that the decis on regard-
ing addit'onal dearncss allowance s
responsible for pushing up the fares
and freights, That is a decision which
we have taken because we think that
that is a just dec sion, and my defence
before the country is not that I have
been compelled to g.ve this dearness
allowance and therefore 1 necessa:ily
ask for additionnl fares and ({reights.
My case is that the addition to the
dearness allowance is justified by the
facts of the situation as prevailing in
the country and those facts that pre-
vail in the country also justify the
mdditional revenues which we have to
pay. But doing one act which is pro-
per, the other thing which is equally
proper should not be grudged; we
should face it squarely, and not escape
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the respons bility of taking this deci-
sion.

Shri Umanath (Pudukkottai): It is
the same as saying that the dearness
allowance is responsible.

Shri Swaran Singh: If you un-
necessarily connect it with that I can’t
help you. I do not know what more
1 could say. It is a fact that, if the
expend.ture inereuses, whether the ig-
crease 1s by way of addition to the
wage-bill or addition to the cost in-
curred for replacements, that has to
be met by addit.onal revenues, unless
any uther method is suggested. I know
that the hon. fricnd; opposite have
not gat the pespons,bility of suggesting
these things, but jt 1s my ruesponsibi-
Iity, at any rale, to explain to  the
House and to the country, that the
alternat ve sugpestions which  have
been putl furwiard are not feasible, and
that the only alternalive .» the one
which | am venturang to place befure
the House m the foom of addition to
froighty and farcs,

Shri Hari Vishnu Kamati: W have
other responsibilities equally heavy,
try ug to point out what are the mis-
tukes and defects.

Shri Sham Lal Saraf (Jummu and
Kashmiry: Sir, T would submit that
after the hon. Minisier has concluded,
if any hon. Member wants lo put a
quest:on he may be allowed to do so

Shri Swaran Singh: We are accus-
tomed to this sort of thing.

Shri Hari Vishnu Kamath: We know
each other very well

An Hon, Member: May [ sezk one
information?

Mr. Deputy-Speaker: This ig mnot
the Question Hour,

Shri Swaran Singh: Sir, I concede
that my hon. friends opposite have got
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this responsibility of pointing out the
deficiences and they are discharging
it fairly well

Shri Hari Vishnu Kamath: Very well.

Shri Swaran Singh: But when they
delve into things and make construc-
tive suggestions which on the face of
it, are far from constructive, it is my
duty, a painfu] one¢, to point out that
they are not constructive but des-
tructive suggestions. It is for this
reason I was trying to analyse whe--
ther there is any substance in certain
suggestions which they had offered.
Probably, hon. Members unnecessari-
ly take upon themselves this responsi-
bility of pointing out other things,
and if they bad confined themselves to
the responsibilitv of criticism, per-
haps they would have farced better.

An Hon. Member: Noxt time we
shall do that,

Dr. M, S. Aney (Nagpur): 1 would
suggest to the hon, Minister to wel-
come all sugpgestions whether cons-
tructive or destructive.

Shri Swaran Singh: Who am I, not
to welcome any suggestion? I start-
ed, I hope, by saying that 1 have
greatly benefited by this very long de-
bate in which hon. Members, fresh
after the elections, fresh in their en-
thusiasm, have placed all their ex-
perience at the disposal of the House.
I have greatly benefited by those ob-
servations. I am the last person to
suggest that 1 do not welcome any
suggestion, constructive or destruc-
tive. But I also do welcome this
change in the mind of my hon. friend
who normally confined himself to
constructive suggestions. But it he
has taken over the portiolio of des-
tructive suggestions also, I wish him
well, that is all that I can say.

Dr. M. S. Aney: T am a friend of
all. I am not & member of any parti-
cular party.

VAISAKHA 6, 1884 (SAKA)

Budget—General 11€0
Discussion
Shri Swaran Simgh: Therefore, 1
hope, he will be constructively friend-
ly to them and to us. 1t is a very dif-
ficult job all the same. Anyhow I
wish him well,

Therefore, Sir, there is no signifi-
cant saving that could be made by
making any reduction in the salaries
of so-called high paid officers in the
Raillway Administration,

It was also mentioneq that the first-
class fare could be increased more and
therefore, perhaps, that could have
obviated the nccessity of increasing
the fares of third class, or could have
obviated the necessity of raising the
third-class fares to the tune to which
it is proposed 1o be raised under these
proposals. Thig also has to be judg-
ed in the light of facts and figures. In
the proposals, it is propesed that
there would be a 15 per cent increase
on the first-class fares, as compared
to 10 per cent increase in the thirvd
and second-class passenger fares.
Even if you increase it 1o 20 per cent,
the inerease from the first-class pas-
sengers would only yicld another Rs.
50 lukhs. I do not know how far jou
can increase it—20 per cent, 30 per
cent, 40 per eent or 50 per cent? Even
up to 50 per cent cent inercase the
total increase in the revenues will not
bridge this gulf of Rs. 23 crores.

Therefore, these suggestions do not
lead us anywhere, and we are left
with this only alternalive that we
must add to the revenucs as proposed.
And. if we come to that conclusion,
then the only thing this is left for con-
sideration is as to whether the spread
of this Is equitable, whether bet-
ween the passengers fares and goods
freights, whether on the various com-
modities, or on the various classes of
passengers the distribution is fair or
not. I wventure to submit, Sir, that
this, in my view, is the most equitable
distribution; that could bhe thought of.
If Rs. 23 crores additional revenuc=
have to be found, as they have neces-
sarily to be found in the light of my
submission, then there were various
alternatives for raising this gdditional
Rs. 23 crores. One could be to load
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the whole of it on goods freight. The
other could be to load the whole of it
on passenger fares. I think that this
distribution ot additional burden bet-
ween the goods traffic and the passen-
ger traffic appears to be a fair and
equitable one.

So far as addition to the goods
freights is concerned, there have been
some criticisms, but the general im-
pression left on my mind was that,
except for an element of uncertainty
with regard to food prices, there was
no other serious objection that was
raised from any quarter of the House.
It is necessary for us to examine whe-
ther the impact of the food prices 1s
likely to be significant. That is a
very important factor which we have
to keep in mind.

We know all of us what the pat-
tern of movement of foodgrains in
the country is. The bulk of it moves
from the surplus States like the
Punjab, Andhra Pradesh, Madhya
Pradesh and Orissa, to places like
Bombay, Kerala, Calcutta, and may
be a few other places. These are the
main trends of movement. If we
look at the level of prices of food-
grains either in these surplus or in the
main consuming centres, and then try
to judge the impact of the increases
upon the prices, that will give us a
correct picture; that will be some
basis to judge whether the additional
increase is really sizable or not and
whether it is likely to create the
type of effect which some of the hon.
Members sought to mention in the
House.

We have to remember that the ad-
ditional freight charges on goods of
any type, oygr any distance, 1s not
likely to be more than 105 naya paise
per tonne. One hundred and five
naye Paise per tonne divided over
maunds gives four naye Paise per
.meund. The price of wheat can be
taken roughly to be anywhere bet-
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ween Rs. 16 to 18, of rice at about
Rs. 25, of sugar about Rs. 35. In a
commodity the price of which is Rs.
16 or Rs. 18, or Rs. 25 or Rs. 38, an
addition of four naye Paise per mound
is not likely to matter seriously. The
price of that commodity instead of
Rs. 18 would become Rs. 18'4 naye
Paise; and instead of Rs. 25 would
become Rs, 25'4 naye Paise. This
certainly cannot be regarded as a bur-
den which is likely to create any ser:
ious cffect of the type which was
hinted by hon. Members opposite and
some hon, Members on this side also.
We have to calculate this and see what
is going to be the impact thereof and
we should not be swept off our feet
merely on scntimental grounds.

Shri U. M. Trivedi: The intial cal-
culation itself is wrong. As the hon.
Minister himself knows well wheat is
sold for Rs. 14 in the villages. It
becomes Rs. 18 in the cities because
of the addition of freight charges. To
that you want to add something more.
This Rs. 18 is after addition of the
freight; it is not the price to begin
with,

Shri Swaran Singh: The addition
of Rs. 4 also I have to explain in my
reply?

Shri Umanath: The prices are al-
ready so high that addition of any fur-
ther insignificant amount becomes
significant. It has 1o be looked at
from that angle,

Shri Swaran Singh: That is a mat-
ter of argument. Qur practice js that
we do not have arguments in the
course of speeches. If there iz any
mistake in calculation, it may be
pointed out. But arguments and
counter-arguments would not take us
anywhere.

Shri Umanath: I pointed it out be-
cause the hon. Minister said it ig too
insignificant.
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Mr. Deputy-Speaker: There should
wnot be any running commentary.

Shri Swaran Singh: I maintain it
i{s very insignificant, because an ad-
dition of 4 naye Paise to 1,600 nayc
Paise is almost nothing. This is pure
arithmetic. Therefore, this fear thal
tas been expressed on the floor of the
House, so far as foodgrain prices are
concerned, is unfounded. A look at
the quotations of the wholesale mar-
kets of the country like Hapur
and Moga and some markets in
Andhra Pradesh, will show that in-
crease of four nave Paise per maund
hardly varies the price. Of course. if
there are any unscrupulous people
who try to take undue advantage of
the sitiation of this type, we shall
take note of it and take suitable mea-
sures. But we have to view  this
matter in its proper perspective.

It would be wrong on my part tu
say that there is no addition at all.
The addition is there. That is why I
am getting Rs, 23 crores. What we
have to consider is whether this price
is really as painfu] as te cause unduc
hardship. Take for instance now the
increase on the fares. With regard
to that, I would venture to plare be-
fore the House some calculations,
taking in view the average distance
that ig traversed and the average
charges that are paid by a bulk of
passengers, 1 would like to give de-
tails regarding third clasg passengers
and the very limited incidence of
burden on them of the budget pro-
pogals. Excluding about 7 lakhs
third clags season ticket holders, car-
ried on the average twice each day
for a charge of not more than Rs. 1.1
lakhs per day, the Indian Govern-
ment railways carried about 31 lakhs
third class passengers daily other
than season ticket holders, on the
average, in 1080-61 and realised an
income of just Rs. 34 lakhs from them.
The Budget will merely have the ef-
fect of increasing the average fare
paid by third class passengers other
than season ticket holders by about 11
naye peise from the present average
‘of about Rs. 1'09 nP. I would add-
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that the picture to  drawn from
the average figure indicated by me is
far from being incorrect or mislead-
ing. In fact, excluding season ticket
holders, 86-5 per cent third class pas-
sengers are seen to have travelled a
distance of 50 miles or less and the
average fare paid by the 865 per cent
of the third cclass passecngers is no
more than 43 naye Paise each, A fur-
ther 10 per cent travelled distances
between 50 miles and 150 miles: so
that. 95 per cent of passengers con-
trary to what is perhaps the common
impression—travel! less than 150

miles.
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The House has been interested in
what the budget proposal will mean
to the common man, and hence these
figures will be of general interest. As
for the small proportion, who travel
longer distances, the railway will
continue to maintain the system of
telescopic fares which is of assistance
to this group. Therefore, when we
view the actual incidence of this ad-
dition to fares for a large number of
third class passengers individually,
it is not much, but still it is there,
and the justification for this is the
inescapability of the various items
which are shown on the expenditure
side and there being no scope for
reducing any of them, the present
proposals of increasing the passenger
fares and the freight charges are the
only alternative, In evolving these
proposals care has been taken to
ensure that the burden does not fall
inequitably or too heavily on any
particular section of the patrons of
the railways.

Now, Sir, this is so far as the finan-
cial picture of the budget proposals
are concerned.

Shri K. R. Gupta (Alwar): The
fact of 85 per cent or 85 per cent of
the passengers travelling below 80
miles has not been given in the White
Paper.

Shri Swaran Singh: I cannot con-
tradict the hon. Member because I

! myself have not fully gone into all
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the vitrious delails, but if it has not
been given I have tried to correet that
by ment oning 1t here in the House.
Thal perhaps lecaves a better impres-
sion on the muinds of hon. Members,
becuuse T have to apologise to them
for the volume ol material that jg in-
flicted on them and they do not always
have the leisure to go through gll that.
So, if 1t 1s not there, jt can be recti-
fied in later publ.calions. If il s there
and has escaped noice, then I am
here to supply that and venture to
place that before the hon, Members.

Shri Nath Pai (Rajapur). May I
very m ldly rcpud:ate the very subtle
insinuation that he is wvery cieverly
makmg that Members do not study
the very valuable daia that is sup-
plied?

Shri Swaran Singh: That s furthest
from my mind. He is reading much
more than what I meant.

Shri 8. M. Banerjee (Kanrur): The
hon. Minister haz stated that he him-
self has not fully read it

Shri Swavan Singh: 1 admitted my
inability to have gonc through that in
detail.

There are only two or three other
matters about which T would Lke {o
make a brief mention. One is about
the movement of coual, 1 have given
cerlain fizures in myv budnr  speech
and I have no nfention of repeating
them. 1 would, howover, like to place
before the House a picture about the
fuel position as I visualize it in the
course of this vear. We have to view
the whole thing in perspective. Sta-
tistics and arguments apart, what are
the prospecta for this year is a vital
question. That, I think_ is of greater
importance than merely trying to find
out the causes or the like,

I have already ventured to gubmit
that the requirements of the steel
plants, washeries, power houses all
over the country, and requirements of
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all users to the tune to which they
have been getting supplies over the
last year, will be fully met. There-
fore, there is no substance in the fear
that has becn expressed on the floor
of the House that any drastic cuts
would be made. Actually, the total
movement of coal in the year 1962-63
15 beund to be more as compared to
the jast vear. Therefore, no user in
any part of the country :s likely to
get less coal than what he actual'y
got during the last year. \d

Some panic has been caused in cer=
tain quarters from a certain change
in ¢oal allocations that hus heren an-
nounced, and that has created u cer-
tain confusion wh ch I want to remove.
There are allocations and actual phy-
sieal supphwes.  What was happening
was that allotments were much more,
and the actual phy=iweal suppl ex were
much less as compared 1o allotments.
This was not a very desirable situa-
tion from any point of view, because,
for onc thing, :t created uncertainty
and, secandly, it created g certain room
for playing about which was undesir-
able.  Therefore, we teok a dec’sion
that there 18 no use keeping paper
allocations at a high level f those
allocations de not material so. There-
fore, et the allocatioas have some re-
lation to the actual physical supplies.
So, tuking a particular year's supplics
and tak'ng into view the requirement
and the overall transport availability
from various sources, a decision was
taken that the allotment should have
some rclation to the physical supp'y,
which T think should be a welcome
change rather than anvthing which
should create a  scare. Therefore,
whercas the paper allocations before
were large and actual physical sup-
plies much less, in future the supplies
are likely to be very near the actual
allotments. They should normally be
of the same order, but there may be
small shortfalls here and there, and
that is why I am using that expres-
sion. So, bringing the paper allotment
in greater proximity to the actual phy-
sical supplies is a step which should
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be a welcome step. And the further
statement that I have made—that no
industry or user is likely to get physi-
cally less than what he got lasi year—
should leave no doubt in the minds of
anyone.

My judgment or estimalc is that
many will get more, which they
should, because our econcmy is CX-
panding. It is true that there were
short supplies last year. This ycar,
apart from meeling the eswential re-
quirements of uscrs like sleel plants,
washeries, rallways and the like, the
other users are also likely to get more
supples as compared to last yeur. This,
coupled with the other steps that have
been taken, make the [ucel position
more hopeful for this year and there-
after.

Then, the movement of coul by sea
is likcly to be stepped up. I was hop-
ing that the movement by sea would
be of the order of two nullion tons
a year. Unfortunately, it has not
touched that level, but it iy progres-
sively incereasing. If we have a look
at the actual movements dur ng the
last two mouths or so, it is of the ordey
of about 1} million tons a year. If it
is stepped up, this will meet the re-
quirements of distant uscers who can
be supplicd coal by sea.

Though the House is already aware.
for the information of the new hon.
Members I might add that the d.ffer-
ence in freight between transport by
sea and transpor{ by rail js being sub-
sidised. So, the actual users do not
lose if they get their supplies by the
sea route rather than by diwrect rail-
way route.

Another step which has been taken
and which has already been announced
by my coileague, the Finance Minis-
ter, is subsidising from general reve-
nues the freight charges on furnace oil.
That will also relieve to a considerable
measure the fuel shortage which has
been experienced in certain parts of
the country. The other steps that are
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being taken are electrification of vital
sections in the railways, programmes
of dieselisation, improvement of track
angd putling into use an increasingly
large number of wagons that are be-
ing produced in the country. My col-
league gave th:s hon. House the figures
about the number of wagons. They
are progressively increasing. If you
have a look at the figure which 1 have
given 1in the budget speech, I think it
1S now more than 2,000 1n one single
month, and this figure s likely to
merease. So, all theoe steps will pro=
dive g significant impact on the fuel
supplies fur the distunt users; the
gloom which iy stught to be crea‘cd
has no justification.

There is one other matter which I
would bke to mention. It was also
touched upon bru.-fl_v by my co'league,
the Deputy Munister. Some hon, Mem-
bers had yuggested that some commis-
ston or high-powered eommittee should
he set up to look into the alTairs of
the raxlways. If we take a superficial
view, this 15 an casy csvape. If we
do not want to do l:trd thinking, it is
casier to cons'ttute 4 commission or s
committee and sit dle for sume time
But that is not ihe I ne that is likely
to yield any good results or quick
results, "Adnmun strative reforms”,
“streamlining the adm-nistrative sct
up” and “greater coordination” are
expressions which casilv come to any-
one's mind, when he hag given any
thought to the governmental gppara-
tug op organ sational apparatus, but in
actual fact these remain expressions
of hopes without yiclding any signi-
ficant results unless they are vigor-
ously and continuously pursued.

We know what our transport policy
is. It is very easy for anybody to say
that we have no transport policy. We
have definitely a transport policy, and
it is contained in the Third Five Year
Plan which has been discussed at great
length here. A co-ordinated picture
of road transport, rail transport and
sea transport ig contained in the Third
Plan.

You may not agree with all these
details, I do not expect that every-
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body should agree. But they have
broadly been accepted by this Parlia-
ment, and by the country at large. We
are actually implementing it. It has
been made clear that the Plan itself
is flexible; and if in the light of expe-
rience we find, as we march onwards
that adjustments are necessary here
and there, they can be considercd.

Shri K. R. Gupta: What about re-
ducing overcrowding? I¢ it in the
Plan?

Shri Swaran Singh: I have not yet
finished.

Sari Nath Pai: If the picture is as
rosy as you say in regard to the trans-
port policy, why did we have to ap-
point the Ncogy Committce? What is
its function?

Shri Swaran Singh: That answers
the criticism also. If the committee is
there, there is no need of having any
other high-power comm:ssion. That
is the point to which I was coming.
For going into concrele aspects of
various things committees can be ap-
pointed and have been appointed from
time to time. One has been sugge_st-
ed by my esteemed frier_\d opposite,
namely, the Neogy Committee.

1 would like to refute a suggestion
that was made here, namely, that per-
haps the Committee is not being given
full co-operation. That is not correct.

Shri Harish Chandra Mathur (Ja-
lore): I made this suggestion. In
dealing with it, I think, the hon.‘ Min-
ister may kindly take into considera-
tion one thing. I wonder if the hon.
Minister is aware of the appoiniment
of the Hoover Commission in U.S.A.
When I mentioned the appointment of
a high-power commission I also maf!e
perfectly clear the type of commis=
sion which we have got in our mind,
that is. the Hoover Commisgion. If
we accept the arguments which are
advanced by the hon. Minister, the
same arguments were advanced in
that country also and the Hoover Com-
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mission would not have ever come
into existence. What immense good
that Commission has done by going
into the work of various departments
and by appointing various teams {3
now a thing which should be known
to everyone. The entire speech of the
hon. Minister is to the effect that this
cannot be done or that cannot be
done. This cannot be done because
we have not got the data as this has
not becn ¢xamined and there has.not
becn an independent enquiry into the
working of the Railways.

Mr. Deputy-Speaker: He cannot
make another specch.

Shri Harish Chandra Mathur: I
am not making a spcech. I am just
submitting as to what we expect the
hon. Minister to answer. He said that
these are the jtems on the expendi-
ture side. If therc was a commission,
it would have pointed out that there
are 101 jtems over which expenditure
could be cut down. We know about
the Convention Committee. As a mat-
ter of fact when my hon. friend, Shri
Nambiar, was speaking I pointed out
to him that he should take note of the
Railway Convention Committee’s Re-
port. But what we want js much more.

Shri Swaran Singh: If [ may say
50, the hon, Member has repeated what
he said in his first speech. I have no
intention of repeating what I gaid. Thse
type of instance that he chose to high-
light when he intervened now, is the
necessity for a committee to go into
items of expenditure as also certain
other administrative aspects and the
like. 1 submit that this was more or
less what was done by the Convention
Committee. They went into the fin-
ancial aspects jn great detail. To an-
other specific matter the Neogy Com-
mittee is already applying its mind. It
has not made any firm recommenda-
tion yet. It has suggested various
aspect, for instance, whether this diffe-
rentia] between high-rated goods and
low-rated goods should continue or
whether the gulf should be narrowed.
These various aspects have been gone
into.
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It i3 perhaps more purposeful to
bave enquiries directed to specific as-
pects rather than in a general way.
But I can keep my mind open. At
the momen{ I must confess that I do
not feel convinced that there is any
necessity of having an all-pervading
sort of commission, with vague terms
of reference, and without any pur-
poseful enguiry or any specific mat-
ter 1o go into. That may not yield any
fruitful result. But if any concrete
suggestion is made, I am prepared to
discuss it with my hon. friend. We
meet in  the Informal Consultative
Committee also, and we can discuss
if there are some ribs in this pro-
posal. I am prepared to examine it,
but at the moment 1 would be frank
in making the submission that I do
not feel convinced that anything use-
ful is likely to come out of a proposal
of 1his type.

shri 8, M. Banerjee: Please do not
break the ribs immediately. Please see
if the ribg are there,

Shri Swaran Singh: How can I
break a rib which I do not sce to be
there?

Dr. Ranen Sen (Calcutta East):
Unknowingly.
Shri Swaran Singh: Therefore,

whether it was the Neogy Committee,
the Mudaliar Committee or the Con-
vention Committee, they have gone
into variousg aspects, and have pro-
duced useful reports and recommenda-
tions. We are looking forward to the
report of the neogy Committee, and I
would like to assure the House that
we are extending all possible co-
operation. We are looking forward
to deriving great benefit from the
recommendations  that might be
forthcoming from the Neogy Com-
mittee Report,

A large number of suggestions have
been made with regard to new lines
and increasing of facilities in various
parts of the country. I do not think
that any hon. Member has said that
be s satisfied with regard to the
existing tracks in his constituency.
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Shri Harish Chandra Mathur:
There are many who never ask for
it consistently for five years.

Shri Bwaran Singh: There are
many Wwho never ask for it So far
as these new lines are concerned,
when the chosen representatives of
the people sauy that a demand is
desirable or necessary, [ readily con-
cede the desirability or even the
necessity of that, But how and when
it can be implemented, only the
national Plans, when they unfold
themselves, can really provide the
answer. It is not as if we are start-
ing with g clean slate. One hon. Mem-
ber, for whom I have pgreat csteem,
saig that we should start by thinking
as if no railway line exists anvwhere
and draw on paper as to where
should be the railway lines. If we
were to start afresh on that basis, we
should try to approximate our system
to that. It is a very attractive sug-
gestion, but I have grave doubts
about the actual practical implemen-
tation of g suggestion of that type.
There are certain things which are
there. We cannot ignore the facts of
geography. We can slightly alter
them. We can improve it here and
here, but certain broad things are
there. Knowing the resources and the
demands of those resources for the
development of the country, what
comes to the Railways' share has its
limitations. It I take a purely depart-
mental view, I can say, “Give me all
the resources and I wil] produce this
or I will double every line, or I will
construct new lines whencver hon.
Members make the suggestion.” But,
I am afraid that all thig has to fit in
with the national Plan. The Railways
are not haphazardly expanding, but
are fulfllling a certain purpose. They
are one of the various sinews through
which the ultimate objectives and the
targets which we have set for the
country are being achieved

What are the objectives? They are—
eertain amount of additional steel has
tn be produced; cosl production has
be stepped up, more cement has to be
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produced; 50 many road and other
facilities have to be provided. All
that iz contained in our Plan, and
the Railways have to fall in line with
that Plan. They have to be in the
queue both in the matter of resources
and the part that is assigned to them
by the planners who, taking an over-
all view of the requirements of the
country as a whole, say as to what
should be done or could be done.

As 1 have already indicated, there
is flexibility essentially in the Plan.
One view which I have myself men-
tioned in my speech, is that the actual
requirements of the country so for as
tarnspert is concerne-] May turn out
to be larger than what we in the
Planning Commission have consider-
ed to be the expectation in the iitial
stages, thal is, when the Plan  was
formulated. JE as a result of that
examination, 1t is decided that the
overall goods that the Railwavs may
have to move arc of a higher other
than 250 million tons, which is the
target set in the Third TFive Year
Plan, and for achieving that farget
addilional capacities have 1o be
created, then and then only can we
consider what is the best way of
creating those facilities and what the
o'her legitimate  ang necessary
demandds arc that shoulg be fitted
into that new additional capacity that
might be created in the country.

1 have a strong templation to reply
to all the various details, but 1 think
it will not be fair tn the House if
each individual matter is taken wup.
I would like to assure the Fouse that
1 have grecatly benefited and. I am
sure, the Railway Administration will
derive great benefit from the sugges-
tions made, and in formulating their
plans and in the actual implementa-
tion they will always give due and
adequate consideration to the various
suggestions that have been thrown
out.
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There is one matter about which I
should ssy something, namely about
oversrowding.  But before I do that,
[ would like to say onc thing more.
Somcthing has been said about the
performance of the Railways. 1
would commend for scrutiny the
copy of the Review which has been
circulated to the hon. Members, I
presume they must have gone into
all the facts which are men‘l.ipned
there. But I would draw the atten-
tion of the House particularly to a
graph that is shown thure. [ do not
want to give the details, bus it is
very pointedly brought out there that,
:1;:11:'115‘.[ a cortain perccntagc increase
in the assests. in the track capacity
and in the rolling stock, th- actual
performance, in terms of percontage
merease, is much higher than what
we have put in, That is an e'oguent
tesiimony to the performance of the
Railways. and iy was perhaps for that
reason that Shri Frank Anthony used
rather a strong expression when he
said that we are flogging the men and
the material a little {00 hard. If by
that he meant that we are trying to
get the mMaximum out of our limlted
resources—it was only a flowery way
of expression when he said that in the
sense that we are pulting our men
and material to the most economical
and most effoctive use in our perfor-
mance effort, then 1 think this graph
and the mention of that in the Review
will convince the House and the coun-
try that the Railways have done well.

Now, so far as overcrowding is con=
cerned, 1 have also ventured to say
something in my speech. A certain
estimate was made of the additional
passenger that are likely to be carried
by the Railways at the end of the
Second Plan period. The actual
number of passengers that have been
carried expressed in terms of percen-
tageg are much higher than what was
envisaged. I think it is 25 per cent, as
compared to a 15 per cent increase
visualised, at the end of the Becond
Plan period. But still the pressure en



1175 Railway Budget— VAISAKHA 6, 1884 (SAKA) Motion on Address 1176

General Discussion

the Railways continues, and it is hoped
that by the increasing number of
coaches that will be pressed into use
and by increasing the number of rail-
wazy trains we will be able to carry
out the targets which are se{ out in
the Third Plan. As to whether that is
likely to relieve congesion cn all sec-
tions, it is too difficult for me to say.
Situateq as we are, with cur resources
limited, I think that travel in the
couniry is not likely to be very luxuri-
ous, and we will have to put up with
certain inconvenience for some time
more.

Shri Nath Pai: In the concluding
part of your speech you sajd some-
thing about the performance, and
chuvinusly cne gefg an impression that
the Dailway Board and the Ministry
are very satisfied with their perfor-
mance. What we have in mind s
whether in any given ficld the Rail-
way Administraiion has reached the
targets that have been set up during
the two Five Year Plan periods. Here
is a target, ane I will man‘ion. You
had rromised the couniry, and the
House also, that you will carry 170
million freight ifonneg by the end of
1860-61 and you could neot Trifil it
cvan during the Third Plan, the actual
peviorinance being 158 million tonnes
of freight, I am laking the sratistics
from the bovks published by the
Government of India. You say that the
performance has been very com-
mendable. Has it been, if we taks into
consideration the targets?

Shri C. K. Bhatlacharya: 1 suggest
that Shri Nath Pai should address the
Chair and not the hon. Minister,

Shri Nath Pai. Sir, I submit very
wiilingly to this very kind ohserva-
tion!

Shri Swaran Singh: That can per-
haps start the debate again. The hon.
Member's objection is not on what I
said, but on something else. What I
said was that there is a graph there
in which percentages of the additions
of locomotives, the track capacity and
the like are indicated; and the actual

by the President

performance, in terms of additional
goods carried and additional passen-
gers carried, is far in excess of the per-
centage increase in the assets. That is
what T was trying to say. And that is
a good yard-stick as to whether Rail-
ways performance is good, rogard be-
ing had to the assets that are put in.
As to whether the overall targsts have
been achieved or net, that is an impor-
tant matter, I do not under-rate the
importance of that; but the inter-jec-
tion ¢id not have rslevance to what I
stated here. On the actual perfor-
mance I would request the hon. Mem-
ber to have a second look at the very
dotailed statement that was  made
about the performance, at the end of
the First Five Year Plan and tihe
Second Five Year Plan periods, as con-
tained in the last speech =macde by my
esteemed colleague Shri Jagjivan Ram,
And if there ig any neint which re-
quires further elucidation, we can sort
that out at the time when the De-
mands come up for discussien.

M, DReputy-Spesker: The general
discussion of the Railway Budget is
over and wo will now proceed io the
nexi item of business.

15-07 hrs.

MOTION ON ADDRESS 8Y THE
PRESIDENT

Shri Harish Chandra Liathur
(Jalore): Mr. Deputv-Spealer, Sir, 1
risa in my seat to move thiz motion
of thanks on the President’s Address,
standing in my name,

I beg to move:

“That an Address be presented to
the Pwesident in the following terms:—

‘Tinat the Members of Lok
Sabha assembled in this sessicn
are deeply grateful to the Presi-
dent for the Acaress which he has
been pizaszd to deliver to both the
Houses of Parliament assembled
together on the 18th April, 1862

The hon, President, while making
this Address, had naturally referred to
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what he had stated only a month and
a half earlier to the Second Lok Sabha
in its “lame-duck” session, and there-
fore he has not repeated all what he
had stated in his Address. But in this
particular Addresg before us the hon.
President has very clearly stated the
Government's basic policy. He has
also given expression 10 Government's
resolve tg carry forward that policy,
endorsed by the nation, to fruition and
he has alerted and appealed to the
hon. Members of this House about the
great task of nation-building and
strengthening the democratic institu-
tions.

Ag one reads this brief Address one
finds that from page to page he has
referred to the various developmen-
tal activities which we have taken
afresh and which will have a great
impact on our national life and on
our developmental activities. And
even if we lpok at the list of the legis-
lations which are likely to come before
this House it wil] indicate that at the
present moment we are most concern-
ed with only the deveclopmental acti-
vities to carry forward the nation.
What we are going to legislate upon
relates to Atomic Energy, Electricity
Supply, Patents, Tariff, Industries De-
velopment and  Regulation, Port
Trusts, Qil and Natural Gas Commis~
sion, Minimum Wages, Factorics, Pay-
ment of Wages, Workmen's Compen-
sation, Industrial Disputes, Working
Journalists, etc. This is all indicative,
Mr. Deputy-Speaker, of our national
life and the attention which at the
present moment is riveted only in
raising the standard and in raising the
entire nation and going forward with
our developmental activities.

This Address, at this present junc-
ture, I believe, is memorable in more
than one way. This is, of course, the
last Address by our First great Presi-
dent. Dr. Rajendra Prasad is held in
high esteem and affection by one and
all irrespective of party affiliations. He
ig almost an embodiment of our ancient
values and culture, an embodiment of
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humility, with which he combines the
Gandhian outlook and the most
modern outlook. Our thanks naturally
go to him, at the present moment. In
spite of the fact that we held him in
such high respect and esteem, I very
much value his decision that a person,
howsoever popular Re may be, should
not stay in his office for mcre tnan
two terms which he has already
served

Shri Nath Pai (Rajapur): It is a good
cxample to others. -

Shri Harish Chandra Mathur: It is
certainly an example to others in iden-
tical circumstances.

Shri Nath Pai: In high offices.

Shri Daji (Indore):
berg of Parliament.

Shri Harish Chandra Mathur: [ sub-
mit that thig Address is also memor-
able because of another reason. This
is an Address to the Third Lok Sabha.
This is the first Address to the newly
elected House, and the next five
years ale going to be very crucial in
our nation’s history. [ believe we are
fully aware of the fact that it is dur-
ing these next five years, a very cru-
cial period, that we will make or mar
our history. Thig is the time when
national cohesion and national unity
have to be forged to the full. This is
the time when we have to take our
developmental activities to a stage
where we can consider them to have
reached the take-off stage. This is the
most crucial period. I will not flaunt
before this House at the present
moment, in dealing with the Presi-
dent's Address, facts and flgures re-
garding our apricultural output, our
achievemeats, our industrial output.
I think we better deal with the most
basic problems which concern the
nation's life as a whole. There are
very important and vital problems
over which all of us can put our
thoughts together and carry the nation
forward.

The President, in the Address, in the
opening remarks, has charged the

Not to Mem-
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Members of Parliament with the great
responsibility of nation-building.
When we think of nation-building, our
first thoughts naturally go to the
national unity of this country. A
nation’s unity is more important than
anything else. It is only out of unity
of all parts of the country, out of
better understanding and better har-
mony and the energies rcleased out of
it that the nation derives fervour and
a sense of patriotism. That iz much
more important. That is the first res-
ponsibility with which  Parliament
stands charged. He says:

“The task of nation-building for
which Parliament has both the
continuing and ultimate respons:-
bility, calls for the full exercise
aof vour capacitics of delibera-
tion . "

Some of us have felt a bil disturbed
and concerned at certain  tendencics
which have exhibited themselves dur-
ing the gene.al elections, certain un-
fortunate things which have raised
their ugly heads, feelings of regiona-
lism, communalismm and castcism. We
have got to face some of our weak-
nesses in the face. But, at the same
time, I am quite clear in my mind that
there is no cause for great alarm or
for getting disturbed about anything.
Of course, these are our weaknesscs. 1
will deal with this entire question.
But, I wish that we examine this
question in the correct perspective and
do not unnecessarily get alarmed and
disturbed about that

It will be considered on all lhands
that the process of national integra-
tion is a very delicate and difficult
affair. Let us take a country like the
United Kingdom, a much smaller
country. Still, we have got there the
feeling of the English, the Welsh, the
Scot, let me not mention Irish. What
has happened? If you take into consi-
deration what had happened when the
Uniteqd States had emerged out inde-
pendent, and when they formed them-
selves into a Federation the difficul-
ties at that time were far more serious
than we can even imagine. At this
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time, the speech which was made by
the First President of the United
States, so much admired and adored,
George Washinglon, may better be
recalled, It was after serving tweo
wrms of office as President, in exactly
ideniical eircumstances that, he had
delivered the speech. T think T will
do well to guote from that speech, a
few words What he said was:

“Tt is of infinite moment that
you should properly estimate the
tmnetise value of  your national
union 1y vour collective and indi-
vidual happiness; that you should
cherish a cordial. habitual and im-
movable attachment to it, accus-
toming  yourse!f o think an<
speak of it as of the palladium of
your political safety and prospe-
rity;, watching for its preserva-
tion with jealous anxiety; dis-
countenancing whatever may sug
pest cven a suspicion that it can
in any cvent be abandoned, and
indignanily frowning upon the
first dawning of every atlempt to
alirnate any portion of our coun-
try from the rest on to enfeeble
the sacred ties which now link
together the various parts.”

1 think the hon. Prime Minister also-
almost spoke with the same feelings.
All sections of the House, every Mem-
ber of this House will, I hope, join
with me in this fecling about the unity
of our country and carry forward this
programme. It i not a party pro=-
gramme. It is a national concepn and
I hope every one will share that feel-
ing and every one will make his own
humble attempt to forge the unity of
this great country,

I read only this day, in one of the
dailies, certain unfortunate feelings
voiced by certain authorities in Pakis-
tan Our great friends in Pakistan are
hoping for a disintegration of this
country. They are waiting for it
They consider that this is for the
benefii of Pakistan. We have no such
feclings for Pakistan. I think their
feelings and their expression from
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those authorities are only just an in-
dicaiion of a certain diseased thinking.
We cannot share such g thinking,

Shri- Baji: Their own experience,
perhaps.

Shri Harish Chandra Mathur: We
wish them well. We wish them better
heal.h . At the moment, they ‘have
belter health. At the moment, they
have lesser irouble in the country. I
think they will be move sane and I
think they will be able to think in
proper terms and proper perspeciive.

I think the most fitting answer which
csuld be given by us to this threat by
Pakistan or the evil designs of Pakisz-
tan is that they will have to wai: tii]
Doomsday if they think thai there
will be disintegration of this country.
I hepe every Member of this hon,
House whe rizes to speak on the Pre-
siden’’s Address will give that chal-
lenge to Pakistan and will tell them
that they will have to wait i1l Dooms-
day. This country is nol going to dis-
integrate. This country is going from
strength to strengith. During the nexi
five vears, ail the Members of this
House, charged as we feel with the
greaf responsibility of mation-building
will carry this country forwarg and
we will carry this country from unity
to unity and from strength to glrength,

I feel thai we gare in a far
happier pozition in our country. TLet
uz losk at what has happened, Any-
body who had gone &nd visited a
place like Hardwar during the
Kumbhmela would have found that
people had collected there from all
the nooks and corners £ this eoun-
try, forgetting their superficia]l diffe-
rences and distinctions, and feeling
that they were all belonging to one
country and drinking the milk of
humanrity from the breast of the same
mo'her,

In the hoary past, we had that great
man Sankarcharya, who estahlished
four dhams encireling the entire coun-
try. We have in the extreme mnerth
of the Himalayas, a Namboodripad
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from Kerala who is the great high-
priesi of the Badrinath temple.

Shri Nath Pai: Let my hon. friend
clarify that position. Otherwise, it
may lead {o g misconception. Which
Namboodripag does my hon. friend
refer {o0?

Shri U. M. Trivedi (Mandsaur):
He means a Namboodri Brabmin,

Shri Harish Chandra Mathur: I
think my hon. friend should under-
stang it in some grealer heights than
this.

And there is also one from Kashi
in the south. So, this basic unity of
the country has been there all zlong,
and it is now for us, the Members of
Pariiament, to carry it forward

I can quite understand ceriain fen-
dencies that are there in the country.
Let us understand what they repre-
sent. I would not blame any particu-
lar political party. But let us see what
iz represented by the DMK, what is
reprezenied by the Muslim  League,
what i3 represented bky the Hindn
Mahasabha, and what is renresented
by the Akali Dal. These are aberra-
tions of the worst iype in the body-
politic. These parties alone are not to
blame, but a1l of us in this couniry
are responsible; everyone of us is res-
poasible for the good health of the
body-politic. We have got 1o fake in-
to consideration what the ailment is
This is due possibly to three things.
The first is lack of enlightenment,
The pelitical parties are not going out
in the ecountry with proper ideologies
and propagating ihem in the country.
So far as this cuestion of enligh.en-
ment is concerned, there is a great
responsibility which attaches to all the
political parties, and all the politizal
parties must come together in this
respect. On this particular issue, I
have given notice of a mo-day-vet-
named motion, and I wish that this
Parliament should discuss it in £l
and go into all the various aspects of
it. Then, we have the National In-
tegration Conference and their Cou=-
cil.  They should go out with a
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massive programme throughout the
country and see that at least during
the next five years, we do something
about this.

The first thing that we must see is
that the political parties which ere
propagating their ideologies should
take those things above caste and
community. It is true that the poli-
tical parties also are accentuating
those differences today. But what I
would suggest is that instead of the
Prime Minister undertaking a hectic
tour only at the time of the elections,
if he goes round the couniry today,
he will be much better understood
outside the context of the general
elections, and he can carry on a grect
propaganda for the national i‘ntegra-
tion of this country, and he will have
to be supported in this by all the
leaders of all the political parties.

Dr. M. S. Aney (Nagpur): If he
travels round the country during the
whole year, who will be doing the
work here?

Shri Harish Chandra Mathur: What
the wanted to do in one month could
much better have lbeen spread out
over Ave years, and I am sure that
in that case, he would have been able
to do five times what he did in one
year. Then, I have also got to appeal
to the great gentlemen, to my great
friends, and great Members of Parlia-
ment like Dr. M. S. Aney and others,
to take a great part in this matter.
It is not that the Prime Minister
alone has got to go single-hand-
ed in this matter.

The second reason for these aberra-
tions is that there might be certain
natural and legitimate grievances in
certain parts, We should not just
scoff at them. saying ‘Here is the
DMK. What is this?”’ and so on. Let
us see what the DMK is, and what
has given birth to the DMK, Next
to lack of political ideologies and the
lack of enlightenment, the existence
of certain legitimate grievances might
be another reason for these aberra-
tions, I would submit that the
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legitimate grievances of all the
parties must be removed, We must
be fair and just to them. We must
give them a sympathetic understand-
ing, and we must make them feel the
glow of being the citizens of a great
and free country; and we must make
them feel that they are the owmers
of this vast land rather than of a
small tract here and there. We must
make them fc ! that we arc all one,
and we must try to understand their
difficulties and try to climinate those
difficultios.

The third reason for these aberra-
tions is something like what I would
call political snobbery. This political
snobbery must be put down with a
heavy hand. There is the least doubt
that there can be no tolerance for it
Having given the enlightenment, and
having listened to the grievances, we
must see that all the political parties
in this country—it is not the job of
Government only, but all the politi-
cal parties also should join the Gov-
ernment in this regard—give no
quarter for any such political snob-
bery. Of course, there is some res-
ponsibility on the part of Government
they should come down with a
heavy hand on it.

Shri U. M. Triv:di: No
bility.

responsi-

Shri Harish Chandra Mathar: Two
Ministries in particular, namely the
Ministry of Information and Broad-
casting, and the Ministry of Educa-
tion will have to be geared also to
this task. With their help we could
certainly have galvanised our young
men with a certain patriotic fervour
and national unity. But we have not
been able to do it so far. I think that
these two Ministries will have to play
a much greater role in this regard.

I shall now pass on to my next
point. While talking about the elec-
tions, some resentment has also been
expressed against the princes and
the jagirdars coming into polities. I
am not able to share that view. As
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a matter of fact, I very much wel-
come the princes and the jagirdars
coming out of their forts and palaces
and entering the main current of life.
I have every reason to believe that
in due course, and sooner rather than
later, thcy will find their own level
All the halo and the glamour which
is there about them is going to dis-
appear very shortly, and that will
disappear much quicker if they enter
into politics, and they get into the
main current of life. There is the least
doubt about it. It is from that parti-
cular viewpoint that 1 welcome this.
I do not see any reason why we
should want that this particular class
should live as an anachronism in the
ecountry. I do not see why they
should live as relics of certain past
history. They are as geod and free
citizens of this country as any other.
We have done an extraordinarily
goed job in the abolition of the
« Indian States, and in the abolition of
' the jagirdari system, and the further
! process of integrating all these friends
into the main current of life is a
. thing to be welecomed rather than
\ resented.

Certain people fecl that they come
with a particular advantage, because
they are getting their privy purses.
Rightly or wrongly we have conced-
ed that to them in our agreement,
and we must honour that. But why
do we forget that there are many
others in the country who are far
tricher than the jagirdars and the
princes? Are we by any means go-
ing to exclude them from polities?
Are we going to put a ban on these
people? So, let us not look at this
question from this angle,

As a matter of fact, it is simply
because of our own inherent weak-
nesscs that we scoff at this idea, and
we are just wanting them to keep
out of the field, for our own sake.
Why should we do so? If we had
some merit in us, if we had some
strength in us. if we had some power
of appeal in us, there is the least
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doubt that we shall be able to con-
vince the people of the services
rendered by us, and we shall find
our own place in the society; there-
tore, we should not be afraid of any-
body entering the field.

1 shall now pass on to make a
brief reference to the Administra-
tion, because there has been a lot
of talk about the Administration also
while discussing the general elge-
tions. When we talk of the Adminis-
tration, we must take into considera-
tion that firstly, the Administration
has worked under a great strain, and
secondly, that the Administration is
not used, and it has not vet been
able to adjust itself, to the new
trends and to the new demands of
the situation.

Shri Nath Pail: Even 15 vears after
independence.

Shri Harish Chandra Mathur: Even
15 years after independence. It is a
life habit. Even the small habit of
your smoking does not go so easily;
and those friends who have been in
it for a long time . .

Shri Nath Pai: Mr. Deputy-Speaker,
he says ‘your smoking’. I have never
smoked.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Nor have you, Sir.

Mr. Deputy-Speaker: It is a general
remark, not made about any parti-
cular individual,

Shri U. M, Trivedi: He is address-
ing the Chair. So he should not say
like that.

Shri Harish Chandra Mathur: I am
not defending it. As a matter of fact,
I have been myself & very strong and
severe critic on the floor of this
House of it and I have not a word to
retract from what I have said all the
time. There have been difficulties.
We must remove them. I do not share
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the view which was voiced from the
Treasury Benches that all the cor-
ruption is at the lower rung. If there
is corruption at the lower rung, it
also has another thing flowing from
it.

Shri Surendranath Dwivedy (Ken-
drapara): It is nationalised.

Shri Harish Chandra Mathur: 1f
there is corruption at the lower level,
what are the scnior people  doing
about it? Ewven if they are not cor-
rupt, they are incompeient. We will
have to accept that, because they
cannot exercise a3 cheek over the sub-
ordinate servicus.

Shri Hari Vishnu Kamath: Decon-
trolled—corruption has been decon-
trolled.

Shri Harish Chandra Mathur; [ am
coming to decontrol. That is exactly
the next point I am going to deal
with.

There is the least doubt in my
mind, and I repeat it, that the hon.
Home Minister must take full note
of the situation. The administration
must give full satisfaction to the peo-
ple. He must come out with a strong
hand to deal with this matter. One
thing which has becn thought about
as a solution to this is, as my hon.
friend on the other side remarked,
decontrol. That is exactly panchayati
raj.

Shri Hari Vishnu Kamath: [ said
corruption has been decontrolled,

Mr. Deputy-Speaker: Shri Harish
Chandra Mathur will please address
the Chair, not Shri Hari Vishnu
Kamath.

Shri Harish Chandra Mathur: My
hon, friend opposite just made a
mention of it

The question was whether we could
gear up our administrative machin-
€ery to cope with such a massive
programme of development in which
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we are now engaged right from the
village, taluka and the district levels.
Therelore, panchayati raj and the
community development came in. But
I have a very serious difficulty about
panchayati ra), because I find that
there is no coherent thinking on the
subject, The Ministry of Community
Development tells us something very
different; the Planning Commission
tells us something very different, and
the various States have a very
diffcrent motion of what panchayati
raj is. I do not blame anybhody for
it. because it is & new  conception
before us

The Ministry of Community Déve-
lopment thinks that we are going to
estahlish various governmenf{s with,
of course, limiteq powers, at different
levels. Another view is that it is
only a projection of the States’ autho-
rity to execute certain programmes
and plans of the State Governments.
There is a third view held by & fairly
strong section of the population,
people like Shri Jaya Prakash
Narain—it is very significant to note
all this because we must have a clear
idea about it—who think that pan-
chayati raj is not at all consistent
with parliamentary democracy. They
feel that papchayati raj is only an
alternative to parliamentary demo-
cracy. They hold the view that it
has to come up from down below and
it has got to replace parliamentary
democracy as it stands today, and it
has got to be a partyless govern-
ment. We must consider whether we
are accepting that concept or not,
because it is only on that basis that
we have been asking political parties
to kcep out of panchayati raj institu-
tions.

Shri Surendranath Dwivedy: They
are very much in them.

Shri Harish Chandra Mathur: If
panchayati raj has got to be fitted In
with parliamentary democracy as it
operates in Parliament and State
legislatures, I do not sce how we can
keep politics out of panchaysti raj
institutions. It is a self-deception an®
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I think the earlier we got out of it,
the better for us.

Shri U. M. Trivedi: Yes, we must
do away with it.

Shri Harish Chandra Mathur: If
we have panchayati raj at the lower
levels and parliamentary democracy
at the central and State levels, we
must accept the fact that the mem-
bers of the panchayati raj institutions
are going to use a lot of influence and
are going to affect the elections to
State legislatures and Parliament.
Policies is bound to come there.

There is another very simple thing.
1 do not know what is meant by
“politics’. But 1 think politics can
never be kept away from power.
Power and politics go together. If
there is power al the village level
and at the district level in these
panchayati raj institutions, politics
will definitely come into the picture.
Let us be honest and confess it. If
politics gets into these institutions,
let us also understand and wvisualise
the situation. Are we  prepared to
have all these different governments
at different Jevels dominated by
different political parties? This is
bound to happen. Some of these
panchayat samities and some zila
parishads would be dominated by the
Communist Party, some would be
dominated by the PSP and some
may be dominated by the Swatantra
Party.

Shri Harish Vishnu Kamath: What
is wrong?

Shri Harish Chandra Mathur: There
fs nothing wrong. Let us understand
i1 and say whether we arc prepared
for it or not. My hon. friend will
enjoy it and understand it much
better when I say what is going to
be the vertical relationship between
these panchayat institutions, from the
panchayat samiti to the zila parishad
and from the zila parishad to the
State Government. Then the question
its whether a State Government which
belongs to a different political colour
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will not interfere and try to smash
the panchayati raj institutions,

Shri Surendranath Dwivedy: They
are doing it.

Shri Harish Chandra Mathur: What
is the safeguard against it?> Do you
think that the Chief Minister of a
particujar State who is deeply inter-
ested in the election of an MLA or
MP will be able to keep his harfds
off these institutions? So it is a very
important thing which we have got
to consider as to what would be the
relationship with the administrative
machinery, what is the guarantee
that the administrative machinery
will nnt be used or abused, for party
purposes.

Shri Nath Pai: It will be used; we
have secn it

Shri Harish Chandra Mathur: Are
we going to create tensions between
one panchayat institution and an-
other panchavat institution?

Shri Sham Lail Saraf (Jammu and
Kashmir): Shri  Harish Chandra
Mathur is not making us any the
wiser Is he advocating panchayati
raj or is he against it? Let him say
exactly what he stands for.

Shri Harish Chandra Mathur: If
he listens and permits me to come to
my conclusion, he will know.

Shri Hari Vishnu Kamath: He is
thinking aloud.

Shri Harish Chandra Mathur: We
have got to take note of the possibi~
lity of tensions between one pan-
chayati raj institution and another,
between one panchayati raj institu-
tion and the State Government. At
the State level, there may be tension
between the State’s administrative
machinery and a panchayati raj insti-
tution,

Another thing which we have got
to take into consideration is: what 1is
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going to be our concept of the insti-
tution of the Collector and the Dis-
trict Magistrate? What is going to
be his relationship with these insti-
tutions? Are we going to do away
with the institution of the Distriet
Magistrate and the Collector? What
{s going to be the relationship with
the departmental heads? We have
got to give thorough consideration
to this matter; the relationship bet-
ween the panchayat institution at
one level and the administrative
machinery. We will not permit the
administrative machinery to be des-
troyed without knowing what we are
going to put in its place. The ques-
tion is whether we are prepared for
it or not. What is going to happen to
the institution of the Collector?
What will happen to the District
Magistrate? Will he disappear? What
happens alep to the departmenial
heads®” What are we going to do at
the Sacretariat or State level? Al
this has got to be bornc in mind.
Thercfore, I try to understand this
problem by a discussion at the cern-
tral level,

This is the problem which poses it-
self before the country. Jlere is an
administrative structure which we
have got before us for centuries going.
Here is something which we are re-
novating. These panchayats, I submit,
are entirely different from the old
panchayats which were absolutely
isolated institutions, which were built
upon traditions which had an entirely
different aspect and an entirely differ-
ent purpose to fulfil. If we are build-
ing up a complcte heirarchy, we have
to tuke note of its relationship with
the administrative machinery, the
future type of the administrative
structure, because unti] and unless we
take note of it, there is likely to be
chaos, If 1 were to go into this sub-
ject at length, I have got certain sug-
gestions to give, and it will take me
at least an hour and a half to elabo-
rate on this subject. It is therefore I
have asked for a special discussion on
this subject, and we will discuss it,
but I do wish Government gives
proper thought and consideration to
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this matter, because, as I started by
saying, we want to have national
national, unity, a feeling ol harmony.
Whether we have taken good care of
it, whether thus is not going to dis-
turb national harmony and whether
we are not going to weaken our ad-
ministrative machinery at the present
juncture which is a very crucial
period—all these matters have got to
be very carefully and thoughtfully
gone into.

Shri U. M. Trivedi: Panchayati raj
should be scrapped.

Shri Harish Chandra Mathur: My
hon. friend asked me what I thought
about it. I had been in Mussoorie
{rom the 9th to 13th of this very
month, and we discussed this subject
for full five days, because, I was in-
terested in it, because I have a view
which is entirely different from the
view held by Shri Jaya Prakash
Narain and we thrashed it out there.
But I will not be able to give a full
picture of the entire matter in the
course of by speech on the President’s
Address, but it is a very big problem.

Shri K. R. Gupta
vou against
favour of it?

(Alwar):  Are
panchayati raj or in

Shri Nath Pai: Why not give us
vour definite conclusions?

Shri Harish Chandra Mathur: It is
a big problem which will have to be
discussed, and I wish 1o know whe-
ther Government have gone into this
aspect or not.

I would next go to our economic
policy and economic structure. I feel
that it will have {o be agreed that in
the matter of our economic policy
also, our policy is unexceptiongble.
There is no alternative to it. It is
only a practical thing that we are
doing, and the Presideni in the last
paragraph of his Address has stated:

“As I said in my last address it
is the objective and purpose of
my Government to follow stead-
fastly firm policies and to imple-
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ment effective measures to estab-
lish in our land a democratic and
socialist society.”

A socialist society in a mixed econo-
my—there is nothing more complex,
there is nothing more difficult and
nothing more delicate than the ad-
vance of socialism in the midst of a
mixed economy where we ure want-
ing to encourage the privale entre-
preneur to go ahead fully with his
programmes. It is a very difficult
thing. We have in Lhiz House some-
times tried to cquate our social:sm
with certain public sector cnlerprises.
I do not think a few public sector en-
terprises can lead us 10 socialism.
‘Public sector enterprises ale very ims-
portant, they arve important because
we then smash at the accumuiation of
economic power in  certain hands.
‘They are imporiant  because  they
augment the national wealth and be-
cause the benefit is much more wide-
spread, but thut alone would not take
us to socialism in this country.

Shri Hari Vishnu Kamath: It i5 a
way of hfe.

Shri Harish Chandra Mathar: Way
of life 1z all mght, but ¥ou have to
take economic steps. What is  thecre
to be done? Therefore, 1 fecl it is
most important that urtil and unless
there is a big Lift given o 80 per cent.
of our population which hves in the
rural arcuas, cven at +the cost of ym-
portant big projects, until and unless
you do something to 'ift the peneral
population in the rural areas, T dn not
think we will be taking even the first
important step towavds socialism.
That is the most important  ‘hing to
my mind. 1 would 1ather urge that
if necessary Rs. 500 to Rs. 1.000 crores
may be diverted to the rural areas to
raise the standard ol the rural people,
because what is happening at  pre-
sent. ..

Dr. M. S, Aney: Urbanise rural
areas, that is what you want.

Shri Harish Chapdra Mathur: When
I say divert Rs. 500 to Rs. 1000 crores
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. to the rural areas, I wish agriculture,

animal husbandry and rural industry
to get the benefit out of this money
which I am suggesting. What happens
is thal in spite of the frantic and best
efforts which we are putting in, the
position has not changed much. 1 do
not agrec with the story that the
rich are getting richer and the poor
are getting poorer. The rich have
become richer., there is  the least
doubt about 1t. but the poor have.
not become poorer. Thev have gone
rich, but their step iz too slow. 1
agree that the disparity and the gap ~
between the two is widening....,

Shri Surendranath Dwivedy: That
15 the socinnstie pattern of society.

Shri Harish Chandra Mathur:
because, 1 spite of the  small man
making progress, geiting richer,  his
improvement is too :mull, while the
richer man who has gnt ail the where-
withals with him. which 15 inherent in
a mixed cconomy, goes much faster.

Shri Nath Pai: R
sovialism.

woe call it

Shri Harish Chandra Mathur: He
moves 50 steps, but we are trying to
help the small mun Lot us not see
only the bad side of it

Shri Surendranath Dwivedy: This
is the great achievement of a socialist
Governmend,

Shri Jlarich Chandra Mathur: Jt
wiil be the correet thing to see that
the poor man, who could nnt have
advanced at all. has bren helped. He
did not have the financial position..

Shri Priya Gupta (Katihar): The
financial position is he 15 starving.

Shri Harish Chandra Mathur:. . . .to
get this community development, pan-
chayati raj, all these agricultural pro-
jects, rural industry and everything.
The poor man has becn helped, there
is the least doubt about it, but it is
inherent in a mixed economy and
you could not have done anything
better.
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1 think we are too near the events
and we feel that pinch of every day
life there. We do not see as a matter
of fact, and I am definite we do not
appreciate it, but I have not the least
doubt that the future historian will
record in leiters of gold what India
has done during these ten years. [t is
not what A, B or C but what this
country as a whole. India, has done
during these ten years. It is without
a parallel in world’s  Thistory. ‘This
will have to be conceded.

We have abolished the ruling order
so smoothly, in such a dignified
manner. We have abolished jagirdari
without a drop of blood being spilt,
and even a Government which is
committed to socialism has given to
the jagirdars a compensation of
Rs. 650 crores—I do not grudge that—
because we want them to be treated as
free citizens and as our equal bre-
thren, so that they may be absorbed
in the current of the economy of this
countrv. We have cdone all this.
When I say that the future historian
will record it in letters of gold, it is
not only about our domestic aflairs
but also our external affairs. Our
policy of positive neutralism, the
policy of non-alignmen?t, is now being
accepted all over the world. Those
who were scoffing at it, even the
Uniied States of America, find that
this is a sound policv. The President
of the U.S.A. had to give a big change
to his own policy. All other coun-
tries are appreciating it. And let us
not forget that all the new countries
of Africa which ‘have emerged have
just toed the line, followed this poliey,
Rone on the dotled line of the
foreign policy of this country. Let us
also appreciate that it is directly the
result of the foreign policy of this
Government that you have got today
a4 Beceretury-General of the United
Nations from a non-committed nation.
The non-commitied nations =zre
wanted now everywhere, and they are
definitely playing a great role. 1 think
there should be better appreciation,

These are the larger issues. I think
we are deflected by certain pinches
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which we feel every day, but we look
at the broader aspect, the most im-
portant and vital matters, we will
have to concede that this is a remark-
able achievement. I move.

st wTeA W wrm (TR ¢
ey S, g gRro swmrg ¥ e
Teafy wgra  frA ge wdw €
9 GRE AEEGT T SEAAE g TAT FOAATIO
ar | 79 FHIAT oF § AgT T €
W FAAT AOA & (A7 w4 faw
i givedez Wrg7 T 37 qEA TN
F T AT &, § IR KT @99 FET
g

T A9 AT F WV § AT AT
ARG TLEAL Tl S TAAl, BT KT
9L T g4 6T §O S1aT F1 A1 ATFEL
wo & oY g g7 ad ag Irarefgd
F7a & U 7w A9 2 & A9 Fwior &
97 97 AF( ¥ AW AT |

T A7 g 2T AT 93 AG
A 9y & qHT 7% AqT (AT AT qA
e T § w72 7 #77 ¢

‘OIS & Ui & ®9 H
T F JEE HIWANW aq
&7 X 747 9g Rivaw Haw< g
F17E 9T & ATYF THT 7% AW
I AEifeT e F w9 §
Zm &Y Bar ¥ ¥ g ad
faem, a7 #% fom @ qat 7%
srrg # T & "

Iqraw wEEw, OF Wegata fagi
7 % 23 ant 7% = @ w1 Aqe ey
HIF T ¥ wer 1T go o fagEd
gu gw T A wRedi #T g@ g §
& 5 A%R T IA Y A FAT A
fir ag Trgafa oY wr At AT B oW
qETT WET AT ¢ ag f9E ot wrr
adi & fs Qur gwr o § afew g
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[ & s &7 wrag )
LLGCRaCE SUR LRER LR (]
oY gt W w7 Aqex frwr 1y gEw
¥ gark fod g &Y a0 TR
sy 76 g 7 fogelt a o
¥ wgafr & wfnmen 2 gt age ¥
TR A1 FC IE FaT AT i—

“As time goes on, the old Cap-
tains, and Generals pass away,
and naturally, all of us feel this
gap.”

“The fact that thus, far, many
of those who have guided the des-
tinies of India were associated
with the struggle for freedom
gave them a peculiar competence
to deal with them—competence in
the sense that they bridged the
gap between the pre-Independence
period and the period after Inde-
pendence.”

“No one else could have bridged
that gap more than our President.”

7 oft T g § arg WA 1A
frereT § 1 a® ATY AW F7 AT T
fF o F7 A77 g4 fAAT—0uF O sufes
w1 Ag e o w1 e ®
q@ YT AT FT FAAT 9T 4T | UG
afa ¥ €77 2 aWF A% IRIA FHATFT
Agca A | egnia £ Fd=g A AT
IT F FIAIIACAT, IT ET 4T,
famar o1 @ f F wfF R 99

Y ATEAT A IT FTIH AN F gL OF AR

® fag o frar 910 swfAd
e ag WIS AT TF § qTwyny A o &
7=l # § ag rgw g g fr gafv
TR 2W F AR-AwiTE & sy §
T B, f6 fr 37§ gag-afay
w1 g A ¥ W T 7 wrewem
qEHE N 9 TH 3T & Fyadt @dra

TSN WERd, Tgafa Ar 7
oot wfwareer & ot @w ¥ qERAE

APRIL 26, 1962 on Address by the 1198

President

aw g e d w2 A yaia
qafa & wia St o srear 6% favwmn
IRl A WA wOHATIT H ey -

gay JAEA A wWEl w)
A £F 9197 ®T ¢ | 99 & fag N
AT ¥ wfws ¥ afis argx & oK
R WOTE1 A9T7 JNEI WEGTRT F
Fov wrag faeame YT Mg AT R
Zardr Huyg & wfy S0 A g W
¥ o g Tfaw WA @
T RT AT AR T MG E )

9 ! THAAT § FIU AA gH
@ ¢ fe gmT qEEE Twaw
gAA FH AN AW & wa T FATAATR
AT ZAr W qgw  FLAE, frefra
AT FHAAGEAT TAH FH W
T wfws WM agar ST @Wr E )
FATT AT FATE WA W AEAIT-GAE
avIw 7 9% ¢ foran 2w w1 Frfemfe
FAAT ¥ TEATE, AMA A FHST-TTQ0AT
£ AT T AN FIE AT F
q gwfq®wre 71 97 fwar A a2
feqr | ag Faw 39«19 71 IgGA
21 & o 3% gadr qorE # fazam
t afer azgw A Fr T andga g fa
FUH g 7 20 & fag fow smfes
SQATYT HY HIATAT &, A1 FTHOATE TG
¢ waq, fady s TNg-F et st
®1 A7 & | qArT AT F K G w7
FqeT qIE T AT qrAR s frar g fH
FRAT @I T F1 AHqH  sq2€d]
qIATE § a2 sgaeqr gur ey & agd
D Imaa ¥ W EW TE wieR
sgaeqT FYT oy & fawE w afaar
Y quafa ¥ @ o gar a5 fs @
T 31 ogWw 2w ¥ g aWl W
N gafa ¥ § WAT IEW A
wferar & e waw AW € (A
¥ & @ qar wm fE gEd
wafy wrrget & 1 whwar & @@
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gewt ® Aag ot mg qdw fr
dargat TO-AETOR, BT & AT
* a9 9T I3 gwrz WR agerE, V-
ziftaz ®r fe@doa o s=aT #®
AT AL ATATIET WL Ifgw TATRAY
®I &L F T FrAFT ATHA-FILGT
37 W & "o, wfas 2 aw-
ifew O E TS AT G E 7
% faeg garo quay g nfs afq-
7€ guAr wifaF sgaeqr ¥ ogIFAT
TATAT IHT AT @I & 1 9F " afg=w
& 2T FTAITH AT AAATT AU
qOAY W4+ sqaeqr ¥ 0% & @13 Ch
FH NTATAT @I |

§ qad 37 grAAg Axeq1 & fagia
fs weafa & sfawmor  grat
weraTE % Yeara & 97 qqwEA fad
§ 37 & o qgar IR g 6w aw
%5 ¥ fF wa mmar 7 g7 feed
3 a9t ¥ g 3= w1 wifas sgaEq
wage fwar &7 @1 a7 €3 R
fe gw & 412 98 I3 & aTa FT AH
&, AR A7 TeF & &9 g1 AR @
FE oY ST & 419 g1, gUF aTERT
w &7 HNT AT 9 WMAAIG qKW
T A A1 ) g5 awwq § AR
qg JqT WAT AEIIT FT AT F AFEA
aff & @y ag 39 fax & Arg
forgd sgr & “fax & 1S &1 WA
A qgATT g ST JrET A A8
Y AT § | AT WrAAT 8IE
vafmrsrag

ZHTR oAy J A Il €Y R 39
N 4 Tepafy aPizg & @t § @
Tgm 1 Tgafa o F swd shvree
¥egrg i—

T GO T IEW W AT
woft AP 9x gragEAs  weE T
o dw ¥ drwarrs aar gErorart
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THIS FY wqUOAT F fog swrawTEy
FAATEY F7a1 ¢ ¢

WHE IT™ owWT § T IR
qFaem g & 9% IuTg guTy Wifaw
fagme, duam aonfas @) sfas
eyt @ sl fEqdm s gard
g Ao 2 1 2® weAr FromTag
Wi sgaen avdl § 1 qd Swadty
arr F weey & Tregafa ot ¥ eEn
o

A H g 6T THET ST 6gT gWT
e

g § I FT e egafa o
& W § 39 ey a1 ®T AR
arat g faawr f& g &9 sor &
¥ wgafy ot F wow whnmn &
&9 IUW F gAY ¥ FTH wged faaqr
g Al g S frw & =R
FaamT fF g 39 g "gEear
faeY 2 | AT EW A9vE T SEm A
A1 wEAAT AT §1 ¥ Ay geWw
gare oo ow aRg A7 T g oW
I A F9 IO & qHEG F §AT 9F
fesit ¥ o1 Wi 1 2 W} AW w@w
¥ tfogre 7 ga? W B A AT
frelt & aw zaT fau qwaw R &
aE 21 9 FE Afaew &1 W
& T gt &1, i fwrafar
F1 ot FETE £ FT, AR TAX ATH-
e w1 gt fawg #7199 &), &
Hiwt wr gETd gowe { aArdsfae
@ ¥ T FT TS AW w4
fFar 2 1

T F WY e faer @r ¥ SR
FEAETET EATL 2T A o0 MW TH 4
g Al FeReEdy T W )
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[ WrrEe |1 ")

y aut ¥ gATY 3w # A AAMET
SRR 99 AET #7141 A8 gAre fag
™ T K A AGT § W T Ag
ZRTOY £ &Y & AGAAT & AAF TG
g7 &1 gg qHAAT & AlaT g E
fEamEr s Fwy gt § gz 70
fem & f oud 2 & fi7 A7 ams
FTTATT  FAT AW ! HA7 Ig AATH
q FATG WAAl & AT § & 64T
q9a7 A9 (941 97 W &l & qEar
g 1w fasg 7 347 ww awl ¥ faer
T A TH AX X oo gwfA A @ 7
fow ot 781w gm @TET A faAd
#fwfae Srewzw wo ¥ fEefaA
T, THo THo Tle HIT R HIGA
wifz g0 aTET A WOE £ AW A AE
FITHAT § IeqT3a4. 979 17 & 19
a9 FRT W W a7 ANTH A
TAAT ATTEN ET FTEAT | EHITT HUA
w2 fF 71 qwadfy A ¥
"qZT BN W 220 FvE &Y faraen qaIr
£ g7 fa% 17 Wefaz aewa .1
TEIEA T F7T TEA | ¥ F47 a8
ARy gwfr #r Aoy agr 7 7
Tgiafa A o faswa 2 &1 FE fE
g AW o fagd T ® oW fogd
syt e Fr Ao w1 20 A
ag WY FATA fR FOE & Aamas
FTE@W ® owaw qfaw ¥ oseey ¥
STOH ¥ I, qAS g1 qm@am | A
faz w1 AT 0% T A q1ogwre
agt G W FTH gEwr g s
IR T a9 FT A G54 frar 2 fx
¥ A GATeE FTCA! ¥ ¥ o4
fafam wrll & && ¥ gramw & fao
qrEq ArsA fagrdl sm@Edr | gafag
AT |@EEg A Fga & F WaEw
IR ATATE F AT K AL A qHA
ATATAT A fF AN FT AT FTA
L AT wEea ¥ faelt aw
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ared wveA fag & fow qf #1 wo
g @ ¢ A e ¢ e gz &9 @7
qrETHT T & &R ®1 AEE w20
4 wawat g f& A qEeq S
g Tt WK 43 ¥ TeR agEA g
f& ag nF TP a9 aHF=T ¢ 0 W
] FY g F AET T [T
QYT q7ETC Y TgT AT ARAGT L 0

azafa FT o7 owea whywme
" zurq o fAw &7 AW &Y a9
£ areiga fegr & &1 am 4@ 20
g9 frgw & faA o oz W oF,
faeft Y svor #1 A, g9 Tz W
w¥er B gl ATt g F

At fE 9T ¥ IIET A oS
fr zmme fa= a4 S A1 FHE T AR
% ATHA TH TH 97 A2 AT B Feer
gur fE 3% AUT F YA FFSATIAT
A1 gaern wreAr § fw fae s o
¥ %71 2 % wra fas 99 #9271 97 F1fEH
ATTHEA £ ATH q7 T4 § A oy
¥ zwre %7 ofas frr zAd 8 AfeA
W T &Y NS FAAT AT FAST TRAAT
2 39 97 FIRA I34 T 957 488 &1

16 hrs.

w21 AF A3 &7 FEA 2, fagd
JTTE AN ¥ g A LA ATEET AT
fr w21 qgA gwrd gt wfysrfe o
TS AT FATT AT g1, "0A sfq-safey
8y 9% TH FILT AATCE @I | AT
gz A HZ § ¢ w1 4y AT N Hq3
2 f% oEf tevo & w@ 3 #Y fwedl &
393 FAT T FILT IA@T 4T, gl
T Yoo FUIT T I HT IREA
grTe ?

£F AT GIA@T T W WOAT F
darew qw 6l § fe aeefr @ &
s # g9 41T FT Iew Al @
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fie 3 ¥ a4 73 WY WAy fr 3w
Fofar o @ 31 amw 2 fw
TR B aFAT X T ) I, e Ay
gravgag ft g frgw 3w #
oY%, I, ¥ €6 594 wifz /7
eyt & g ¥ gfg g€ € Ay
Aqzeg feY Y 5 & arw qa7,
T gak T A faBY areg a9 ¥ e
A1, g aadwE faoam
aa =Y dY wgw v £ w5 -
IE R AW @R sl # o
weifa A A wfawraw § zara
€T ATHI7T ffaT &

TerIT St A way  ghywmgw
¥ Fz1 & 5 swig-veam=s SR 4
& 32 721 & M7 Fiy w7 fegfy 59m9-
ITF ¥ ) I A7 HF ¥ ) AAAg
Freq AT AIAT fy 9eye-to Fr AW
¥ g 3 & gfw 7 <. ¢ 2 afz
2% & 2z g WY "AG i sevy-ue
T AFAT 7,701 fw Farer 77 AT B,
TATT 3 T 98%0-%% ¥ 28 . ¢ wfqma
A% TF TIATAE | /77 J AW A1
3 2, Frza sl gz anv e fa
#g & &7 7 Zurv Fw H FTHr wAfA
R

A gy TN F0 WA A
T AEA AT qTZT ARAAYA B 1 EHWIL
azt 28%o F JAAT # 778 TAT ATF
£2v a7 w21 & 1 foq aRg zwi7 24
¥ FF TETAHTOETT G IAARA
FIA ANT ——FTETE & FTLGIAT R
TO A ZAT - -FT 2R AMF « g 719
I = &1 §IEg RN L T A7
ara q3 & & 2% 407 9T FY A0
¥ gaT AT A |TA 99 TAT KIAT FT
TR Aare Y @ § 7

o F avg 3% § ar fee sy
qzEqt w) ;AT gem-dar e wg-
fr M ¥ w93 wfaamew Aszme-f
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feg Ttz awH) & 3 2@ & wfy, 3O,
feregr wifz &7 /X F wrEr A €
T T T & TEEAEY FAIT AW & AT
¥ AR &) afiEmd 9@ €33
®qT ¥ qAEFT W g wEE | WM
TR AT WrEgsE?

Tzt A g ¥ A Ty Wy A
T § AT J8%e H 4T FAT
4, 799 fF g7 77 2%, %00 FUIW Y
% ¥ ) g9 gTI7 afEaTy wg AR
g g # afg A 7T K W
afrurat w7 veefes § 3ufy & w0
g% fegramat 1 alwa wg ¥e aw
grorf 8, orafs ags e fgegram
Hag Mo &%, 33 @7 & 2@
qrAT 971

WAy st g Rz A9 i eafena
7 U= wrm 934 & FTRr & fY
a7 qe Ay staw wm &0 qfE
gig drag=ae ¢ fF fogd Mg aal
7 2R AT AvE A 2 3z oA
fadzq aenr fr 3w wafy &
=7 fax &1 nfora 1 qesvfa ¥ 3&AT
Tifze | W9 9 AT ® qE0, qA
st aqrfgearer sfz 23t & sga 3 &7
AAa wifar | &g A 939 7ZT
fr zn ®F ¥ wuET 13 |
zZq 3 A1 AT AW F, AfEw ag @
q1q 79 51 Fagl & g 5 wAraqe
adt 21 an ot gz a8 Fwd P aw A
ATeRY #1 Y &, afew aeTfw @t A
#21 2 o 7 aea & arayE VI
TH AZT W AT AT HT FATL ATAA
AN 2 | AR AW ACE w10
Foam a@ fem, afer A 6]
& Treqi #1 3@ e awer & safa
Ao wd & fard o e foar @
=7 qFTC T & Favior frera € F
wq Tregafar ot 3 gard AT @y, 9@
¥ faggm W ¥



1205 Motion

[fr wrr a1 ]

2w %Y Iwfa & @y ary regafy
A 7 guro g fReefa Y O
oAt wrypez fear 3 1 IR gy s
wqag #1 ¢ 5 R 7 0T AT fam-
TONFT FEREA A%A R | gH
50 ¢ 5 gy 7 A Fr w6}
AT 597 & TR T30 F A DA A
HIR R T FE & AAUT FEH B
Tz g ez gwr 2 | Af¥T oz 0w
Feg ¢ f T 99T FY ATETE HEI
& T TF FIT AT @2 | ZWR wfa-
fafe & oz g 3 anfra A sqroaT*Y
a« faar & oY 37 A9r9 A7 F7 ARG
fear &, o G ATenegaE WY 99~
frdwam & faars sz @ £ agafa
ot 7 &1 & for 29 s w3 § fF gwma
gfafrfy vz« g 99 7 37 Tl 9%
&g A0 | & gAwar g % @ 990
Tegrafa ot 7 ZHT T AY AT WK
Ffgw Afegt o g1 gFTA T
4

Trezafa S Farfaarew Fufran
WeET & -

"I gF AT ZAI A1FATRAT
qeqUe Tqrar WYL afFAsen aq
M FY FAAIREF TIAT & fAy
afysrigs gfwm w3 =i mfa
AT AARITGIE ARATT FT IHA
W # AgTAF gl — dqAg WO
FraaT 0

g gararg fF wgefa ot 7 st
fazrg & sraae 97 S wfivwn g6y
w fagr, st s¥w  zwaE faar f&
ST TH I B AT ST A
TE WX IFRT HE-57TEAT BT /I
&<, aMfF g9 & & qEET IO &Y,
va ¥ fag o 7% AW € ]
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Mr. Deputy-Speaker: Motion

moved:

“That an Address be presented to

the President in the following terms:

‘That the Members of Lok Sabha
assembled in this session are
deeply grateful to the President
for the Address which he has been
pleased to deliver to both the
Houses of Parliament assembled
together on the 18th April, 1962."

There are some amendments.

Shri N. 8. Nair (Quilon): Sir, I beg

to move:—

That at the end of the motion, the

following be added, namely: —

“but regret that in the Address
there is no mention of any scheme
to bring at par industrially back-
ward States like Kerala, with the
industrially  advanced  States.”
(n.

Shri Ram Sewak Yadav (Bara

Banki): Sir, I beg to move:—

(i) That at the end of the moticn,

the following be added, namely:—

“but regret that in the Address
neither any anxiety has been ex-
pressed regarding the ever increas-
ing prices of essential commodi-
ties nor any steps have been sug-
gested to check them”. (5).

(ii) That at the end of the motion,

the following be added, namely:—

“but regret that in the Address
neither any anxiety has been ex-
pressed regarding the increasing
economic disparity nor any direc-
tions have been issued to fix the
minimum and the maximum in-
comes”. (6),

(iii) That at the end of the meotion,

the following be added, namely:—

“but regret that in the Address
no mention has been made of in-
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of Government to adopt Hindi as

Officia] Language”. (13).

creasing lawlessness, corruption
and favouritism in the country™.

(7.

(iv) That at the end of the motion.
the following be added, namely —

(x) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
no mention has been made of the
irregularities, malpractices resort-
ed to and of huge cxpenditure
incurred during the last general
elections by the capitalists, feudal

“but regret that in the Address
no mention has been made regard-
ing the total failure of the Gov-
ernment to adopt a definite edu-
cation policy and to impart pri-
mary education to citizens”.
(14).

elements, Zamindars, ex-rulers

and the party in power”. (8). (xi) That at the end of the motion,

the following be added, namely:—

(v) That at the end of the motion.
the following be added, namely:— “but regret that in the Address
no mention has been made of the
failure of the Government to set
up a responsible Government in
Manipur, Tripura and Goa, Daman
and Diu”. (15).

“but regret that in the Address
no mention has been made of the
deterioration in the condition of
Harijaas, Scheduled Castes, Back-
ward Classes, women and Back-
ward Minorities”. (9). (xii) That at the end of the motion,

the followi be add namely: —

{vi) That at the end of the motion, . p; .
the following be added, namely:-— “but regret that in the Address
no mention has been made of the
: J ] failure of the Government to give
there is no mention of t.he_ failure rights of legislation, control on
of Plans nor any suggestion has officers and equal share in reve-
been made to make basic changes nues to Gram Panchayats and
therein”. (10). Zila Parishads by decentralisation

(vii) That at the end of the motion, of power”. (16),
the following be added, namely:—

“but regret that in the Address

(xiii) That at the end of the motion,

th i —
“but regret that in the Addresz e following be added, namely:

there is no mention of any steps

for recovering areas of Kashmir

occupied by Pakistan, the Indian

territory grabbed by China and

the failure of the foreign policy

of Government”. (11). Dr. Ranen Sen (Caicutta East): 1
beg to move:

“but regret the failure to give
to Gram Panchayats and local
bodies the right to wvote in the
election of the President”. (17).

(viii) That at the end of the motion,

the following be added, namely:— (i) That at the end of the motion,

the following be added, namely:—

“but regret that in the Address
there is no mention of the mal-
practices resorted to by certain
parties during the Third General
Election”. (18).

(iiy That at the end of the motion,

“but regret that in the Address
there i1s no mention of the policy
of Government in regard to the
removal of statues of foreign
rulers in the country”. (12),

(ix) That at the end of the motion,
the following be added, namely:— the following be added, namely:—

“but regret that in the Address “but regret that the Address
there is no mention of the fallure does not mention the pitiable

[ ———
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condition of East Bengal refugees check nepotism and corruption”,
now in West Bengal”. (18). (30).
(iii) That at the end of the motion, Shri A, K. Gopalan (Kasergod); T
the following be added, namely:— beg to move:

“but regret that the Address (i) That at the end of the motion,
does not mention the rise in prices the following be added, namely'—-
of commodities required by ordi- w . )
nary people while actual earnings the?utisrzir me:l];iaotn“:h;]:ih“ig?l:

. " e e
of people have not risen”. (25). of ten vears of planned economic
(iv) That at the end of the motion, development has been to increase
the following be added, namely:— the already existing wide dis-.

parities in income and living
standirds of different classes of
people”. (31).

“but regret that the Address
does not men‘ion the growing
unemployment and failure of the
Government to check it”. (26). (ii) That at the end of the motion,

the following be added, namely:—
Shri H. P. Chatterjee (Nabadwip):

1 beg to move: “but regret that in the Address
there is no mention that the poli-

(i) That at the end of the motion, tical and economic policies of the
the following be added, namely:— Government have led to the enor-

. ) mous strengthening of the Dbig
but regret that in the Address business and monopoly capital

there is no mention of any ways while the working people have
and means to safeguard the inter- been subjected to high wrices,
ests of linguistic minorities in lower wages and 1 ¢ n” ] lower=

States”. (27). ing of the levels of living”. (32).

(ii) That at the end of the motion, (iii) That at the end of the motion,
the following be added, namely:— the following be added, namely:—

“but regret that in the Address “but regret that in the Address
there is no mention of the suffer- there is no mention that the so-
ings of displaceq persons whom called planned economic develop-
the Government has failed to ment has led to the widening of
rehabilitate”. (28), the gulf between comparatively
more developed and undeveloped
States and regions and to increas-
ing frustration and apathy among
the people of the less developed
States and regions”. (33),

(iiiy That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of the suffer-
ings of the people living in the
border areas adjoining Pakistan
especially East Pakistan, whose

(iv) That at the end of the motion,
the following be added, namely:—

life and property today is totally “but regret that in the Address
insecure”, (29). there is no mention that despite
(iv) That at the end of the motion, planned economic development,
the following be added, namely:— the rea] wages of factory labour
in recent years have gone down

‘“but regret that in the Address due to the continuous rise in pri-
there is no mention of any stepé ces while the profits of the own-
to reduce the growing expenses on ers have gone on continuously

top-heavy administration and to rising”. (34).
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(v) That at the end of the motion, (ii) That at the end of the motion,
the following be added, namely:— the following be added, namely.--
“but regret that the Address “but regret that in the Address
fails to take note that even after there is no mention of any steps
fourteen years of independence, to check the activities of anti-
the universally condemned prac- social elements”. (51).
tice of untouchability is being (iii) That at the end of the motion,
practised in one form or other and the following be added, namely:—

that the implementation of the
Untouchability  (Offences)  Act, ; ;
1958 pas not begn eﬂ'ﬂ:t_ivc enough :zeml;:p:;‘,;‘ m::::n cgoitirnmsweﬂi
ta‘w’p'-‘ out this practice”. (35). machinery for the benefit of the
(viy That at the end of the motion, common man'. (52).
the fzﬂfwl:eg :e ::ded' hnamel::—- (iv) That at the end of the motion,
gret at the Add- the following be added, namely:—

ress does nol conlain any re- . )
ference to the rising prices of the but regret tha_t in the Adqress
there is no mention of the failure

daily neccessities of the common . ;
people and the necessity of for- of the Five Year Plans in re-
mulating and effectively imple- moving social or regionul inequa-
menting a comprehensive price lities”, (53)
policy”. (36). (v) That at the end of thc motion,
(vii) That at the end of the motion, the following be added, namely:—
the following be added, namely:—. “but regret that in the Address
“but regret that the Address there is no mention of the replace-
fails to mention that the unemp- ment of the public control by
loyment has gone on increasing Government control in educa-

and hag assumed alarming pro- tional institutions”. (54)

“but regret that in the Address

portions while the Government's (vi) That at the end of the motion,

programmes and policies are quite the following be added, namely:—

inadequate to meet the situation”, “but regret that in the Address

(37). there is no mention of the mal-

Shri Swell (Assam---Autonomous practices resorted to during the
Districts): I beg to move: General Election”. (55).

That at the end of the motion, Shri S. Swamy (Koppal): I beg to
the following be added, namely:— move;

“but regret that in the Address That at the end of the motion,
there is no mention of the popular the following be added, namely:—

demand of the people of the auto-
nomous districts of Assam for the
creation of an Eastern Frontier
State comprising the present hill
districts of Assam and such adja-
cent areas predominantly inhabit-

“but regret that in the Address
there is no mention of the deficit
budget and further indirect taxa-
tion and controlling the higher
prices of essential goods.” (56).

ed by triba] people who may wish Shri Rishang Kelshing (Outer
to join such a State”. (38). Manipur): 1 beg to move:
Shri B. N. Mandal (Saharsa): I beg (i) That at the end of the motion,
t{o move: the following be added, namely:—
(i) That at the end of the motion, “but regret that the Address
the following be added, namely:— fails to take note of the persis-
“but regret that in the Address tent demand of the millions of

there is no mention of any steps
to liberate the Indian territory
under the possession of neighbour-
ing countries”. (50).

people in the Union Territories of
Manipur, Tripura, Himachal Pra-
desh and Delhi for establishment
of a full-fledged responsible form

- .
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of Government in lieu of the
existing Territorial Councils”.
(70).

(ii) That at the end of the motion,
the following be added, namely: —

“but regret that the Address
does not mention aboup the pre-
valence of abnormal law and order
situation almost in the entire
strategic regions of Manipur,
Nagaland and North East Fron-
tier Tracts on account of the
continued presence of the antl-
national and the foreign elements
resulting in complete insecurity of
the loyal citizens of the areas”.
(71).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not indicate anything to effect
a radical change in the adminis-
trative set-up of the North Eas-
tern Frontier Tracts”. (72).

Shri Munzni (Lohardaga): 1 beg to
fmove:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
has failed to assure the citizens
the complete enjoyment of the
fundamental freedom and natural
justice”. (73).

(ii) That at the end of the motion,
‘the following b: added, namely:--

“but regret that the Address has
failed to indicate effective steps
to rehabilitate the displaced
persons”. (74).

(iti) That a the end of the Motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about the lack
of sound policy for the rehabilita-
tion of the tribals”. (75).

Bhri Rajaram (Krishnagir): 1 beg
40 move:

(i) That at the end of the motion,
the following be added, namely:—
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“but regret that in the Addrees
there is no mention about the need
to rename Madras State as Tamil-
nad following that change at the
State level”. (76).

(ii) That at the end of the motion,
the following be added namely:~

“but regret that in the Address
there is no mention about holding
the price line of food stuffs and
essential commodities”. (77),

(iii) That at the end of the motion,
the following be added namely:—

“but regret that in the Address
there is no mention of the lack
of heavy industries in the South
and has not formulated any
scheme for the removal of regio-
nal disparities”. (78).

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about the
malpractices adopted during the
general elections”. (789).

Shri Manoharan (Madras South):I
beg to move:

(i) That at the end of the motion,
the following be added, namely:—

*“hut regret that in the Address
there is no mention about the sad
plight of the Indian nationals in
Ceylon, more particularly the
Tamils”, (80).

(ii) That at at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about any-
thing to allay the apprehension
about the imposition of Hindli in
the South”. (81).

(iii) That at the end of the motion,
the following be add-?, nnmly;—

“but regret that in the Address
there ig no mention of the repexted
request of the pecple of Madras



to upgrade Madras as ‘A’ Class
City™. (82).

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention about the need
to rename Madras State as Tamil-
nad following the change at the
State level”. (83).

Shry Daji: 1 beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to take note of the rise of
reactionary forces in the country,
who are seriously endangering the
growth of democracy and the
building of sccialism in the
country". (84).

(ii) That at the end of the motion.
the following be added, namely:—

“but regret that the Address
indicates no programme for meet-
ing the growing unemployment
and for providing relief to the un-
employed”. (85).

(iii) That at the end of the motion.
the following be added, namely:—

"but regret that the Address
does not indicate any steps to
arrest the rise in prices and for
cantrolling profits”. (86).

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to appreciate the dangerous
growth of monopoly trend in the
country”, (87).

{v) That at the end of the motion,
the following be added, namely:—

“But regret that in the Address
does not gusrantee a fair price to
the agriculturists”. (88).

(v} Thn at the end of the motion,
the foliowing he sdded, namely:—
25(ADLIED--T.
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“but regret that the Address
does not contain any programme to
correct regional imbalances in
development work and the fallure
to rapidly develop backward areas
of the country”. (88).

(vii) That at the end of the motion.
the following be added, namely:—

“but regret that the Addreas
fails to mention the steps neces-
sary to settle the border dispute
between Mysore and Maharashtra
and to transfer the border areas
to Maharashtra State keeping in
view the verdict of the elections”.
(90).

(viii) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of the necessity
to include the Sindhi language in
the Eighth Schedule of the Cons-
titution”. (81).

Shri U. M. Trivedi; I beg to move:

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not take notice of the en-
croachment on Indlan territory by
Pakistan and China”. (87).

Dr. L, M. Singhvi (Jodhpur): I beg
to move:

(i) That at the end of the motiom,
the following be added, namely:—

“but regret that in the Address
there is no mention of the wide-
spread corruption at different
levels and the need for determined
efforts to check the same”. {102).

(ii) That at the end of the motion,
the following be added, iamely:—

“but regret that in the Address
there i* no mention of the fallure
of publicity abroad particularly in
explaining India's stand vis-a-vis
Goa". (108).

(iii) That at the end of the motion,
the following be added namely:—
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“but regret that in the Address
ne satisfactory assurance has been
given to undertake adequate
efforts for the solution of the
problem of unemployment”.
(104).

(iv) That at the end of the motion,

the féllowing be added, namely:—

“but regret that in the Address
there is no mention of any steps
to improve and ameliorate the
economic condition of the middle
classes”. (105).

(v) That at the end of the motion,

the following be added, namely:—-

“But regret that in the Address
there i® no mention of the mal-
practices resorted to during the
general elections”. (108).

(vi) That at the end of the motion,

the following be added, namely:—

“but regret that the Address
fails to take note of the need to
enthuse the mmasses and gassociate
the people for the cause of national
economic growth". (107),

(vwii) That at the end of the motion,

the following be added, namelyv:—

“but regret that in the Address
there ig no mention of administra-
tive delays resulting from bureau-
eratie methods in the adm nistra-
tion of the country”. (108).

(viii) That at the end of the maotion,

the following be added, namelv:—

*“but regret that in the Address
there is no mention of any steps
to fulfil the assurance given
earlier by the Government te suit-
ably amend Article 226 of the
Constitution of India”. (180).

(ix) That at the end of the motion.

the following be added, namely:—

“but regret that in the Address
there is no mention of the influ-
ence of party and group politics
.in . Panchayats and other units of
Iogn! gelf-Government”. (1183.

President

In amendment No. 111, the wording
should be “to less articulate and more
backward States”.

Mr. Deputy-Speaker: It cannot be
changed now.

Pr. L, M. Singhvi: 1 beg to moave:

(x) That at the end of the motion
the following be added, namely:—

“but regret that in the Address
there is no mention of any steps
to ensure a fair and balanced allo-
cation of development resources to
grticu’ate and more backward
States”. (111).

(xi) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of the urget
need for national effort to securs
emotional unity and cultural soli-

darity”. (112).

(xii) That at the end of the motion
the following be added, namely:—

“but regret that in the Address
there is no mention of the need
for greater effort to secure for
Hindi its rightful place in the life
of the Republic”. (118),

Shri Surendranath Dwivedy: I beg
to move:

(i) That at the end of the motionm,
the following be added, namely:—

“but regret that in the Address
there is no ment'on of the steps
Government propose to take to
check the rise in prices". (118).

{ii) That at the end of the motion,
the following be added, namely:—

“put regret that in the Address
there is no mention of bad
planning with regard to transport,

and coal resulting in size-
able installed capacity remaining
unused”. (1186),

(iii) Thet at the end of the motise
the following be added, nemaly:— -
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“but regret that in the Address
there is no mention of the growing
hardships to which citizens of
Indian origin are subject to in
South Africa”. (117),

(iv) That at the end of the motion
the following be added namely:—

“but regret that in the Address
there is no mention of the failures
of the Government in providing
adequate mach nery for venlilating
the grievances of the Government
employees and resolving dis-
putes”. (118).

{(v) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of any mea-
sures to be taken by Government
to protect the real wages of the
workers both in public and private
sector”. (119).

(vi) That at the end of the motion,
the following be added, mamely: —

“but regret that in the Address
the-e is no mention of the failures
of the Second Five Year Plan and
fails to suggest the detailed causes
that led to those failures”. (120).

(vii) That at the end of the
motion, the following be ad’ed
namely: —

“but regret that in the Address
there is no mention of the Govern-
ment's failure to regain Indian
territories forcibly occupied by
China”, (121).

(viii) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of Govem-
ment’'s failure to solve the Inter-
State border issues” (122).

(ix) That at the end of the motion.
the following be added, namely:—

“but regret that the Address
takes no cognizance of the increase
in provocative actions by Pakls-
tan on Indisn territory”. (123).
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Shri Lahri BSingh (Rohtak): I beg
to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
omits to refer to the fresh incur-
sions made on Indian territory by
China and of the course of action
that the Government propose to
adopt in respect of China's con-
tinued occupotion of Indian terri-
tory”. (124).

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
there is no mention of the serious
inflationary arend in the country’s
economy, spiralling prices and the
resultant distress caused to the
common man.” (125).

(1ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
omits to mention the recent strains
that have set in Indo-Nepalese
relations and to elucidate the steps
to normalise the relations”. (128}.

(iv) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not reflect a realisation that
the nature of our present Plane
ning is leading to growing un-
employment nor does it suggest
measuw es to relieve the situa-
tion”. (127).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there iy no mention of the need
for rapid industrialisation of back-
ward areas llke Xerala and
Assam.” (128).

Shri H N. Mukerjee (Calcutta
Central) : Mr, Deputy-Speaker, Bir, wg
are discussing in the House the last
Address of the President who is relin-
quishing his exalted office. Aa f&r ay
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we are concerned. in point of ideology,
we are very far removed fram the
President, but for him, personally, we
have real respect. Nearly all his life
has been devoted to the national
movement for freedom—a life of
service and sacrifice in that cause,
And the characteristic of the Presi-
dent has been that he carries with
him almost automatically the simple
dignity of our great people and a
humility which overcomes even the
geudy trappings of Rashtrapati Bha-
van. In spite of our differences. there-
fore, our sincere good wishes follow
him in his retirement.

Only this morning, by a coincidence
which appeared to many of us rather
dismal, we got the shocking news
regarding the explosion by the United
States authorities of that dreaded
bomb over the Pacific about which
only the other day the Prime Minister
here made a statement, Christmas Is-
land has been the venue of a perfor-
mance, unchristian and inhumen, |
say this because the United State
Government in this particular case ha:
fiown in the face of world opinion,
has flouted the resolution of the United
Nations General Assembly, and has
refused to consider in spite of its pro-
mise the proposal which was made by
India and eight other non-aligned
countries asking the United States to
postpone thig particular performance.
We remember in this House so vividly
how the Prime Minister said the other
day that he stood not to blame but to
beg of the nuclear powers that this
kind of thing should not be done. And
yet, this calamity has taken place,

1 wish to emphasise that in regard to
issues relating to world peace we have
noticed a real community of interests
between the non-aligned countries like
ours uand the soclalist countries of the
world. I wish to emphasise that
because it is from this aspect of
foreign policy that we can deduce
other lessons also and in regard to our
internal reconstruction policics we can
purr e the co-operative processes in
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the real, full sense of the term which
exists between our country and the
soclalist countries of the world, The
hope expressed in the President’s Ad-
ress that the dreaded bomb would not
be released over the atmosphere of
our world has been dashed for the
moment, but we never say die, and
new intiatives have to be taken by our
country in particular, and we have to
work out ways and means in alliance
with countries which are really, and
truly concerned about world peace to
prevent the consequences which might
follow the performance which has
been perpetrated by the United
States.

Turning to the President's Address.
I have a grouse and that grouse is
against the advisers of the President
who have put words into his mouth.
He'e we are in the first session of a
new Parliament, a Parliament whose
job is to operate the third Plan, and
we get an Address from the President
which is scanty as far as policy indica-
tions are concerned, which catalogues
a number of legislative measures
which my hon. friend Shri Harish
Chandra Mathur read to pad up his
eloquence. Then it makes complacent.
unsatisfactory and, if I may say so
with resgpect, inaccurate generalisa-
tions about the food situation being
quite satisfactory, the agricultural pro-
duction steadily moving up and the
third Plan having made a good start.

My grouse against the Address is
that it fails to place before the country
the perspective of today; it makes no
effort to enthuse our people for the
tasks that are needed. Even the
endless eloquence of my hon, friend
Shri Harish Chandra Mathur or the
enthuslasm of my hon. friend Shrl
Bhagwat Jha Azad cannot compensate
for this lacuna in the Prexident's Ad-
dress. I do not expect the President's
Address to contain everything in earth,
but I do expect that before thy firet
meeting of the new Parliament some
effort should be mmade by the ﬂovm
ment to get the Presidant to say somae=
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thing which really portrays the condi-
tion of things in our country and
abroad and the perspective which is
going to regulate our conduct in the
tuure.

I have this grouse but it is no sur-
prise to me, [ have been in this House
long enough to know the mind of the
Government at least to a limited ex-
tent.—and it is no surprise to me that
it 1z a rather colourless Addiess—
because we have just emerged from
the general elections which have
shown up the giaring weaknesses In
the ruling party. I do not refer to the
factionalism which is found every-
where in the Congress organisation.
It is their business to look afltoer it
But I refer to their failure to prevent
the rise of communa] and rightist reac-
tion on account of their own internal
defects and that is a matter to wnich I
do wish to make a very serious refe-
rence.

The Prime Minister, in his public
speeches, makes tirades against for-
mer princes and other feudal elements
but his pa.ty has run a large number
of such people as its nominees in the
general elections, and the purpose
precisely was to utilise their feudal
influence wherever the masses are
backward. The Prime Minister has
made repeated references in so many
public pronouncements to the elongat-
ed Hindi belt which is weighed down
by the hang-over of zamindari, taluk-
dari and jagirdari systems—so on and
89 fo:th, He has talked about them.
He sald that these things accounted for
the reactionary results which have
emerged during the elections in these
particular areas.

My question 18 only this: is it only
the detached sociological anelysis, the

the Government ignores though the
head of the Government makeg it—
or; Is it t0 be the Indicator of action tn
follow and follow gt once, action truly
put an ‘end to samindari, tajukdari
and Jugirdari and all their conse-
Qutsoes? - I ‘say s fn all serioustiess

8
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because the encouragement, the con-
nivance which is given by the powers
that be to the reactiomary forces in
our country have brought about eco-
nomuc regression and also social back-
wardness. 1t has vital social and poli-
ucal repercussions which are seen all
over the count.y through eastern Uttar
Pradesh, Bihar, and right up to Rajas-
than—the whole belt wnich is an enor-
mous area—where reactionary things
come to the forefront and the Cong-
ress is reaping the fruits of its own
lapour—the lack of interest in the real
condition of the people and the efforts
to ameuorate the condition of the peo-
ple in the way in which it has to be
done,

The io mer vesteq interests have
hdu to face troimn Government only a
very parual, hali-hearted and ineffec-
tive attack. Whatever land reforms
have been sought to be attempted to
have been completed inadequate, com-
pletely half-hearted and completely
futile. The masses are still undar the
economic and political control of the
former vested interests. It iy exactly
because the Congress’s land reform
prog.ammes have gone very much less
than half way in hitting the vested
interests that mass discontent can be
whipped up against the Congress by
reactionary groups and parties. That
is why we find how even against such
a thing as the Nagpur Resolution of
the AICC on co-operative farming, a
crusade was conducted by many of the
reactionary elements which we find so
very much in the picture in our count-
ry today. This is a matter to which
Congress must give its real attention

Drastic steps must be adopted to
curb the economic power of these
vested interests in the country-
side. They must be rigorously dis-
lodged from the commanding heights,
of the rural economy. Land reformas,
truly speaking, have got to be pur-
sued, Otherwise, you cannot fight
successfully against their growing
political influence. The mere incan~
tation of panchayati raj—this montram
which is supposed to dispel ali our
troubles—is not going to lead us sxy-
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where, because you have not got a
really well thought-out policy in
regard to the implementation of land
reforms, a policy which will bring real
relief to the condition of our suffering
people.

Because of this allergy towards the
condition of the people, we find that
Government has not hesitated, the
ruling party in particular at electiop
time have not hesilated to take
recourse to methods which ought to
have been the monopoly of extreme
rightist elements in our country. In
their propaganda, many Congress
leaders and even official Congress pub-
lications made open appeals in the
name of religion. The pastoral letter
of the Kerala bishops calling upon the
Catholics to vote for the Cong ess was
disapproved by the Prime Minister
but it ie known that papers reported
how Congress leaders were behind the
publication of that pastoral Iletter.
(Interruption),

The principal election pamphlet of
the West Bengal Provincial Congress
Commiitee contained a whole number
of appeals in the name of religion.
Here is a document in Bengali pro-
duced by the West Bengal Provincial
Congress Committee, with an introduc-
tion by Shri Atulya Ghosh, which
makes appeals in the name of religion,
s0 that people do not vote for the
communists. Here is a document
where you will find Jurid references
to what is happening in socialist
countries, friendly countries like the
Soviet Union and other socialist count-
ries of Europe. Most sanguinary pic-
tureg are given and the material inside
purports to say that in these socialist
countries, the communists behave like
canpibals. That is the kind of thing
which they say and the President of
the Congress Commuttee writes an
introduction te this gort of thing.

The Soviet
our assistance over God. when in the
UR end elsewhere our friends of the
frég worl@ were trying to glve us 5%

APRIL 28, 1§62

Goverpment comes to .

on Address by the 2aé

President

kick on our pants in as hard a matner
as possible. Now, in spite of the sef-
vices rendered by g friendly country,
we talk about a friendly country at
election time through the mouth of the
official body of the Congress Com-
mittee in a manner which is really
shameful. But that is done, because
this is after all election time and any-
thing perhaps is justified. But surely
means have to be chosen with more
care. My friend, Shri Lal Bahadoer, is
he e. You have to adopt means which
are not absolutely indefcnsible as we
find herc.

I also find here another document
published by the West Bengal Provin-
cial Congress Committee where there
are articles written in a rabidly com-
munal Muslim paper of Calcutta called
Paighem. which can hardly be read
it is so fantastically crude where all
kinds of religious frenzies are sought
to be roused in order that the com-
munists do not get votes,  That is
something which i3 taking place
under the auspices of the Cong-
ress. I could go on for a long
time detailing such instances, but
I need not do so. T could, if
necessary, furnish my friend, the
Home Minister, with much more
material relevant {o this particular
point. 1 know during election time,
things have been done only because
you wanted to corner the communist
party and beat them, particularly in
those areas where the communists, as
servan's of the people, have got the
confiience of the people. I come
from an area where 30 per cent of
the Lok Sabha votes have gone to
communist candidates and that is why
in this particular ares we find the
Congress Committee behavig in this
particular manner.

This is not the right way to set
about building up a kind of country
where gll combine, as my friend
, Shri Mathur, suggests, in order fo
jachieve national integration, national

- jachievement and natianal fulfilment.

This is not the way In which you

‘.“hwe to proceed. This is not the

way in which the eountry has 0 be



1247 ‘Motion

given a lead. That is why we hear
of ugly thinge happening in Jammu
and XKashmir at election time, We
find that to the vocabulary of the
Punjabj language g new word is
aided: “Kairon 8Shahi”. We hear
about that. This is only because of
the complete indifference of the Con-
gress to the real problem facing the
msountry.

Shri Igbal Simgh (Ferozepur): You
joined with the Akalis, which is also
a communal organ in Punjab.

Bhri D. C. Sharmg (Gurdaspur):
You do not know the meaning of the
word “Kairon Shahi”.

Shri H N. Mukerjee: I refuse to
yield and to be diverted from an ex-
posi.ion of points which I do feel that
the Govennment should take serious
note of.

After the elections, what takes
place? The Prime Minister forms a
new Government, The only thing to
note about the new Government is
much of a muchness; there is no new
look about it. There is the old
crowd, a few of them promoted,
hungry sheep in the flock of the
Prime Minister looking up and being
fed. That is about all. If the coun-
try languishes, who cares? We had a
genera) election. In ceriain areas of
the country where redction made it a
point to combine together to defeat
the radical aspects of the policy of
the Government, they lost. They
lost only because in those particlar
areas, there was a real combination
of effort on the part of progressive
forces. That is the most essential as-
pect of this election, which has taken
place. After the election you form
2 Goverament, but thig great change,
this eapacity of our people to give a
Pproper answer to the machinations of
reaction is not reflected in the com-
position of the Government, and In
the fiscal policies of Government
which were snnounced only the othe
day by gy friend, the Finance Min-
Astee, I am- wery fond of him,
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because I understand where 1 stand
in regard to him. It is very clear.
But the fiscal policies of Govern-
ment show that anti-soclalist trends
are appearing again in all their vici-
ousness.

It is a process which is beginning.
The symptoms are dangerous, I do
no! say you have forsworn every-
thing. 1 know the Finance Minister
will he able ty find some sophisti-
cateq justification for the kind of
thing which he is trying to do., even
from the point of view of socialism.
But I suspect that dangerous symp-
toms are emerging.

The Minister of Finaince (8hri
Morarji Desal): The boo; is on the
other leg.

Shri H. N. Mukerjee: I turn to the
question of the condition of the peo-
ole. As soon as our Parliament met,
we heard reports from a Union Terri-
tory, which is almost without any
communication with the mainland-—
the Andamans, We heard how the
CPWD workers claimed pay commis-
sion benefits and struck work, There
was firing and six were killed and
fitty injured. We are getting letters
which suggest that in Andameans
something like a reign of lerror com-
tinues. I do not want to go into this
matter, because my friend, the Home
Minister, has promised certain Te-
sults, as far as the Andamans are
concerned, results to be achleved by
administrative processes.

16.29 hrs.
[MR. SPEAKER in the Chalr]

If the Andamans are far away, UF
is quite near. In Allahabad ghastly
events took place. An undertrial
prisoner was beaten to death; there
were some demonstrations and some
people Were fired upon by the
police, Bometime back in Kagpur,
nineteen people were killeq by the
police on mocount of very similar in-
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cidents, and a Judge of UP, Jusiice
A N, Mullah, made certain remarks
about the police force, which I do not
say should be accepted by everybody
just like that, but that is a very
severe indictment of the conduct of
the police in our country. Tha, shows
which way the wind is blowing.
After the elections, this kind of
thing takes place, which is extremely
dangerous. But what can we do
about it? That is the way in which
the Government is constituted.

This indifference to people's suf-
ferings goeg on and that is why there
is dismay in West Bengal, for inst-
ance, over the Government's decision
to wind up the Rehabilitalion Minis-
try. I know we have been told that
something still remains to be done in
West Bengal and it will be done. But
I fear that Government is not giving
sufficient aitention to this question
of the refugees from East Pakistan.
I hope, Sir, I do not have to hear in
this House, in this Parliament, the
very cheap gibe that East Pakistan
refugees are an indolent lot, they do
not look afier themselves, they have
not got the guts to find jobs for
themselves, they won't go to Danda-
karanya or any other place where
the Government wants to send them
and so on and so forth. I think if
you go intg details—I have not got
the time for that and this is not the
occasion either to go into details over
it—you will find out how as far as
the refugees from East Pakistan are
concerned very little really has been
done, how over a million of them,
ang most of them on their own ini-
tiative, have settled down outside the
borders of West Bengal State and
how, compared to a place like Delhi,
for instance, where you have spent a
good deal of money upon the re-
fugees, and very rightly too, in a
place like Calcutta, which has had
the influx of refugees Iimplinging
upon it; life even moré: dreadfully
than has been the case in Delhi, the
amount of money spent has been very
much less than in the case of the re-

APRIL 26, 1088 o Address by the 1230

President

fugees from West Pakistan. The
problem of rehabilitation of refugees
from East Pakistan remains even
now such g very gerious maiter that
I do ask the Government not to take
any hasty decision which will, even
remotely, affect prejudicially the in-
terests of the refugees from East
Pakistan. You go to Calcutta. Even
now you will see people in the Seal-
dah Station area. 1 have been told
over and over again by Goverament
spokesmen that they are perverse
persons who would not move out of
the place. But I cannot believe that
any of our countrymen are so per-
verse as to prefer living on the
streets, I cannot believe that people
of East Pakistan who live in a n-
verine country, who would bathe in
a river or a pond or a tank ten
times g day if they wish to do so.
who want to have bath as often as
possible, would prefer to live on the
s'reets of Calcutia where the hy-
drants are dry. It is mot that they
prefer to live near Sealdah Station in
the squalidest imaginable condition;
it is only because they have been
driven, by what they consider te be
their fate, to that kind of living that
they are pursuing the kind of life
that they are doing now, and we have
to draw your attention to that.

It is from this aspect, again, 1 find
there js, on the pari of the Govern-
mant, indifference to tasks of
national integration about which my

plea that some people in
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people are asking for secession fram
the country, this Government is
ignoring the legitimate demands of
the people of the south. Even such a
thing as the renaming of Madras
Stats as Tamilnad on which, I believe
my hon. friend the Minister of Heavy
Industries and Steel would suppori
me, the legislative assembly of Tamil.
nad, the Governmeat of Tamilnad
has in fact already accepied a dec-
sion to call Madras the State of
Tamilnad, you do not do. You can
easily do it. A wery slight change n
the Conatitution woulg bring it about.
which would satisfy the aspirations of
the southern peqp]e And, in a way,
by a mere gestu.re, by merely making
an emoijonal advance, by merely
holding out your hand of friendship.
by unly telling them that vou shuil
examine their difficulties and eco-
nomic problems morc sympatheticalty
than before, you can win their hearts
But you do not do so, because sitiing
in those upholstered chairs of autho-
rity you have become bureaucratic in
your ways of thoughts, your thoughts
are administrative, your thoughts are
not poliiical. you forget that till only
15 years ago....

Mr. Speaker: It would all be an
imputation against me.

Shri Nambiar (Tiruchirapalli): No,
Sir; through you to them.,

Shri Hari Vishnu Kamath: That is
the proper channel

Mr, Speaker: On the record; it
woulg look as if the Speaker was of
that t{¥ype,

Shry H. N. Makerjee: Sir, I was
saying that there is indifference to
people in the backward regions, to
Scheduled Castes and Scheduled
Tribes, and as far as political oppo-
nents are concerned, quite apart frum
the elsctions, I notice instances of
what I cen omly call pettifoggery,
vurerucretlc . gmall-mindedness, in
vogud to such people as  myeel?,
* wwmmaunists, and there have happened

VAISAKHA 6, 1884 (SAKA)

on Address by 1332
the President

some receni{ iastances which are
rather egregious. In Kerala, for
instance, a statement has been pub-
lished by Shri E. M. 8. Namboodiri-
pad who is the leader of the Oppo-
sition there, that under the instruc-
tions and with the knowledge of the
Union Government before people are
appoinied to Government posts there
is a police verification of character,
and if you are a Communist or a
Socijalist or an undesirable person af
some sort, undesirable according to
the contemporary definition of Gov-
ernment, you are pushed out. This is
terrible. I say this is terrible because
in West Bengal there happened an
instance of a man who was chosen
by the Public Service Commisson
but who was not appointed in the
Metric Weights and Measures De-
partmenl. He wag not appointed.
The matter was brought up in the
Agsombly and the Chief Mimster of
West Bengal, surely with the know-
ledge and consent of the Union Gov-
ernment, said: “If Communists come
to power you can push out every
non-Communist person from the
adminisiration”. Hig actua] woras
were.

“Whea the Communist Party
forms an alternative government
they can drive out every Con-
gressman from the adminisira
tion if they want to. That
makes no difference, but so long
as this does not happen, you
have got to accept the position of
the law as we understand it.”

This is what Dr. B. C. Roy said in
ihe West Bengal Legislative Assem-
bly on the 27th March, 1962, Nobody
makes such a fantastic formulation
that if the Congress Governmeni
comes to power all non-Congress per-
sorrnel in the adminisiration should be
kicked out, and if a Commuaist Gove
ernment comes to power the Com-
munists would have the right to kiok
out &Il non-Communists, Thizs Iind
of thing is said in the confidence that
ag long as Dr. B. C. Roy wighas to
foresee there would be a Congress
Government and  thererore W-
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thing would be well in the garden.
But this kind of vindictiveness, this
kind of indifference 1o the real rights
of the people and the interests of the
people is something which you have
got to take note of and correct the
behaviour that you are pursuing.

Mr. Bpeaker: I had intended by
my interruption just to imply that
the hon. Member should address the
Chair and set an example for o'hers
who have come recently. 1  would
request him again to address the
Chaur.

Shri Morarji Desal: His difficulty is
his old habit.

Shri H. N. Mukerjee: I am sorry.
do usually make g practice of addre.-
sing you, and I shall certainly con-
form to that practicc more carefully.
But, may be, in order io ge! the ear
of the Home Minister, in particular, 1
have been directing my verbal shafis
more at him than at you,

Sir, I will wind up soon because I
do not think I should take more time
than is my quola; but I wish to em-
phasise that the problems of the
people are not being taken note of
carefully by Government ang the
Pre:sident's Address shows a Elissful
indifference to the problems of the
people. 1 said earlier that it savs
that every thing is more or less all
right, the Third Plaa has made a good
start, food production is growing and
other problems are being solved. 1
am quoting, Sir, from the Third Plan
Report, and at page 454 of the Third
Plan Report there jis the statement
that in the industrial sphere “the
shortfalls have occurred in some of
those very industries which are of
crucial importance and have deprived
the economy of the bemefits reckoned
on for the start of the Third Plan”.
This 1s a matter which you cannot
obltterate, just trying to forget it in
Parllament because -you ‘Bave a majo-
rity. The target Tor si=el when the
Thing Fan started—we Have made
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some progress since—was 4.3 million
tons. But the target was reached
only o the exten, of 22 million tons.
in regard to frod production, the
Third Plan Report at page 123 says:

““The relative stability of the
foodgrain priceg laterly has been
due largely to PL 480 imports.”

That stability has been disturbed.
Papers all over show how the price i¥
rising, and it is the most dangerous
phenomenon that the stability of
foodgrain prices has to be buttressed
by imports from United States on
certain conditiong which in certain
respects are very dubious, and that is
what the Third Plan report says. The
Third Plan Report again says on page
24

“The impact of tenancy legisia-
tion on the welfare of the tenants
has beea less than was hoped
for. One of the principal reasons
for this is that in a number of
States ejectments of tenants have
taken place on a considerable
scale under the pleag of voluntary
surrender.”

Again the Third Plan Report says on
page 229:

“On the whole, it would be
correct to say tha' in recent
years transfers of land have
tended to defeat the aims of
legislation for ceilings ang to
reduce its impact on rural
economy.”

Let all these things be mnoted by
this House. The Prime Minister said
sometime ago—he said it in August
1980: —

“We have to avoid and prevent
too much accumulation of wealth.
If, after all this additional in-
come, only flve per cent or ten
per cent of the population have
benefited by it and ninety per
cent have not, that -is not & goog
Tesa” g e
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He said it. The new evaluation has
not beep reported to Parliament as
to which part of the increase in our
national income has gone to the
working people, common people, and
which part has gone to the people at
the top of the social ladder.

During the elections, almost on the
eve of the elections, the Prime Minis-
ter made the statement that Indian
big money interests have made more
profits in the last twelve years than
In the century which preceded it. I
do not want to go into the details—
we shall have many more opportuni-
ties during this session to go into
the details—but my point is that the
picture of the country today has got
to be faced—it ig there, whether you
like it or not—and we are not doing
it. You may say “we cannot do much
about it", and that is what I some-
times feel when my friend, the Fin-
ance Minister, wishes to say “we
cannot do more about it, what can
we do, you are too impatient, we have
to go slow, we have to pursue a
gradualist policy and so on”, I can
understand it, but you do not say
that. But you say, on the con-
trary...... Sir, through you I am
addressing the Government benches.

Mr. Speaker: I require his co-
operation so that we might enforce
that rule because that would be a
very wholesome rule,

Shri H. N. Mukerjee: Sir, you
being the symbol of Parliament and,
therefore, the repository, as far as the
dignity part of it is concerned, of the
will of the people, have sometimes to
be credited with this when you will
be calleq upon to do certain things
and to get that thing done.

Mr. Speaker: Certalnly 1 can get it
done. But my only request is co-
operation of the Members so that we
will have it within a few days.

Shri H, N. Mnkerjee: I shall wind
up. T ghail only say that the condition
of the people is something to which
the Government has not , . . B
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Shri Morarji Desai: May I pul one
question to the hon. Member? Before
he expects you to get things done by
the Government should he not accept
or do what you have asked him to
do?

Shri I*.abhat Kar (Hooghly) Have
you any senge of humour?

Shri Morarji Desal: You have no
senseé of humour.

Shri H. N. Mukerjee: I am only
trying . . .

Mr, Speaker: He has assured me
that he would do it.

Shri . N. Mukerjee: In Farlia-
ment we have all kinds of people
operating. They may not have all
the meticulous perfection of manner
which some of our leaders happen to
have achieved. But, then, it is only
fair that they concede certain things
to pcople like myself who may not
be used to the kind of atmosphere in
which. ..

Mr. Speaker We are only helping
each other in achieving that.

Shri H. N. Mukerjee: I shall wind
up. I feel that it is very impaortant
that the attention of Government is
drawn to the real interests of the
people, to the problems, to the condi~
tions, of the people, and those things
are not noted seriously, and that is
the argument, that is the conclusion
which 1 derive from the President's
address, and that being my grouse, I
can only register my dissatisfaction
with the contents of the Address
though, as I said in the beginning ss
far as the President ig concerned, in
spite of great differences in ideclogy,
we have a lot of respect for him and
all our good wishes follow him in his
retirement from his exalted offige.

Mr, Speaker: Dr. L. M. Singhwi
has written to me to say that he ‘h
the spoketman for the Independént
Group and that he hag to leave the



s

t337 Mobion

{Mr. Speaker]

station today. If it 1s so, I will allow
him to speak just now.

Dr. L. M. Binghvi: M:. Speaker, 1
rise to associate myself with the fare-
well and felicitations to the President
of the Republic, whose record of
service is a shining and inspiring
example for our country. While
doing 80, I haten to add that the
address of the President is singularly
scanty, as my hon. friend, Professor
Mukerjee pointed out. We would
look in vain for g comprehensive
blueprint of the programmes and
policies of the Government in this
address, in the opening address tothe
third Parliament. We would look in
vain for an assurance 1o redeem the
pledges that were given by the Con-
gress party on the eve of the elec-
tions. We would also look in wain
for a detailed formulation of the pro-
blems which beset the country.
Therefore, in the first instance, I
would like to submit that the chief
weakness of the address is not in
what it contains but in what it does
not contain, for the omissions are
many and serious.

It is indeed gratifying that our
country has been able to maintain a
democratic pattern of life. It is
indeed gratifying that we had the
distinction to have held the largest
and most mammoth elections in the
world. Our Election Commission
and the administration truly merit
serious approbation for the wondertful
way in which they have functioned,
and yet I would add that there are
many disturbing features about the
elections themselves, about the man-
ner in which the propaganda has been
conducted, sbout the play of power,
governmental power for that, by
Congress candidutes, about the play
of money in the elections and about
the caste and communal considera-
tions which predominated the election
| _ %

The jeadery.have, often in
& very righteous vien condemn-

APRIL 53 1968 o Address by the 1iad

President

ed the evils of casteism and commu-
nalism. But I should like to point out
that the Congress party has beon
very much to blame for basing its
electoral calculations on ecommunal
assumptions, for choosing its candi-
dates on that very basis which is
condemned by it in season and out of
season. Therefore, I would say that
hypocrisy is the tribute which vice
pays to virtue in az much as the very
Congresg party which hag chogen “to
condemn communalism, casteism and
the rise of reactionary forces has
resorted to these very tactics, to these
very means which it has sought to
condemn in others.

I would like, in this context, to
point out that it is a gratifying thing
that we entered the period of the
third elections and we have emerged
from our electoral contests un-
rufled by the pettiness and trivia-
lities which necessarily accompany
the elections. As a matter of fact it
would be only right for the Members
of Parliament and for the leading
parties in the country tu ponder aver
our various shortcomings in the con-
duct of the elections and In carrying
the country forward in a democratic
way of life

The various victorles of the Cum-
gress Party do not, in my submission,
warrant any intovicated exhileration.

the Congress party and other parties
will, now that the storm is over, rse
to the occasion and ponder over the
matter seriously and gincerely,

E

Shri Harish Chandrs Mathur: W.
my hon. triend explain whether
wizdom has dawned on him only
he had sought the elaction ticket
the Congress and when #
refused? -

1§%¢;

An Hon Member: It was 3 Drient
fact. N
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Dr. L. M. Blaghvi: The wisdom had
dawned on me before hut I have
opportunity now to express my
opinion. I do not think it would be
proper for me to reply and ask him
the game question as to what happen-
ed during the First Eleclions when he
happened to be an Independent and
later on joined the Congress Party

Shri D. C. Sharma: | hope you will
follow his example.

Shri Harish Chandra Mathur: I
wish my hon. friend knew a little
better.

Mr, Speaker: I hope we would not
allow the level of the debaie to go
lower.

An Hon, Member: Hc was provok-
ed

Dr. L. M. Singhvi: I submit that in
a parliamentary democracy and for
the preservation of representative
institutions an opposition or what is
calleq the concept of an alternative
government i{s an essential and
fundamental prerequisite. Unfortu-
nately in our country such an opposi-
tion has failed to emerge and there-
fore we must ponder whether our
country could carry aiong the accept-
ed parlismentary democratic lines in
the absence of a strong and effeciive
opposition. My own view is that in
a parliamentary democracy opposition
should not be total nor snovld it de
nomina)l or perfunctory because g
nominal or perfunctory opposition
would not be able to fulfil its role and
a tota] opposition would be inconsis-
tent w'th the very premise of parlia-
mentary democracy.

In this respect I would lixe to quote
from « distinguishod anthor and
statesman who writes:

“I¢ the opposilion cf the
spposition in a democratic system
is total, it represents in fact a
permanent state of instruetion
- the axisting g.vernment.
If that i to say, the leaders and
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the supporters of the¢ onpositicn
party have nothing, neither
objectives, methods, loyalties nor
faith, in common with the gov-
ernment party, they are bhound
sooner or later to destrov that
government and party on which
it is based or to be destroyed by
them, They cannot possibly be
expected to alternate with them
in power. Thus it is of the
essenice of representative institu-
tions that the oppoiition of the
opposition should no* be total and
that the governmen: of the day
shall not, for its party; do any-
thing irrevocable to injme its
opponents.”

Parliamentary demccracy Is in
very real terms our fortress of
freedom. It is a ctabllising and
shock-abgorbing mechanism in our
country. All the rumpus of electoral
controversies, all the rersuasive and
devastating perorations. all tho cut
motions and amendments whict we
move here and all the agitated Inter-
pellations serve a very indispensable
purpose in our life and thal indfs-
pensable purpose is to ahsorh  the
shocks and to carry the country for-
ward with the consen: of the veonle
Even those self-conscious speeches
made in the afternoum when, hanpily
enough, there is a convention thal the
House iz not counted, even thev have
a Tole in this scheme of parlismentary
democracy Inasmuch as it relieves us
of our pent up feelings. It expresses
the feelings of the people at large and
in this resmert parliamentary demo-
cracy is fulfilling a great and a
historic role in our country.

In soite of the many banalities and
absurdities of democratic political life
which are often derided by com-
mentators it {s meet for us to consider
that the alternative to this is a yawn-
ing abyss of totalitarianism. It is
therefore, only proper for us to con-
secrate ourselves to the task of
understanding the parllamentary
{astitutions and to the task of making
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them effective by investing them
with democratic content,

The party system, it is true, is con-
gidered and regarded as a prop of
the democraic parliamentary system
but the part'es have their set lines of
thinking and the whips who carry
the banners of discipline have a
peremptory regime. I would submit
that this tends to eliminate the
individual and to mechanise the pro-
cess of parliamentary life. 1 would
hope that in this Third Lok Sabha
the whips would be inciined to use
their authority, their party line and
their party whips a little more spar-
ingly to give a little more scope to
the individual hon. Members of the
House to express themselves particu-
larly in the context of our situation
where we find that the Congress has
a preponderant majority in the
Parliament,

I deeply regret that there is no
reference in the Address to the curse
of corruption which stalks the land
today; nor indeed is there any expres-
sion of assurance to root out this evil
of corruption. I rather suspect that
having failed to eradicate th's evil,
the Government has come to reconcile
iteelf to its continuing existence. I
yubmit in all humility that such an
attitude could prove disastrous,

1 would say that the crying need of
the hour in our country is to secure a
clean, honest and efficient government
and to this and the Government
should dedicate itself afresh by setting
up vigilance commiitees in the various
Btates and by tightening of procedures
for prevention and detection of corrup-
tion. It has been admitted in the past
by the hon. Prime Minister and the hon,
Home Minister that therc does exist
corruption at the lower levels of admi-
nistration. But I respectfully submit
that that is a travesty of truth for itis
indeed in the higher political echelons
which is the breeding ground for
corruption In this country and it is
this disease of corruption in the
political echelons of the country
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which requires tp be remedied and
remedied promptly, for in the absence
of a proper approach to the problem of
corruption among the politiciang in
the country there has developed and
grown a very deep sense of cynicism
11l along the line and in the minds of
‘Veryone.

I would submit that not only should
vigilance committees be const tuted
but there should also be an investiga-
tion into the assets of certain politi-
clans in the country and in particularl
would suggest two States to be
sampled out for the purpose, these
States being Rajasthan—my own
State—and the State of Punjab.

Mr. Speaker: That is mine.

Dr. L. M. Singhvi: That s what
we unfortunately have in common.

Mr, Speaker: I thought he would
say ‘fortunately’.

Dr, L. M. Singhvi: Red-tape is
another great national problem to
which the Address chooses to make no
reference, The length of administra-
tive and clerical red-tape in this
country is greater in my humble
submission than the length of all the
highways and =all the alleys and
streets in the world put together.
And yet our Government does not
care to recogn'se the gravity of the
problem and the magnitude of the
situation by coming to grips with it!
I submit that as long as red-tape
continues in its present proportions
our Plan and our future progress will
for ever be bedevilled by it. There is a
definition of red-tape which describes
it as—

“delay, buck-passing, pigeon-
holing, indecision and other
phenomena which contribute to
and end in inaction.”

I feel that the greatest obstacle to
our progresg is this red-tape snd- 1
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would request the Government
through you, Sir, to take wup the

matter in a realistic and in a dedi-
cated spirit. It must be the primary
concern of the Government to
simplify procedures and to provide
for an intelligent, reasonable and
expeditious disposal of matters. I
am aware that the services have sus-
tained this country in the days of
crises, and it ig not in a spirit to
condemn them that I say this but to
pint but a failing which has been
observed everywhere in the world.

17 hrs.

Sir, an improvement in the per-
formance of our clerical staff is even
a greater need of the day. It is
described by a commentator as largely
“mass paper fodder to whom both
initiative and reason are forbidden”.
The another goes on to say:

“This fact is at the root of
much of the apparent ignerance,
almost brutality of the serv'ce, in
its handling of the vast multitude
of minor and personal problems
and tragedies . . . Modern tactics
depend on the intelligent co-
operation of an army of reasoning
individuals. @An army which
depends on the manipulation of
unthinking, unresponsive and
unenthusiastic masses is bound
to fall'.

I quote this not as a prophet of
pessimism but with a view to voice a
warning which must be heeded. and
heeded promptly.

The Address fails to notice the lack
of dynamism and a creeping dogmat-
ism and fossilisation in our economic
approach. Socialism has begun to
cover all our sins and the Govern-
ment has often found it a convenient
device, a convenient shibboleth under
which they could hide &l their
shortcomings, In my opinion, social-
fn does not mean, or Iz not
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synonymous with, State capitallsm.
Where a public undertaking fails to
run on the basic principles of
economics and when the Government
begins to ignore the fundamental
laws of economies, I think the country
which is wedded to such socialism is
likely to suffer in the path of its eco-
nomic progress,

A study of the public undertakings
in this country would reveal thst
they have been far less economic
than even the usually condemned
private irms. Their wage structure is
nothing compared with the private
firms. Their prices and cost of pro-
duction are very much higher, and
the yield on the investment hag also
noth'ng to commend itself,

These are matters which have to be
looked at not from the dogmatic
socialistic angle but from the point of
view of good and sound economies.
And, therefore, I would make a plea
to the Government not to be wedded
to a dogmatic outlock on socialism
but to have a realistic and practcal
approach, an approach which ig justi-
fied by our whole philosophy, an
approach which should be to consider
each and every industry on its merits
and not to seek Yo acquire or embark
upon new economic enterprises in the
name of socialism even if they ave
not economic, I think we w’ll not
tolerate inefficiency in the name of
sociallsm, we will not tolerate corrup-
tion in the name of socialism, we
will not tolerate waste in the name of
socialism, But unfortunately, as I
see it in many walks of our economic
life, we find that these sre precisly
the phenomena which are evidenced.

I would also like to mention that
while the Government had promised fo
amend article 226 of the Constitution
of India in the last Lok Sabha, there
is no mention of their inclination to
do 8o in the present session, This is
a matter which, as the last Lok
Sabha came to realise, is vne of
urgency and of great concern. Article
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228 as it at present stands interpreted
by the Supreme Court, does not give
jurisdiction to the various High Courts
in which the cause of action may have
arisen, and therefore it causes great
hardships to litigants far and wide.
Government had given an assurance
that they would wvery soon bring
forward a suitable Constitutional
smendment to remedy the stuation.
Thev have failed to do so. I would
therefore draw their attention {o this
omission on their part.

I would also lik to point out a
very important and a very glaring
problem in the country, namely the
problem of unemployment which, on
their own admission, the Government
have failed to solve. I would like to
point but what the Summary of the
Third Five Year Plan itself says:

“Existing data on employment
are inadequate, However, with
the limited information that is
available, it is reckoned that the
backlog of unemployment at the
end of the Second Plan is about
9 million. Thig increase in back-
log as compared to 5 3 mi'lion
asuggested in the Second Plan
means that while the absolute im-
pact of the Plan on employment
wag significant, it was not sufficient
to absorb the increas'ng numbers
of new entrants to labour force.
Apart from this absolute un-
employment, the magnitude of
under-employment in the sense
of those who have some work but
are willing to take up additional

VAIBAKHA 8, 1884 (SAKA)
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work ig believed to be of the
order of 15 to 18 million
approximately. It is estimsted
that increase in labour force in the
Third IPlan—in the light of data
available in 1961 Census—will be
roughly about 12 million, one
third of the increase being in
urban areas. As against this, it is
estimated that the Third Plap may
provide additional employment of
the order of 14 mllion—105%
million out side agriculture and
8.5 milion in agriculture."”

I wish to point out that the pro-
blem of unemployment is also one
with which the Government has
become reconciled, and the Govern-
ment geems to be of the view that
the problem cannot be solved and
that we have to learn to live with
it. There is an additional problem
connected with it, namely that of
educated unemployment. Sir, the
social consequences of unemployment
are so great and dire that if Govern-
ment fails to take account of it and
fails to grapple with it satisfactorily,
it may because a revolution in this
country.

I hope the Government will earnest-
ly ponder over the varfous omisvionn
which we find in the Addresg and
seek to make amends by concrete
action in the coming wvears to solve
the problems which confront us in the
country,

1707 hrs,

The Lok Sabha then adjotrmed till
E'even of the Clock on Friday, April
27, 1862|Vaisakha 7, 1884 (Suka).
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ORAL ANSWERS TO
QUESTIONS . .

5Q. w
No.

196 Security Paper Mill -

197 Pﬂdmnldmhh!ndun

198 Vlohdonof!ndhnm!pinc
200 Sale of Prize Bonds

201 entry of Pakistanie in-
to . N

202 Gollml'akhnn

203 Manufacture of tractors in
Defence Factories . .

204 Delhi University hostels
20§ Heavy Blectricals Ltd.
Bhopal

206 Sumﬁonol lnmﬁnmf
inance Corporation .

208 Ar;un Awnrd’ wspomm
209 Vijnan Mandirs "
210 Third Degree Methods uud
by Police
WRITTEN TO
QUESTIONS . . .
5.Q.
No.
199 Welfn\e of Umnnhy stu-

zo?WmmfurThkd

211 P-I:.lmdt-in Indil

212 Ferdlherhmuﬂonkh
pur . .

213 Studrofﬁnnndﬂ umu.m
of industries

214 Mnmﬁmcimdmm
215 Coal shortage in Delhi .
z:GAﬂoy ud Spedll Steel

z;yChianemm

218 lmporml.ntln-htnm

219 Kirlburn Trea-ore Project .

mmmdmm

231 mdm water at

znhﬂﬂudm“
terial and equipment .

223 Peymentof pemsions .

1M0ﬂwﬁhﬂnhm
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Counane ~ WRITTEN

102361

102335

Io25—28
1028—30
1030—32

1033—37
103739

1039—44
1044—d47

1047—50

1050-51
Io53 —56
10§6~—358
105861

I061—98

1061

1061-62
106263

1063~64
1064
1664-65
1665
1066
1066-67

1068
106869
1069
070

ANSWERS TO
QUESTIONS—contd.

5.Q. Subject
No.

az5 Ferro-manganese iadumy .

226 AVRO-748 . .

227 Rourkela Steel Plant . .

228 Kiriburu iron-ore Project .

229 Bokaro Steel Plant

330 Steel Plants .

231 Manufacture of tanks

233 Violation of forelgn exchange
cases . .

U.S.Q.
No.

183 Yarakala and Bradi Com-

184 Drillingin fawalemukhi .
185 Oﬂemnﬂon in Gcnbw

186 Cement factory in Andhn
187 Payscales of Primary teachers

189 Lists of Scheduled Castes
:‘udSchadnled Tribes in

190 RegortofComiuwnuior
and S.T. for 1960-61 .

191 Scheduled Castes and Sche-
duled Tribes

192 Waﬂ‘m Schemes for thc
cheduled  Castes

and
Scheduled Tribes
193 All India Bar Council
194 Prohibition
195 Spread of lherscy

196 Assistance for Water Supplr
and Sanfeation Projects

197 Visit by World Bank uperu
198 Basic education .
199 Text books

200 Isjh;m o!mhmdmnlm

201 Smdjﬂdlchrytmm
202 Ch-IVSttﬂ' ameey of

203 Fam;n deupﬁom ullﬁm

Ooﬂw in nldu De-
msplanilllbelhi. ‘.“ '
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CoLumMns

1071
107172
1072
1072-73
1073-74
107475
1075

1075-76

1076
1076

107677
1077

1077-78
1078
1079
1079

1979-80
1080

108081
1081-82

1083

1083-84
1084
108485
1085
108586 .
Tods
108687
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WRITTEN ANSWERS TO
QUESTIONB—conéd,

U.8.Q.
No. "

206 Prices of bricks

207 Amount paid to Harlfans in
-Delhi for House construc-
tion .

208 Teachers eduuuon

209 Targets of enrolment in
educationsl institutions

210 Lury of Excise duty on

adio sets

211 Pay Cnmmmms Re—
commendations regarding
Delhi aided schools .

212 Allowance to  ex-ruler of
Bastar

213 Free food and t.lodllng for
Primary school children

214 Attapadi Tribal Dev:lop-
m:nt Block in Kerala .

2.5 &mun: Commissioner for

. and S

216 Lerulm:m an Compuhon
education .

217 lequouforAnd.hn .

218 Teachers for Thind Pive
Year Paln ;

2319 Everest expedition

220 Friendship Uniwmity,
Moscow .

221 Archacological linds at Bnm
near Ssugor

224 Training of DeUu tell:hcrs in
spnm

CaLLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Rishang Kdihmaclued the
attention of the Minister of
Stee] and Heavy Industries to
the situation arising out of the
proposed eviction of about
700 families by the authorities
of Nemrup Fertilizer Project,
Assam. -

Subject

The Minister of Steel and Heavy

Industries (Shri C. Subrama-

niam) made a statement in
thereta,

PAPERS LAID ON THE
IABLE . . . .

{Panx Digesr]

CoLuMNSs

1087
1088
1088
1088-89

1089—90

1090
1090
1090-91
1091
1092

109293
109394

1094-95
1095

109596
1096-97

1097-98 4

1098—1101

L101—04

(1) A copy each of the following
Notifications under subsec-
tﬂn(z) of section 3 of the -

Services M. 1957,
making certain amendments

PAPERS LAID ON THE
TABLE—contd.

wsmmmmm
Admini

Rules, ;;;‘r":_w (Pay)

(i) G.S.R No. 1463 dated she
16th Decmber,alwr

(ii) G.S.R. No, 1 '
16th Dmegw‘ugg:xfd the

M ¢

(iii) G.S.R. No, 77 dated the
20th January, 1962,

(iv) G.S.R. No. 101 dated the
27th January, 1962,

QL s Mo 157 dated the
toth February, 1962,

(vi) G.S.R. No. 187 dated the
I7th February, roéz.

(vii) G.S.R. No. 3:5 dated the
th February, 1962, !

(viii) G.SRN 8§ dated th
24th February, 1962. ¢

(2) A copy of the Lok™ Sahaya
Sena (Amendment) * Rules,
1961 published in
No, S,R.0. 257 dated the gth
Sﬁpfﬂ'ﬂbﬂ; 1961 under sub-
section (3) of section 11 of the
Lok Sahayak Sena Act, 1956

(3) A copy each of the follow-
ing Notifications under section
185 of the NavyA.ct, 1957 :

1350

Cozvmans



and section 38 of the tral
Fxcises and Act, 1944.

) A copy of Notification No.
s G.s.nf’gas

dated the 31st
March, 1962 ing corrj-

[Dany Drcamsr]

containing
gendum to G.S.R. Nos. 288.

and 289 dated the 1oth March,
1962, under sub-section (4)
Foms Act, +h78 and seesion 38
toms 187

of the f‘cm:n.l Exciscs n%d
Salt Act, 1944.

(6) A copy cach of the following
Noti ions under sub-sec-
tion (4) of section 43B of the
Sea s Act, 1B78 :—

(a) G.S.R. No. 389 dated the
315t March, 1962.

(3) G.S.R.No. 390 dated the
318t March, 1962,

(e) G.S.R. No. 391 dated the
318t March, 1962,

(d) G.S.R. No 392 dated the
31st March, 1962,

(MA of the Central Ex-

(8) A copy of Notification No.
G.S.R. 495 dated the 18th
1963 under sub-section

E ) of section 3 of the Essential
Act, 1955,

ﬁpyuchdthc follow-
otifications under sub-
(3) of section 28 of the
Represcatation of the Poople
1950, making cermin
amendments to the Ragistra-
tion of Blectors Rules, 1960 :

() §.0. No. 2315 dated the
21t Septemiber, 1961

i

>

(9

EE

&

(i) §.0. No. 2791 dated the
24th November, 1961,

GMGIPND—LS IT—33% (8 LS—11-3-62—9%0

PAPERS LAID ON THE
TABLE—consd.

(x0) A copy of the Conduct of
elections (A

1962 published in

cim:;n ot.. sl.:?. 597 dated
a7 bruary, 1962,

under subsection (3) of

section 169 of the Represen-

tation of the People Act, 1951,

ELECTION TO COMMITTEES 1104-0%

RAILWAY* BUDGET—
GENERAL DISCUSSI

General D'Ll:uni;m 0& th: Bud-
(Rlﬂw?l , 1963-63 was
::tmmadm mluded.s
MOTION OF THANKS
PRESID

THE
ADDRSS
Shri Harish Chandra

tion of Thanks were moved.
The discussion was not
concluded.

A———————
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